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2nd ACTION TAKEN REPORT IN THE MATTER OF HON’BLE NGT IN ORIGINAL 
APPLICATION NO. 276 OF 2022 “CHEMICAL INDUSTRIES IN PADRA GAM, 
DISTRICT BARODA, GUJARAT ARE DISCHARGING HIGHLY POLLUTED AND 
DANGEROUS CHEMICALS”.  

ABOUT CASE: 

 Complaint is registered at Hon’ble National Green Tribunal (NGT) regarding 

chemical industries in Padra Gam, District Baroda, Gujarat are discharging highly 

polluted and dangerous chemicals mixed water/effluents in Padra Canal through 

pipeline without requisite treatment and thereby causing environmental 

degradation. 

 Hon’ble National Green Tribunal (NGT) has passed order dated 28/04/2022 “to 

have a factual and action taken report from a Joint Committee comprising of CPCB, 

CGWA, State PCB and Collector, Vadodara. The State PCB will be the Nodal agency 

for coordination and compliance. The Joint Committee may meet within four weeks, 

undertake site visits, look into the grievances of the applicants and take requisite 

action by following due process of law. Factual and action taken report may be 

furnished within two months by e-mail.” which is received through Email on dated 

10/05/2022. 

 Vide order dated 28.04.2022, Hon’ble NGT has constituted a Joint Committee 

comprising of CPCB, CGWA, State PCB and Collector, Vadodara and directed to 

submit factual and action taken report within two months.  

 The Joint Committee has monitored industrial plant during May-2022 and June-

2022. 

 The joint committee has concluded about industrial plant of M/s. Loxim Industries 
Ltd. as under: 
 
 Effluent management system is highly unsatisfactory and the unit’s intention to 

operate the ETP efficiently is doubtful. The unit was caught discharging highly 

concentrated/non-conforming effluent into VECL channel in midnight and thus 

violating the norms and causing serious damage to the Environment.  

 Unit is located in Padra area and not operating the effluent management system 

satisfactory and violating the environmental norms despite directions of GPCB. 

It shows that the industries are not only violating the environmental norms but 

also not holistically complying with GPCB directions. 
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 The joint committee has concluded about industrial plant of M/s. Mayur Dye Chem 
Intermediates Pvt. Ltd. (Unit-III) as under: 
 
 Unit is a consistent and intentional violator. The unit is not only violating the 

discharge norms but also flouting on aspects of excess production and providing 

illegal pipeline from its premises to VECL channel which intended for 

discharging untreated effluent from its premises directly into VECL channel and 

thus causing serious damage to the Environment. 

 Unit is located in Padra area and not operating the effluent management system 

satisfactory and violating the environmental norms despite directions of GPCB. 

It shows that the industries are not only violating the environmental norms but 

also not holistically complying with GPCB directions. 

 

 The joint committee has concluded about industrial plant of M/s. Kiri Industries 
Ltd. (Unit-III) as under: 
 
 Unit is a consistent and intentional violator. The unit is not only violating the 

discharge norms but also flouting on aspects of excess production and providing 

illegal pipeline from its premises to VECL channel which intended for 

discharging untreated effluent from its premises directly into VECL channel and 

thus causing serious damage to the Environment. 

 Detail submitted by unit shows that the existing ZLD system is inadequate for 

treatment of concentrated effluent generated from Vinyl Sulphone plant and unit 

is not having adequate treatment capacity. 

 Unit is located in Padra area and not operating the effluent management system 

satisfactory and violating the environmental norms despite directions of GPCB. 

It shows that the industries are not only violating the environmental norms but 

also not holistically complying with GPCB directions. 

 

 The joint committee has concluded about industrial plant of M/s. Bodal Chemicals 
Ltd. (Unit-VII) as under: 
 
 Unit is not operating the effluent management system properly and has been a 

consistent and intentional violator of environmental norms.  

 Unit is located in Padra area and not operating the effluent management system 

satisfactory and violating the environmental norms despite directions of GPCB. 
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It shows that the industries are not only violating the environmental norms but 

also not holistically complying with GPCB directions. 

 

 Vide order dated 13.03.2023, Hon’ble NGT directed to GPCB to file action taken 
report, the Project Proponents are directed to file their reply/response to the 
averments made in the application and observations and recommendations made in 
the report of the Joint Committee on or before 10.07.2023. 

 

BASIC INFORMATION 

1. M/s. Loxim Industries Ltd. is a Dyes & Dye Intermediates manufacturing unit located 

at Plot No. 105/109/A, ECPL Road, Vill: Ekalbara, Tal: Padra, Dist: Vadodara-

391760. 

 Unit has obtained CCA –AWH - 98695 on dated: 10/01/2019 which is valid up to 

date: 30/09/2023. [Copy of CCA is attached as “Annexure – 1”] 

 Direction of Closure under section 33-A of the Water Act-1974 issued on 

17/05/2022. [Copy of Direction is attached as “Annexure – 2”] 

 Revocation of Closure Direction under section 33-A of the Water Act-1974 issued on 

25/07/2022 for one month. [Copy of Revocation is attached as “Annexure – 3”] 

 Show Cause Notice issued on 08/08/2022. [Copy of Show Cause Notice is attached 

as “Annexure – 4”] 

 Revocation of Closure Direction under section 33-A of the Water Act-1974 issued on 

14/10/2022 for three month. [Copy of Revocation is attached as “Annexure – 5”] 

 Notice of Direction under section 33-A of the Water Act-1974 issued on 20/01/2023. 

[Copy of Notice of Direction is attached as “Annexure – 6”] 

 Revocation of Closure Direction under section 33-A of the Water Act-1974 issued on 

17/05/2023 for three month. [Copy of Revocation is attached as “Annexure – 7”] 

 Direction of Closure under section 33-A of the Water Act-1974 issued on 17/05/2022 

is Re-Implemented on 28/06/2023. [Copy of Direction is attached as “Annexure – 

8”] 

 

2. M/s. Mayur Dye Chem Intermediates Pvt. Ltd. (Unit-III) is a Dyes & Dye 

Intermediates manufacturing unit located at Plot No. 327-334/A, Vill: Karakhadi, ECP 

Road, Tal: Padra, Dist: Vadodara-391450. 
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 Unit has obtained CCA –AWH - 97406 on dated: 29/11/2018 which is valid up to 

date: 30/06/2023 and applied for CCA-Renewal on 29/06/2023. [Copy of CCA is 

attached as “Annexure – 9”] 

 Direction of Closure Re-implemented under section 33-A of the Water Act-1974 

issued on 08/04/2022. [Copy of Direction is attached as “Annexure – 10”] 

 Direction of Closure dated 08/04/2022 under section 33-A of the Water Act-1974 

Extended on 28/04/2022 for 15 days. [Copy of Direction is attached as “Annexure 

– 11”] 

 Direction of Closure dated 08/04/2022 under section 33-A of the Water Act-1974 

Defer on 02/06/2022 for three months. [Copy of Direction is attached as “Annexure 

– 12”] 

 Show Cause Notice issued on 08/08/2022. [Copy of Show Cause Notice is attached 

as “Annexure – 13”] 

 Revocation of Closure Direction under section 33-A of the Water Act-1974 issued on 

14/10/2022 for three month. [Copy of Revocation is attached as “Annexure – 14”] 

 Revocation of Closure Direction under section 33-A of the Water Act-1974 issued on 

17/05/2023 for three month. [Copy of Revocation is attached as “Annexure – 15”] 

 

3. M/s. Kiri Industries Ltd (Unit-III) is a Dyes & Dye Intermediate plant at Plot no. 390 

A & B, 391/A, 393, 394 A & B, 396, 399/A & C, 400, 401, 402, 403, 404/A, ECP Channel 

Road, Vill: Dudhwada, Tal: Padra, Dist: Vadodara. 

 Unit has obtained CCA-AWH-122016 dated 24/04/2022 which is valid up to 

31/12/2026 for Zero Liquid Discharge and now onwards no any discharge from this 

unit. [Copy of CCA is attached as “Annexure – 16”] 

 Direction of Closure Re-implemented under section 33-A of the Water Act-1974 

issued on 08/04/2022. [Copy of Direction is attached as “Annexure – 17”] 

 Direction of Closure dated 08/04/2022 under section 33-A of the Water Act-1974 

Extended on 28/04/2022 for 15 days. [Copy of Direction is attached as “Annexure 

– 18”] 

 Direction of Closure dated 08/04/2022 under section 33-A of the Water Act-1974 

Defer on 02/06/2022 for three months. [Copy of Direction is attached as “Annexure 

– 19”] 
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 Show Cause Notice issued on 08/08/2022. [Copy of Show Cause Notice is attached 

as “Annexure – 20”] 

 Revocation of Closure Direction under section 33-A of the Water Act-1974 issued on 

14/10/2022 for three month. [Copy of Revocation is attached as “Annexure – 21”] 

 Show Cause Notice issued on 03/03/2023. [Copy of Show Cause Notice is attached 

as “Annexure – 22”] 

 Notice of Direction under section 33-A of the Water Act-1974 issued on 27/03/2023. 

[Copy of Notice of Direction is attached as “Annexure – 23”] 

 Revocation of Closure Direction under section 33-A of the Water Act-1974 issued on 

17/05/2023 for three month. [Copy of Revocation is attached as “Annexure – 24”] 

 Notice of Direction under section 33-A of the Water Act-1974 issued on 06/07/2023 

for contaminated water observed within premises due to heavy rain fall. [Copy of 

Notice of Direction is attached as “Annexure – 25”] 

 

4. M/s. Bodal Chemicals Ltd. (Unit-VII) is a Dyes & Dye Intermediate plant at Plot No: 

804, Vill: Dudhwada, Ta: Padra, Dist. Vadodara-394116. 

 Unit has obtained CCA-AWH-122014 dated 15/08/2022 which is valid up to 

31/03/2027. [Copy of CCA is attached as “Annexure – 26”] 

 Direction of Closure Re-implemented under section 33-A of the Water Act-1974 

issued on 08/04/2022. [Copy of Direction is attached as “Annexure – 27”] 

 Direction of Closure dated 08/04/2022 under section 33-A of the Water Act-1974 

Extended on 28/04/2022 for 15 days. [Copy of Direction is attached as “Annexure 

– 28”] 

 Direction of Closure dated 08/04/2022 under section 33-A of the Water Act-1974 

Defer on 02/06/2022 for three months. [Copy of Direction is attached as “Annexure 

– 29”] 

 Show Cause Notice issued on 08/08/2022. [Copy of Show Cause Notice is attached 

as “Annexure – 30”] 

 Revocation of Closure Direction under section 33-A of the Water Act-1974 issued on 

14/10/2022 for three month. [Copy of Revocation is attached as “Annexure – 31”] 

 Revocation of Closure Direction under section 33-A of the Water Act-1974 issued on 

17/05/2023 for three month. [Copy of Revocation is attached as “Annexure – 32”] 
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 Notice of Direction under section 33-A of the Water Act-1974 issued on 06/07/2023 

for contaminated water observed within premises due to heavy rain fall. [Copy of 

Notice of Direction is attached as “Annexure – 33”] 

 

ACTION TAKEN: 

 Gujarat Pollution Control Board has imposed Rs. 25 lacs interim Environmental 

Damage Compensation (EDC) with Bank Guarantee each from M/s. Mayur 

Dyechem Intermediates Pvt. Ltd. (Unit-III), M/s. Kiri Industries Ltd. (Unit-III) & 

M/s. Bodal Chemical Ltd. (Unit-VII) and imposed Rs. 15 lacs interim 

Environmental Damage Compensation (EDC) with Bank Guarantee from M/s. 

Loxim Industries Ltd. 

 GPCB has installed auto samplers in VECL channel at 6 # strategic locations in 

Zone-3 of Padra area, Vadodara & collecting shift wise composite samples on 8 

hourly basis since 27/08/2022 to monitor quality of industrial effluent as regular 

interval. 

 GPCB has also provided Auto Sampler at Vedach Pumping station of VECL and 

after Vedach Pumping station, there is no any industrial wastewater is coming 

into VECL channel. Analysis Reports of Sampling of Vedach Pumping Station 

done by GPCB are below: 

Date 
 

Vedach Pumping Station 
COD in mg/l (limit-250 mg/l) 

21-09-2022 313 

22-09-2022 
198 
325 
254 

23-09-2022 
199 
278 
240 

24-09-2022 
267 
338 
195 

25-09-2022 
209 
260 
302 

26-09-2022 
226 
218 
341 

27-09-2022 
223 
285 
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296 

28-09-2022 
198 
237 

29-09-2022 171 
30-09-2022 227 
01-10-2022 235 
02-10-2022 218 
03-10-2022 210 
04-10-2022 191 
05-10-2022 228 
06-10-2022 204 
07-10-2022 178 
08-10-2022 158 
09-10-2022 226 
10-10-2022 174 
11-10-2022 229 
12-10-2022 171 
13-10-2022 216 
14-10-2022 203 
15-10-2022 275 
16-10-2022 252 
17-10-202 228 

18-10-2022 206 
19-10-2022 252 
20-10-2022 133 
03-11-2022 175 
11-11-2022 167 
13-11-2022 516 
19-12-2022 980 
30-12-2022 1362 
05-01-2023 445 
17-01-2023 346 
04-02-2023 279 
18-02-2023 2114 
09-03-2023 973 
15-03-2023 2098 
11-04-2023 575 
12-04-2023 347 
05-05-2023 195 
07-06-2023 246 
Average 358.71 

 GPCB instructed VECL to provide OCEMS with flow meter at final discharge 

point of VECL i.e. at “J” Point which is installed and functioning. 

 VECL has submitted time bound action plan and mentioned that, Closed pipeline 

is laid inside 6 km of the channel from Vedach to Sarod (J-Point) of the total 16 km 

stretch. After completion of laying pipeline from Vedach to Sarod section, only 

26.6 km of the channel will be left with, which can be completed by 2026. 
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 As a part of punitive measures, GPCB has directed VECL to explore technological 

intervention to find out any ghost connections in Zone III during VECL 

shutdown/maintenance time and VECL & GPCB inspected internal condition of 

channel at Zone-II & Zone-III to identify any ghost connections in the effluent 

conveyance channel with help of Robotic Camera on dated 28/02/2023 to 

03/03/2023 and during inspection no any ghost connection identified in channel.  

 GPCB has also been collected monthly samples of J-Point. The analysis report are 
as below: 

VECL ‘’J’ Point result 

Month 
COD mg/l NH3 mg/l 

(250 mg/l) (50 mg/l) 
August’22 322 11.7 

September’22 401 8.4 
October’22 577 22.06 

November’22 169 6.44 
December’22 137.5 4.68 

  156 4.82 
January’23 199 8.57 

  736 81.48 
February'23 260 7.84 

  738 2.8 
March'23 540 6.12 

  249 10.05 
April'23 387 7.68 
May'23 189 6.27 
June’23 126 5.16 
Average 345.77 12.93 

 

 It is observed from above that, the key parameters i.e. COD and NH3-N, which 

were earlier found to be much higher side, have now been improved because of 

the continuous efforts being put up by GPCB. 

 In future, GPCB will Re-Implemented Closure Directions to all above mentioned 

units wherever non-compliance observed. 

---------------------------------------------------------------------------------------------------------------- 
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(079) 23232152
Fax .. (079123232156

Website : www.gpcb.gov.in

€

ffi\t7z
GPCB

Bv R.P'A.D'
In exercise ofthe power conferred under section-25of the Warer (Preventiorr

and Control of Pollulion) Act-i974. under sechon-2l of the Air (Prevention and

Conrol of Pollution) Act-1981 and Authorization under rule 6(2) ofthe Hiuardous
And Other Waste (Management And fransboundar, Movement) Rules-2o16 iiamed
under the Environment (Protection) Act-l9E6.This Board is empo*cred to gmnt

CC&A.
And \\,hereas Board has received consolidated consent applicalion lide

No.145363 Dated: 30/10/2018 for the consolidated consenl and authorization (CC &
A- Renewal) ofthis Board under lhe provisions / rules ofthe aforesaid Acts. Cotrsenl

& Authorization is hereby granted as under.

CONSENT AND AUTIIORISATION:
(Under the provisions / rules ofthc aforesaid environmental acts)

To.
M/s. Loxim ltrdustries Ltd.
Plot No.l05/109/A, ECPL Road,
vilt: Ekslb.rr. Trl: Prdm,
Distr Vrdod.ra-3914,().

Consent Order no-: AWH-98695 Date of issuc: l0/0 l/20 I 9.

The consent shall be valid up to 10/09/2023 for the use of outlct for lhe

discharge of treated efTluenl & air emission and to opemte induslrial plant for
manufacture of the follolYing itent! /_plg5lqc tst

Produc( Quantity
Reactive Red-195 600M I/Ycar
Reactive Ycllo\\-145 600MT,Year
Reactive Black-5 600MT/Year
Reactivc Black-HF CR 600MT/Ycar
Reactive Black N 150 600MTrYear
Reactive Ycllow-15 l20MT/Year
Reactive Yellow-17 l20M'I/Ycar
ReactiYe Oran l20MT/Year
Reactive Orange-2R I20M I /Ycar

t0 Reactive Yellow-84 360M't/Ycar
lt Reactive Red-l4l :160MT/Year

t2 ReactiYe Blue- l7l l80MT,/Year

I

4
3

5

6

7

E

9
se 16

t3 Reactive Red-250
14 Reactive Or -122

l5 Acid Black-194
l6 Other Acid & Reaclive

Toral

t20M
120M1/Ycar
600MT/Year
It00MT/Year
7020MT/Year

l'/Ycar
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SPECIFIC CONDII'IONS:
Applicant shall not carn oul any activity which attracts provisions ol'
Enrironment Clearance Irotifi cation 2006.
Applicant shall obtain prior permission of Ground Water Authority for
withdrawal ofground water/use ol bore wells. (ifapplicable)
Management of Solid Wasle generared from industrial activities shall be as
per Solid Waste Management Rules-2016 (solid wssle as delined in Rule-
3(46).
As p€r provision of Rule-lE of Solid Waste Management Rules-2016 all
industrial unils using fuel and localed wirhin 100 km from the refused derived
fuel (RDF) plant shall made an anangemcnt to replace at least five percent of
their fuel requircment by refused derived firel so produced.

CONDITION UNDER THE WA'I'ER ACT I974:
Thc quantity of the industrial emuenl to be generated lhm the manul'acturing
prccess and other ancillar) industrial operations shall be not exceed
81KL/Day.
The quantity the domestic &astewater (sewage) shall not exceed 8.5KL/l)a1.
The applicant shall provide adequate emuenl trearmenl system in order lo
achieve the quality ofthe treated cmuent as per norms mentioned in column
No.3.

3.2

3.3

4
4.t

4.2
4.1

2
Palameters

T ure
Colour .co.scal

4 S nded Solids
Oil and Crease
Phenolic Compor-rnds

anides
8

VECL lnlet Norms
6.5 to 8,5

C

units-e) in
40'

units 100

r00
l0
lm
0.2 m
1.5 mg/l
2

50

0.2 mg/l

13

2.0
0.t
3m
0.r
0.0 t

I mg/lNickle
Znc

t9 Cadmium
20

I
Sr. No.

I
2

3

5

6.
,l

9 Sul hides
Fluorides

l0
1l
t2

t4

Ammonical Nitrogen

Hexavelant Chromiurn

Me
l5
16

Lead
Co

Arsenrc
fotalChromium

t't
t8

(iPCB tLl22l99

BOD 5da sat

5 mg/l
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GUJARAT POLLUTION CONTROL BOARD!+

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

Phone : (079) 23222425
(079) 23232152

Fax i (079) 23232156
Website : www.gpcb.gov.in

Pcrmissible
Limit

ffi\t7z
GPCB

3

vECL lnlet Norms
2t COD
22 Chlorides 600 m

Sul hares 1000 m
Total dissolved solids 5000 m
lnsecticideslPesticides Absent
Bio-assav test 90 7o Survival offish alier

96 hours in 10070 cfllucnt
All etlorts shall be made to remove color & unpleasanl odor as far as

practicable.
The final treated efllucnt conforming to the above standards shall be

ultimately discharged to Emuent Conveyance Channel (UCP) managed by

Vadodara Enviro Channel Ltd. (VECL) and shall ultimately be convcyed to

estuary of river Mahi for linal disposal.
Sewage shall be disposed oftkough septic tank/soak pit system.

shall conform to the follo\r'i s(andards

r.i.

CONI)ITIONS T,INDER AIR ACT I98I
I The followin shall be used as fuel in Boiler, HAG and D. G. Set respectivcly

Fuel Quantitv
l.DO/FO for Boiler t35k I
LDO.fO for Hot Air Ceneralor I30kg/hr
IISD for D.G. Set T0Liuhr

The applicant shall install & opcrate air pollution control sys(em in order 1l]

achieve nomls prescribed hereivith.
The flue gas emission th.ough stack attachcd lo Boiler, HAG and D. G Sel

4.4

4.5

5

5

5.3

Paniculate
Matter
SO:
NO,

100 ppm
50 ppm

Stack A(ached To Stack Parameter
tle ht

Boiler-1 30meter

llot Air Generator-l 30mcter 150 mgNM'
Hot Air Generator-2 3omerer
DC Set As p€r

condition
no.5.l0(a

5.4 The process gas emission lhrough stack/vent aflsched to various reactors.

vessel shall conform to the tbllo standards

)r

APCM Parameter Permissible
Limit I

t50
rng,NM'
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Vcntury
Scrubber

Particulate
Nlatter

Spray Dryer-2 S0meter Ventury
Scrubber

Clean Gujarat Green Gujarat

Sr. No
2

Parameters

23

24
25

26

Sr. No
t

2

Sr.
No
I
2

3

4

Hei
Stack

30meter

Stack
Attached To
Spray Dryer- I

Stack
No.

2
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5.6

5.5

5.7

5.8

5.9

5. t0

Permissible Limit
Annual

Stack monitoring facilities like port hole. platform/ladder etc.. shall bc
provided with stacks/venls Chimney in order to lhcilitate sampling of gases
being emilted into the atmosphere.
The concentmtion of the fbllowing parameters in the ambient air within the
premises of the industry and a distance of l0mcters fiom the source) othcr
than the sbck-/vent) shall not exceed the followints levels. Applicant shall
comply with the National Ambient Air Quality Sranda.ds norified by Centrat
Pollution Control Board. New Delhi timc to time under the provision of the
Envircnment Protection) Acl-1986

Parameler

Particulate matter- Mr0 60Mi
10Mi

Oxides of Su!p!'rL_
Oxides ofNitrogen

50M icro NM' 80Mi

Permissible Limrt 24
Hrs. A

it,JM l00Mic ,NM
NM 60Micro ram n{ M

M
M'40Micro /NM 80Micro ram A{

The applicant shall provide portholes, ladder, plarform etc at chimne),(s) for
monitoring the air emissions and the same shall bc opcn for inspccoon to/and
for use of Board's statl'. l he chimney(s) vents attached to various sources of
emission shall be designed by numbers such as S- 1. S-2. erc. and rhese shall
be painted,/ displayed to facilirare idenlification.
There shall no any fugitivc emission and,/or odour pollution duc to
manulacturing activities and ancillary op€rations. Adequate measures shall bc
laken the.eof.
The Industry shall take adequate measures for control of noise levels lrom ils
own sources within the premises so as to maintain ambienl air qualit-,-
standards in respect of noise to less than 75 dB(A) during day rimc and ?0
dB(A) during night time- Daylime is reckoned in betq€en 6 a.m. and l0 p.m.
and nighftime is reckoned hetween l0 p.m. and 6 a.m.
D. G. Set standards:- The flue gas emission rhrough stack attached to D. G.
Set shall conform lo the following standards.
a) Thc minimum height ofstack to be provided \\,ith each ofrhe gencmtor set

shall be H:h + 0.2 (KVA) r'. where ll= Total sr4ck height in merer. h
height of the building in mcters where or by the side ol which the
generalor set is installed.

b) Noise from DG set shall bc controlled by pro\,iding an acoustic enclosurc
or by treating the room acoustically- al rhe users end.

c) The acoustic enclosure or acoustic treatment of the aoom shall be
designed for minimum 25 dB (A) inseflion loss or for meeling the ambienr
noise standards. whichever is on the higher side ( if the aclual ambient
noise is on rhe highcr side. ir may not be possiblc to check the
performance of the acoustic enclosure/ acoustic treatment. Undcr such
circumstances lhe performance may bc chccked ior noise reduction up 10
acrual ambienr noise lcvel. preferably. in the night timc). The

Particulate matter-2 j PM2.5
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
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6.
6.1

6.2
6.3

measurement for insertion loss may be done at different points at 0.5 m
ftom the acouslic enclosuretoom, and the avemged.

d) The D.G. Set shall be provided with proper erhaust mumer \rith insertion
loss of minimum 25 dB (A).

e) All elTorts shall be made to bring down the noise level due to the D.C.Set.
outside the premises. within the ambient noise requiremenls by propcr
sitting and control measures.

t) Installation of a D.C.Se1 must te strictly in compliancc u'ith the

recommendations of the D.C.Set manulacturer.
g) A proper routine and preventive maintenance procedure fbr the D.(l.Sct

should be set and followed in consultation r"ith the DG Set matrufaclure
which would help prevent noise levels of the DG Set iiom deteriorating
with use.

CENERAL CIONDITIONS: -
Any change in personnel, equipment or \,vorking conditrons as mentioned in
the consents form/order should immediatel) be intimalcd to this Board.

Applicant shall also comply with thc general conditions given in annexure- l.
Ifthe products/process falls in SCHEDIILF,-l or II ofthe Environmental Audit
Scheme, as specified in the order dated 13/3/97 of Hon. lligh Courl in MCA
NO.326l97 in SCA No.770/95. thc applicant shall also abide by thc said

scheme.

AUTHORIZATION UNDI--R HAZART)OUS AND OTHER U'ASTE
(N']q,NAGEMENT AND TRANSBOUNDARY MOVEMENT) RULES-20I6
FORM-2 (See rule 6(2)).
Number of authorization and date of issue AWH-98695 dated: I 0,'0 I /20 I 9

Referencc o I application No. 145363 Dated:30/ l0/'2018.
M-/s. Loxim lnduslries Ltd. is hereby granted an authorrTslion based on the

enclosed signed inspection report lbr generation, collection. lreatment.

stomge, transport of hazardous waslcs on the premises situated at' Plot

No.l05/109/A, ECPL Road, Vill: Ekalbara, Tal: Padra, Dist: vadodara-

7.4
39t440.
Details of Authorization

Sr Category of
Hazardous waste as

Authorized Modc of disposal Quantity
No

the Schedules

7

7.1
'1.2

1.3

5,1- ScheduleJ Disposal by selling to 60LirYear

t2
Used Oil re istered re-refinels

33.1-Schedule-l

@rscarded carboys/
Deco n tam inat ion
factory Premises.

within 5000Nos./Year

BarrelV B liners
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,i/l

3

4

35.3 - Schedule-l
(Chemical Sludge
Iiom waster.laler
treatment
26.1- ScheduleJ
(Process Sludge)

Disposal at M/s. Nandesari
Environment Cont.ol Ltd
(NECL) _I SDF

27MT l\ eat

Disposal al M/s. Nandcsari
Environmenr Control Lld

3M'l /Annum

NECL -TSDF
7.4- I The Authorization shall be valid for a period of30/09/2023.
7.4-2 The Authorization is subject to the following general and specitic conditions

7.5 CENERAL CONDITIONS UNDER HAZARDOUS AND OTHER WASl ES
(M&TM) RUr-ES-20t6.
The Authorized person shall comply lr,ith the provisions ol'the Environment
(?rotection) Act. 19E6, and the rules made there undcr.
The Autho zation or its rene*'al shall be produced for inspection at the
request ofan officer Authorized by the State Pollution Control tloard.
The person Authorized shall not renr, lend. sell. transler or otherwise transport
lhe hazardous and other lraslcs excepl what is permilted through this
authorization.
Any unauthorized changc in personnel. equipment or working conditions as
me ioned in the applicarion by the person authorized shall constitute a breach
ofhis authorization.
The person authorized shall implement Emergency Response proceduae
(ERP) for which this authorizztion is being granted considering all site
specific possihle scenarios such as spillages, leakages, fire etc. and their
possible impacts and also carr) oul mock drill in this regard at regular inlenal
of time;
The person authorized shall comply wirh (he provisions outlined in the Central
Pollution Control Board guidelines on "lmplementing Liabilities lbr
Envircnme al Damages due to Handling and l)isposal of Hazardous Waste
and Penalty"
It is the duty of the authorized person lo take prior permission ol the State
Pollution Conlrol Board to close down the facility.
The imponed hazardous and othcr wasres shall be fully insured for transit as
well as for any accidental occurrence and its clean-up opcmtion.
The record of consumption and fate ol thc imponed hazardous and othcr
wastes shall be mainlained.
The hazardous and olher waste rlhich gets generated during reclcling or reLjse
or recovery or pre-processing or utilizztion of imported hazardous or other
wastes shall be treated and disposed of as per spccific conditions of
authorization.
The impofler or exporter shall bear rhe cost of impon or export and mitigation
ofdamages ifany

7.5.t

1 .5.2

'7 .5.3

'1.5.4

7.5.5

7.5.6

7.5.1

'7 .5.8

7.5.9

7.5.10

7.5.
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't.6.4

7.5.12 An application for the renewal ol'an authoriAtion shall be madc as laid down
under these Rules.

7.5.13 Any other conditions for compliance as per the Guidelines issucd by the
Ministry of Environment, Forest and Climate Change or Central Pollution
Control Board from time to time.

7.5.14 Annual retum shall be filed by June 30'h for the peiod ensuring 31" March of
the vear,

1.6 SPECIFIC (]ONDITIONS UNDER HAZARDoUS AND oTHER WASTES
(M&TM) RULES-2016.
'fhe authorized actual uscr of hazardous and other wastes shall maintain
rccords of hazardous and other wastes purchascd in a passbook issued b]' the
State Pollution Control Board along with the aulhorizalion.
Handing over of thc hazardous and othcr wasles to the authorized actual user

shall be only aner making the entB- into the passbook ofrhe actual user.

In c&se of renewal of authoriTation. a self-ccrtifred compliance reporl in
respect of elflucnt, emission slandards and the condilions specillcd in the

aLfhorization for hazrdous and othcr wastes shall be submitted to SPCB.
The occr.pier of the faciliry shall comply Standard operating proccdure/
guidelines published by MoEF&CC or CPCB or CPCIB iorm time 10 time.
IJnit shall comply provisions of E-Waste Managerhent Rules-2o16.
'lhe disposal ol Hazardous WNte shall be carried out as per the \laste
Managemenl hierarchy.

7.6.1

7.6.2

7.6.3

For and on behxlfof
Guj.ral Pollution (lontrol Borrd

o fA'-r-
(D.P. Shrh)

Environmental Engineer
NO.CPCB/CCA-VRD - t 043(4)/lD :22 t 99 /

lssued To:
M/s. Lorim Itrdustries Ltd.
Plot No.l05/109/A, ECPL Roed,
vill: Ekalb.ra, Trl: Prdre,
Dist: Vsdodorr-391440.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone :(079) 23226295
Fax :(079) 23232156
Website : www.gpcb.gov.in

Bv R.P.A.D
DIRECTION UNDER SECTION 33(A) OT THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 IHEREINAFTER REFERRED TO AS THE
*WATER ACT"] AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Loxim Industries Ltd., are carrying out industrial activity at- Plot no.

t 05/109/A, Vill- Ekalbara, ECPL Road, Tal: Padra, Dist: Vadodara-391440.

AND WHEREAS, the Board has granted you Consolidated Consent & Authorization (CCA)
under the provisions of Water Act-197 4, Air Act-1981 and Hazardous and Other Waste Rule-
2016 vide its order no. AWH-98695 dated 10i01/2019, which is valid up to 3O10912O23 for
operation of the industrial plant with conditions stipulated therein.

AND WHEREAS, your industrial plant was inspected on 0710512022 by the offrcers of the
Board under the Water Act-1974. During inspection unit was found in operation and following
non-compliances were observed:

o Except aeration tank all other ETP units were observed not in operation. Looking to the site

situation, primary settling tank and clarifier are not in operation since long.
o Provided primary settling tank and secondary clarifier was found empty. It seems that, unit

is not operating their ETP units regularly and efficiently.
o Sludge drying bed is not used since long as grass is observed in the sludge drying bed and

sludge kept on floor.
o VECL collected wastewater sample from official final discharge of unit in to VECL charurel

on 071O512022 and official from VECL sent wastewater sample to GPCB, Vadodara for
analysis purpose. Analysis report of sample shows pH-10.02, COD-1063 mg/l which is

higher than consented norms.
r During inspection wastewater sample collected from final treated wastewater holding cum

disposal tank of ETP and analysis result shows pH-8.14, COD-17mg/1, NH3-N-BDL, Oil &
Grease-BDL, Phenol-BDL, Colour-20 Pt.Co.Sc. However, analysis report of sample

collected by official of VECL on 0710512022 ard analysis report of sample shows pH-
10.02, COD-I063 mg/I, which indicates that, unit is not discharging industrial wastewater

into VECL as prescribed norms and unit is in violation of consented parameters.

. Unit has not provided flow meters at strategic locations in ETP except on RO permeate line.
o Unit is not maintaining cumulative flow meter readings on daily basis of RO permeate.

. Unit is not maintaining any records for operation of ETP.
o Unit has not provided 3-way valve on final treated w/w discharge line in to VECL.
o Flexible pipeline & open tray t)?e arrangement connected to sensor box is provided, which

is not temper proof & false/misleading results might be shown by diluting effluent manually

in open tray.
o Auto sampler provided on final VECL discharge line is observed in idle condition.
o IOT valve provided on final treated effluent discharge line into VECL is observed in open

condition.

Clean Gujarat Green Gujarat
GPCB ID:22199

ISO - 9OO1 - 2OOB & ISO - 14001 - 2004 Certified Organisation
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AND WHEREAS, during the inspection of your industrial plant b;i the officers of the Board on
0710512022, necessary written instructions given for above mentioned non-compliance & 3-days
given to you for opportunit] ofhearing. However, you have submitted reply on 1210512022.

tIl\DER THE (IIRCUMSTANCES, I, U.K. Upadh)'ay, Senior Environmentat
Engineer ofthe Gujarat Pollution Control Board issue the direction under Section 33(A) of The
Water (Prevention and Control of Pollution) Act-1974 as under:

1) To prohibit you from manufactu ng at your industrial unit with immediate effect
and to stop run:ring batch in safe manner and then the batch shall not remain in
operation in that way closed down the activity

2) If your production plant runs on captive power plant or by D.G. Set, then you shall
stop them also * ith inmediate effect.

3) The concemed authorities shall stop supply of electriciry to your plant with
immediate effect till further order issued.

4) Submit valid Bank Guarantee from Nationalized Bank of Rs. 1,25,000 (One Lakh
Rupees only) vr. th revocation application.

5) Unit is liable to pay an interim Environment Damago compensation to Board.

If the above directions are not complied, you are liable for prosecution under Section
4l(2) of the Water (Prevention and Control of Pollution) Act-197 4 which provides
punishment with imprisonment for a term not less than one year and six months and may
extend to six years and with fine.

For a

Gujarat Pollution
on behalf of

rd

(u. Upadhyay)
Senior Environmental Engineer

Note: Those units having continuous process that can take out their batch safely or close
down process safely so that accident or pollutions may not occur, if require maximum
upto 48 hours this process can be done and thus doing so comply the immediate closure
order. The officer from vig. company or officer who went to seal the industry shall also
requested to implement this instruction.

NO: GPCB/CCA-VRD-1 0 {3(7)ttD-22199 I I)ate:

Issued to: -

ontrol

M/9. Loxim Industries Ltd.,
y,t6t no. I 05/l 09/A, \'ilt- E,kalbara,

\.,2 ECPL Road, Tal: Padra,
Dist: Vadodara-391440.

2
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By. R.P.A.D.

ffi\t7z
GPCB

Copy To:
l. The Deputy Engineer,

Madhya Gujarat Vij Company Ltd.,
Race Course. Vadodara.

GPCB lD:22199

2. The Dy. Engineer (O&M)
Madhya Gujarat Vij Company Ltd
Sub-divisional Offi ce, Padra,
Ta: Padra, Dist: Vadodara.

With a request to disconnect the supply of Electricity (except single phase) with immediate
effect from the date of issue of this order of the industrial plant of M./s. Loxim Industries Ltd.,
are carrying out industrial activity at- Plot no. 105/l09l{, Vill- Ekalbara, ECPL Road, Tal:
Padra, Dist: Vadodara-391440, and intimate to us accordingly.

For and on behalf of
Gujarat Pollution Control Board

-.'
(U.K. Upadhyay)

Senior Environmental Engineer

Copy to: The Regional Officer, GPCB, Vadodara.........For monitoring & submission of actual
compliance with supporting evidence with stipulated time period.

Clean Gujarat Green Gujarat
3
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A. Gandhinagar-382 0'1 0
Phone :(079) 23226295
Fax :(079) 23232156
Website : www gpcb.gov.in

BY RPAI)
REVOCATTON OF UNDER SECTTON 33(A) Or THE WATER (PREVENTION AND
CoNTROL OF POLLUTION) ACT-r974 [HERETNAFTER REFERRED TO AS THE
"WATER ACT"I AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Loxim Industries Ltd. are carrying out industrial activity at- Plot
no.105/109/A, Vill: Ekalbara, ECPL Road. Ta: Padra, Dist: Vadodara-391440.

AND WHEREAS, the Board has granted you Consolidated Consent & Authorization (CCA)
under the provisions of Water Acl-197 4, Air Acr1981 and Hazardous and Other Waste Rule-
2016 by its order no. AWH-98695 dated 10/01/2019 which is valid up ro 301O912023 for
operation ofthe industrial plant.

AND WHEREAS closure order was issued under Section 33-A of the Water (Prevention and

Control of Pollution) Act, 1974 vide letter No. GPCB/CCA-VRD-1043(7)/lD-22199/672598
dated 1710512022 with immediate effect.

AND WHEREAS, in compliance to closure order you have submitted revocation application
with undertaking on stamp paper of Rs.300/- stating that you will comply the environmental
laws and submitted required documents. And submitted bank guarantee of Rs.15,00,000/-
(Fifteen Lac rupees only) valid up to 1510112024.

AND WHEREAS, you have paid Interim Environment Damage Compensation of
Rs. I 5,00,0001 (Fifteen Lac Rupees Only) to the board.

AND WHERFIAS, during the inspection of your industrial plant on 271O512022 by the

authorized officer of the Board. it was observed that:

o Unit has provided ETP units, during visit ETP & plant was not observed in operation

due to three phase power disconnection.

o Unit has also submitted ETP adequacy report.

. Unit has provided flow meter at 4 locations in ETP as follows (l) After Equalization

tank (2) Before RO system (3) RO permeate line (4) RO reject tine.

. Unit has submitted PO for 3 way valve dated 2210412022.

o Unit has provided OCMS.

. Unit has provided auto sampler on final VEC[. discharge line.

Under the circumstances, I D.P, Shah, Senior Environmental Engineer, Gujarat

Pollution Control board is directed to issue One-Month revocation for closure order dated

1710512022 with comply following condition.

1) Unit shall obtain membership certificate of VECL for discharge of industrial

waste\r'ater and informed to the Board.

Clean Gujarat Green Gujarat
.^lSQ^:9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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2) LJnit shalt nraintain Zero I-iquid Discharge condition until lhe membership certificate

is received.

3) Unit shall complv CCA conditions and undertakings.

4) Unit is binding lor the court matter pending before the Hon'ble National Green

Tribunal in the rnatter of O.A. No. 27612022 on the basis o1 decision.

For and on behalf of
Gujarat Pollution Control Board,

D ir f-___\

(D.P. Shah)
Senior Environmental Engineer

NO: GPCB/CCA-VRD- 10{3(7)ltD-22t99 t Date:

Issued to: -
M/s. Loxim Industries Ltd.
.Plot no.105/109/A,
Vill: Ekalbara, ECPL Road,
Ta : Padra, Dist-Vadodara-391440.

By R.P.A.D
Copy to: -

1. The Deputl' lingineer
Madhya Gujarat Vij Companl' Ltd..
Race Course. Vadoclara

For monitoring & r'erification of the

2. fhe Dy. Engineer (o & M)
Madhya Gujarat Vii Companl' Ltd..

Sub Division office. Padra

fal: Padra. Di\t: Virdodara.

With a request to Re-connect the suppll of electricity for period of One Month revocation
from date of issue of the order ol M/s. Loxim Industries Ltd. are carrying out industrial
activity at- Plot no.l05/109/A. Vill: Ekalbara. ECPL Road, l-a: I,adr-a. Dist:Vadodara-391440.
and intimate to us accor(lingl).

For and on behalf of
Gujarat Pollution Control Board,

(D.P. Shah)
Senior Environmental Engineer

Copy To:
1. The Regional Officer, GPCB. Vadodara

compliance.

2. Unit - 12

riPr-R tn.?rroo
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
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Show Causc Noticc

\\,'lllrltlrAS vou M/s. Lotim Industrics l,td. is having an industrial plant at l)lot No: 105.

109,A. Vill: IrLaltrara. l:( l'l lload. lr: I'adra. I)ist. Vadoda ra-3 9I -140.

^NI) 
WI ll:lilrn S Gujarat l\rllutiorl ('(rntr()l lloard has grantcd ( onsolidatctl Conscnl and

n Lrthoriratir)n ((l('&A ) undcr \[ ator Ac1- I 97.1. n ir Ac1- I 9ti I and I llzardoLrs ,,\ nd othcr Wastc
Ilulcs-20I6 iirr thc opcration ol indr.rstrr r idc iirdcr \o. A \\'l l-9ti69: datcd I0r0|rl0I9 uhich
is valid up to.l0/09/2023 lilr opcrrtion ol thc industrial plant.

ANI) Wl ll:ltl:n S. [Joarcl has irnplcnrcltcd closurc dircction undcr scclion ..]3(n ) ol'thc \[ atcr
Act- I 

()7.1 rr ith c1'li'ct ol' l5 dar s on t7 05.1011.

ANI) WIII:lllrAS. You havc subnrittcd undcflakins lcgartling action plan lirr corrplclion ol
non-compliancc and llank guarantcc ol'uorth Rs. 15.00.000.

AN l) WI llrl(lrAS. l]oard has issuc l{cvocation ol closulc dircction undcr sccti()n l l(n ) ol lhc
\\ atcr ,\ct- l()7.1 on 25.07.2022.

,\NI) Wlll ltl: \S. I Iorr'hlc \(l l has takcn rratlcr about thc gricvanccs raiscd in thc

,rl)l)licirtion rcgarding clrcmical intlustlics in I'adta (ianr. l)istrict []aroda. (iLtjaral arc

tlischarging highly pollutcd and dangerous chcrnicals mixcd rratcr/cl'llucnts in l'adra (atral
Lhrouch pipcline u ithout rcquisitc lrcalrncnt and thclcbr causing cnvironmcntal dcgradation

ANI) Wlllrltlr/\S. Vidc ordcr datcd ltl.0-1.2022. Ilon blc \(i I has constiLLltcd iI .loinl
('onrnritlcc comprising ol CPCll. (l(;U A. Stalc l'(.ll and (lollcctor. Vrriotlitra rtntl tlirceicd [o

sLrl-,rrit lactr,ul ald acliorr takcn lcll()r1 u ithirt trro nrontlts.

.\Nl) \\ lll:lllr.,\S. lhc.loint ('ornnritLcc lras rnonitorcd loLrr indLrstlial plant during \,1a1-2{)22

lunrl .lLrnc l0ll.

,\\l) \ 'l ll:ltlrAS. 'l hc .loint (-omrniltcc lras conclrrdcri aboLrt )r)ur industrial planl hcrc as

rrrttlcr:

l:lllucnt rlranagcnrcnI s-\'steul i" highil unsati:;l'actorl and thc unit's intcntiotr to ()pcratc

thc l:'l l' cllicicntlr i. doubtlirl. lhc unit rvas caLtght clischarging highll
c()rlcerLftrtcd/'non-conlirrrrring clllucrrt rnlo Vl:(]1. channeI in rnidnicht and thus

r iolatrrrg tlrc nonrs arrcl caLr:ing scrious rlatnaqc to thc lrnvironnrcnt
llnit is locatcd in !'aCra arca rnrl not opcratins thc cllltrcnt rrrnagcltrel'i1 svstctll

satrslircLolr. and violaling Ihc crrvirutttt'tcltlal irortrs tlcspitc dircctions ol (il'}( l]. l1

shr)\\r; that thc industrics arc rol orrlr violating thc cnYironulcntal nortlls bttt also tlot

holisticalh conrphinr.r rrith (il'( IJ rlircctions.

r\\l) \t Ill-lll:.,\li. llor.r'blc i\(l t hrrs rrbscrrcd in oti.lct datcd 11.07.20?) lhitl )otrr Lrnit is rrol

ot)('ratr g Lhc e llltrent nllirLlltcnreril :,\ JteIi \.rl i\luclor.iir . arc r io la lil1u Ihe r'r'l\ il(rllllrclltill r()rl]1s

l:r.1 lroI crrrr]rlr irg * itlr rlitucti,rns rrl ( rl'( 1i.

Clean Gujarat Green Guiarat
ISO - 9OO1 - 2OO8 & ISO - 14001 - 2004 Certified Organisation
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ANI) Wlll Ill:.\S. llt,n l,lL \(i l has tlirce lcrl (t, (il'( ll lbr takc rcrlcdial acli(rn rnch(line
issLrancc ol or(lcrs li)r cl()\Lllri. p11)sccution and inrl.lositii)r'] ol crvir()llnrcDIai c(rrlpcnsation
against roLrr LIrit \ ithin I\\(r nr()ntlrs.

nNI) UlllrlLl:.\S. roLr ltlr'c rot 1.rror idcd llorr rnctcrs ()n stralcgic locatir ns lron] \ourec l()
cnd points.

In vicl ol-thc al)()\c. \(ilr a c lhcrclirre callc(l LlPon l() \lr()\\ cilLlsc undcr thc \\ atcr.,\ct 197-1 &
dircctcd to subrnrt rcpl\ rr tlrin scrcn dars on isstrint.: ol'lhis noticc. il roLr ltrc not slrhn'rittcd
an\ rcpl\ or sLrbrnittc-l refl\ rs n{)t conrincing,accePtable. ncccssar) acri(,rr \\ill bc iniliatcd
againsl ) our indLrslrial Irlir'1 s,ic1ior -il( \i (rl 1hc \\ atcr .\c1- I97.1.

l o r anrl on bchalf of
(iujarat lbllution ( ontrol l]oar(l

DPF -I-'
(l).1'. Shah)

Scnio r Iinr ir,rnnrcntal F)nginccr

\O: (il'}(- llr( (.,\ -\ It I)- i0 ll,7) ,II):ll l9()

lssucd to:

(l),ircelors. \,1 r. l.rrrim Indu\trics Lld.
\-'/ l'lantat l'l('l \l': lll5. lllg/\,

Vill: l-kalhara. [('l'l- lloarl.
'l'a: l'adra. l)ist. \ arlotla ra-391.1.10

(2) M/s. Lorim lnduslrics Lt(1.
l'lant at l'lot \o: 105. I t)9/A,
Vill: llkalbara. E('l'1, Road.
'l'a: I'adm. l)is1. \ arlod a ra-391.1{0

l,nclosurc: ( I ) ( ornplain io tr rcgistcle,:l al I lrrl blc \(i I

(l) .loint ( r,nrrr ttcc Ilcnorl llllcrl irr llor'lrlr: \(l l

('opr'lir:-

L llceional olllect.llcgirrnal olllcc. (i I).(.lloard
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A

GANDHINAGAR - 382010.

(T)R079-a232321 52

REVOCATION OI- CLOSURE OIIDER ISSUED UNDER SECI'ION 33-A OF.I'HI' WATITR (PITEVENTION AND CONTR OI, OF POLLUTION) ACT-I974.

U't l[l{t]AS vou M/s. Loxim Industries Ltd. arc carr;-ing our industrial activit\ al- Plor
no. 105. 109/A. V illage-Ekalbara. ECI'1. Road. Ekalbara. 'l a-l)adra. [)ist-Vadodara-
391440.

n N'l) WIlllltl,AS. thc Iloard has grantcd you Consolidatcd Conscnt & Authorization
(CCA) under thc provisions of Watcr Act- I 974. Arr Act- I 981 and I lazardous Wastc
Rule-2016 by its ordcr no. AWII-98695 datcd l0/01/2019 which is valid up to
30109/2023 for opcration ofthe industrial plant.

AND WHEREn S closure order rvas issued undcr section 3l(A) ol'thc Warcr (Prcvcnrion
and Control ol' I'ollution) Act-1974 vidc lcuer No. GPCB/CCA -VI(l)- 1041(7ylD-
22199/672598 datcd 1710512022 with irnrncdiatc cffect.

ANI) WIIURITA S I{evocation Order was issued under section 33-A of thc Wate r
(Prevcntion and Control of Pollution) Act, 1974 vide letler No. GI,CII/CCA-VRD-
1 043(1)/lD-22 I 99/(r7t1894 datcd 25 107 12022 lor C)nc months.

ANI) WIItll{lrn S. Shou Cause Noticc issucd on 08/08/2022

ANI) WIIEIttTAS. in compliancc to closurc ordcr y'ou havc submittcd rcvocation
application rvith undcrtaking on stamp paper o[ Rs.300/- stating that you will comply the
cnr. ironmcntal larvs and submitted rcquircd documents. And submittcd bank guarantec of
Rs. 15,00,000 (Filiccn l.akh l{upees onlv) valrd up to 1510112024.

AND WtlEIllrAS. you have patd intcritn l.lnvironrncnr I)amagc (ionrpcnsation of
Rs.15,00,000/- (Filtccn Lakh Rupees only) to thc board.

AND WHIIRITAS. during the inspcction ol'your industrial planl on 30l09l2ll22 bt lhe
authorized ol'liccr ol'thc lloard. it uas obscrvcd that:
. Unit has providcd ETP consisting of oil & grease trap. collection/cqualisation tank.

flash rnixer. Ilocculation tank. primary settling tank- aeration tank. clarificr. filter
press. RO. PS[ 1ACIr. RO pcrmcatc uatcr is discharged in to Vl]CI- and partll reuse
in proccss and IIO reject rv/w prcscntlv disposcd via spray drycr.

. Primary' and sccondary trcatmcnt systcm ol'lr'f[) is obscrvcd in opcntlion.

. [Jnit has installcd MVI{l-- tbr trcalmcnt ol'high 'l'l)S strcatn gcncratcd liom process
alonq N i1h IIO rcicct wastcwatcr. MVItI: is observed undcr commissioning stage
during inspcction.

. Sludgc drying bcd is obscrvcd in opcrational condition.
o [,nit has submittcd Asscssment ol'l-'l l) I)crlbrmancc.
. L-lnit has providcd air mixing svstem in cxisting cqualization tank and anaerobic

trcatme nt s) stcrn.
. VI:Cl. has rcstraincd mernbership ol'thc uni1.

. []nit has providcd Ilow meters in I:'l'P at various localions.
o Unit has startcd maintaining records lbr opcration of B'[ P.

GPCB II):22199

Clean Gujarat Green Gujarat
Website : https://gpcb. gujarat. gov. in
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Unit has providcii closcd roonr lirr lhc rrholc \)sl.crr of (X \1S & its scnsor. auto

samplcr. lO'l valre. l-u,ar valvc ctc on llnal trcatcd waslc\\illcr rlischalgc linc in to
VticI-.
OCMS installcd on linal dischargc ol'unit to VlrC[- channel ncal tts disclrargc points

and oLrtsidc tllc nrcnriscs ()l'unit.

AND \[ lllrl(lrAS. .\nd]\sis l{esult ol'rrastc\atcr passing in VIr('l at Ycdach l)Ltrrpine
Stat iorr shorr s inr pror crncnt.

[.ndcr thc circrrlnstanccs. I l).I'>. Shah. Scnior EnviroumcnlilI [,nginccr,
Gujarat I'ollutio r ( ontrol board is dircctccl to lrial rcvocation lirr tlr4q 4141!5 lbr thc

closurc ordcr datcd 17lll5l2022 rrith lbllouinu conditions.

l) ttnit shall :ommission MVIt by l)cccrnher-1022.
2) t.nit shall .)pcratc cntirc I:l P srstcnr lrith 100%ctlicicncl .

3) t.nir shall -ronrpl\ ('('A conditions and Lrntlcltakings.
{) [-nrr shall liat.rlc t,r stlicth lbllol dircction Lrl llon blc \(il rr thc rattcr ol C)A

no. I76i l0ll.
l'or and on bchalf of

Guiarat Pollrr tion (lontrol lloard,

DPk""l
(l).1). Sha h)

Senior Enr iro n mcn tal f-nginccr

NO: G PCll/(l(1,\-\'lt l)- 10,13(8ylD-221991 l)atc

Issucd to; -
M/s. Loxim Ind ust ries Ltd.

t no. I05, 109/A, Villagc-E,kalba ra,
ECPI- Iload. Ekalbara,'fa-Padra,
l)ist-Vadodara-39 I 4.1(1.

tt\ I{.t).A.D
Copl to: -

l. -l'hc I)cpuLy Lng ilccr.
Madhy'a (iularat V1 Companl Ltd..
Race Coursc. Vadodara

('opy 'l o: 'l'hc l{cgional Olllcr:r. GPCU. Vadodara
compliancc.

l. l hc Dy. Enginecr (( ) & Vl ).

Madhya Gujarat VL.l ('ornpany l-td
Sub Division o l-ficc. I'aclra.
.l 

a: Padra. Dist: \'atlodara.

Wil.h a rcquest to ( onrcct/ Re-conncct thc sLrpply of clccrricitl ul) ltl qISS_!lp4$ ol'
M/s. l,oxim Industrics Ltd. are carrying out industrial activil) ar- l'lot no. 105. 109/A.
Villagc-lrkalbara. I:('l'l Iioad. Ekalbara. la-l'adra. Dist-Vadodara- 19 l;1.{0. and intirnalc
to us accordinglr.

l;rrr antl un bchalf ol'
(iuja rat Pollution Oontrol lloard,

(l).1,. Shah)
Scnior Enr.ironmcntal Engincer

(lPf B II):21199
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A Gandhinagar-382 01O
Phone . (079) 23226295
Fax : (079) 23232156
Website www gpcb.gov.in

GPCB

IIY lt.1'.r\.1).
NO'l ICll, (X l)llil.C'l'lON UNI)11lt Sll(ll ION 33-A ()l"l'llI WA'l'1.]l{ (l'ltl..\'!-\'l lO\
ANI) CONIILOL OF I'()t.Lt.i',t't()N) AC't-197{ (U}],lU,.t-\Ar,"t ])r l ._r]_l{lit!t) 'r () ,\s
't'illt w^'l'I|,lt AC I') AS AMI,]Nt)r,rD t'ttoM f tMr,r'r'o'r'IME.

Wlll,l(t,n S r'ou M/s. Loxinr Industrics l,td.. is having an industrial plant at- l'lot no. 105

It)9/A. Villagc-likalbara. ll(ll']l- Iload. llkalbara. la-l'adra. l)ist- Vadodara-i 9 1440.

^NI) 
Wlll:l{l:AS (iLr.jalat I)ollLrtion (lonlr'ol Ihard has grantcd (-onsolidutcd ( onse nt rrnci

'\rrthorizltion (('('&A) undcr'\\'atcr Act-197-1. Air Acr-l9ul lnd lluzardoLrs ,,\nd othcr \\lstc
llLrlcs-201(r lirr thc opclatron ol'iudustrr rrtlc olclcr'\o.,\Wll-91t695 datcd l0/01/2019 rrhiclr is

valid up to 3ll^l9l2ll23 lirl ol.;cration of thc industlial plant.

n NI) WI lf .l(lrAS. during inspcction on datcd l9ll?.,'2022 ncccssar\ rcmarks gircn to rorr lirr'
non-corlplilncc obscrvccl irt \ oLr plirnL.

.\\t) Wlll.ltl:,,\S. _rou lrarc subrrittcd rcpll ridc lettcr datcd 23ll2l2ll22 ol rcccssalr rcrrrrrl,s
givcn to you on datcd 19ll2l2\2) irnd \olrr rcplv is not corvrncing & not acccptablc.

A\l) WIf f -ltl.AS dLrling thc inspcction ol roLrr inclLrstrial plant on l9ll2l2ll22 br thc olllccrs ol
thc Iloard. it rvas roticcd lirllor.\ irrq advcrsc rcmarlis:

- l)uring inspcction. rrhitc salt/prccipitatcs larcr obscrvcci ovcr thc soil hchind thc
manul'rcturing plant & MVI{ arca ancl lookirg to thc cor.rdition ol soil. it clcarll sccnrs that
soil is contarr inatcd.

,- [)uring inspcction. ohscrvccl that all indust|ia] clllucnt rras pcrcolatctl.

- Unit has providcd orrc anlcrobic lcaclol cunr stolagc tanli lirl thc plc-tlcutrrcnt ol
conccntlatcd slcanr qcncratcd liom liclLricl Icllou tllc lrnd larqc lrrorrnl ol lculilrgc
sccpagcs obscncd aroLrnd thc anacrobic tank.

ANI) WIllrl{l:r\S. rr'lrr. \orrr (llosLrrc I)ircctio'r datcd l7l05i1022 not rc-inrplcnrcrlctl'.'

NOW II ll:l{l:1fOl{l:. il yru alc not conrplving irovc l)oinls. l}oarcl u:ll proposc to issuc

tiircctions rurdcr Scctiou ll-.\ ol thc ['atcr Act- l()7.1 as undcL:
l. lo closc thc opcratior) ol- roul inclLrstlial plant or thc aborc nrcntroned sitc till

cornpliancc ol abovc advcrsc rcnlrlks.
2. lo dircct thc conccrnctl autholit] to sloP sLlppl\ ol clcct[icitY ln(l \\a1cr ti]l [hat lirrc.

YOIJ AI{lr lllrl{lrl}Y dircctcd to rcply withirr l5 clays on rcccipt ol'tl'ris nolicc. il )r)u arc not

sLrhnrillcd arrr rcpll or subrrittcd rcplr is not conr incing/ucccptablc. ncccssarl actions u ill [.;c

iritialcd aeainst r our industrial plurrt untlcl scction ll A ol'thc \\'atcl Act- I i)71.

l"or arrtl on bchitll ol
(i u.ja rat l'ollution (lorttrol lirartl

5 P (-:-l^
(l).1'. Shult )

Scn ior I,l n v iron rncn ta I Iirrginecr
I {,1 I

Clean Gujarat Green Gujarat
ISO - 9OO1 - 2008 & ISO - 14001 - 2004 Certified Organisation
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',O. (ll'('ll.'( ( .\ \ lll) l(t ll(()r,'ll) lll()(l

lsstrccl ,rr

){/s l,oxirrr lntlusl ric:; L ttl.
( ro. 105. i()9.A, \lillagc I'lkllbrrur,

,.(ll'1, Itoad. l:kirlbara. ' a-l'urlra.
l)isl-\'rrlorlara -\() | {J0.

(',)t.\ lrr:-
. I{u (,rrilr ,\lile(r I cLrorlrl ,rlllce. ti I'( li,..rlrl. \'rtiir,tii,r:t

\r.t.i,l, irtr,.it ,'l li:. . \, ll)it lci
l. l,nit ll

I ,.r \,irrnri.tt itit, S.
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GUJAR/M POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax : (079) 23232156
Website : wwvrgggqhgov.in

Clean, Gujarat Green Gujarat

ffi\t7z
GPCB

REVOCATION OF CLOSURE ORDER ISSUED UNDER SECTION 33.A OF THE
WATER (PREVENTTON AND CONTROL OF POLLUTION) ACT-1974.

WHEREAS you M/s. Loxim Industries Ltd. are carrying out industrial activity at- Plot no.

1 05, I 09/A, ECPL Road, Village-Ekalbara, Ta-Padra, Dist-Vadodar a-39 | 440.

AND WHEREAS, the Board has granted you Consolidated Consent & Authorization (CCA)
under the provisions of Water Act-1914. Air Act-1987 andHazardous Waste Rule-2016 by

its order no. AWH-98695 dated l0l0ll20l9 which is valid up to 30/09/2023 for operation of
the industrial plant.

AND WHEREAS closure order was issued under section 33(A) of the Water (Prevention

and Control of Pollution) Act-1914 vide letter No. GPCB/CCA-VRD-1043(7)|LD-
221991672598 dated 1710512022 with immediate effect.

ANII WHEREAS revocation order was issued under section 33-A of Water (Prevention and

Control of Pollution) Act-1974 vide letter No. GPCB/CCA-VRD-1043(l)lID-221991678894
dated 27 I 07 12022 for Onc months.

AND WHEREAS revocation order was issued under section 33-A of Water (Prevention and

Control of Pollution) Act-1974 vide le1ter No. GPCB/CCA-VRD-1043(8ylD-221991686284
dated 1411012022 for three months.

AND WHEREAS, in compliance to closure order you have submiffed revocation application

with undertaking on stamp paper of Rs.300l- stating that you will comply the environmental

Iaws and submitted required documents. And submitted bank guarantee of Rs. 15,00,000/-

valid up to 1510112024 while first revocation.

AND WHEREAS, you have paid interim Environment Damage Compensation of
Rs.15,00.000/- (Irifteen I-akh Rupees only) to the board while first revoQation.

AND WHEREAS, during the inspection of your industrial plant on 291312023 by the

authorized officer of the Board, it was observed that:
. Unit has ETP having oil & grease trap, collection/equalization tank, flash mixer,

flocculation tank, primary settling tank, aeration tank, clarifier, filter press, PSF+ACF,

RO. RO permeate water is discharged in to VECI- and partly reuse in process and RO

reject w/w is evaporated in MVR along wilh concentrated effluent.

. During inspection, ETP, RO and MVR observed in operation.

. Unit has provided OCMS, auto sampler and 3-way valve at final discharge point and all

these instruments are provided outside of units' premises in closed locked room and in

control of VECL officials"
o DurinB inspcction wastewater sample was collected from final treated effluent storage

cum disposal tank of ETP and analysis result shows pl7-7.63, COD-57 mg/L, NH3-N -
9.52 and Phenol-0.4 mg/I.

. Ljnit has provided flow meters in Ill'P at following locations:

BTP Inlet (after collection), RO Inlet, RO permeate, I{O reject and Treated effluent final

outlel in to VECL

GPCB ID:22199 tof 2

ISO - 9001 - 2008 & ISO - 14001 -200/- Certified Organisation
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. During inspection readings observed in provided flow meters in E'-P area are as follows:
ETP Inlet (after collection)- 11937 m3, RO tnlet- 51926 m3, RCr penneate- 10336 m3,

RO reject- 25711 m3 & I'reated efflucnt final outlet in to VECL- '12.608 m3
. During inspection it is observed that unit has started maintaining records for operation of

ETP.

o Unit has provided OCMS, auto sampler and 3-way valve at final discharge point and all
these instruments are provided outside of units' premises in clos:d locked room and in
control of VECL officials.

r VECL has shifted the OCMS installed on final discharge of unit to VIICL channel near

its discharge points and outside the premises of unit.
o VECL has provided closed room for the whole system of OCIvIS & i1s sensor, auto

sampler, IOT valve, 3-way valve etc. and VECL has control over t.-ris closed room.

Under the circumstances, I D.P. Shah, Senior Environmerrtal Enginccr, Gujarat
Pollution Control board is directed to trial revocation for three months fbr the closure order
dated 1710512022 witll following conditions

1) Unit shall compl;r CCA conditions and undertakings.
2) Unit shall liable to strictly follow direction of Hon'ble NGT in the matter of OA no.

27612022.

For and on bchalfof
Gujarat Pollution Control Board,

g i: i--:*r-lo
(D.P. Shah)

Senior En'yironmental Engineer

NO: GPCB/CCA-VRD-1043(9)/ID -22199t Date:

Issued to: -

\ ,Yls. Loxim Industries Ltd.
\r,z Plot no. 105, 109/A. ECPL Road.

Village-Ekalbara, Ta-Padra,
Dist-Vadod ara-39 1440.

Copy to: -
1. The Deputy Engineer,

Madhya Gujarat Vij Company Ltd.,
Race Course, \/adodara

By R.P"A.D

2. The Dy. Engineer (O & M).
Madhya Gujarat Vij Clompany Ltd.,
Sub Division office, Padra.
Ta-Padra, Dist: Varlodara.

With a request to C,cnnect/ Re-connect the supply of electricity up to three month of
M/s. Loxim Industries Ltd. are carrying out industrial activity at. Plot no. 105, 109/A.
ECPL Road, Village-Ekalbara, Ta-Padra, Dist-Vadodara-39l440, and intimate to us
accordingly.

For and on behalfof
Gujarat PolrLution Control Board,

\*\i ('r (- n I\
(D.P. Shah)

Senior Environmental Engineer
Copy To:

1. The Regional Officer, GPCB, Vadodara.........For monitoring & r,erification of the
compliance.

2. Unit -12

GPCBID:22199 2 of?
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) 079-23232152

ffi\u
GPCB

r)Ir ,rc'l'toN tjNDtiR sECTroN 3J(A) o!' 'l' E wA'r'ER (PRtrVENTION ANI)
c()N'r'l{ol. o[' POLLIIIIoN) AC-I-I974 lt r]tr{EtNA}-TtrR REFI]RRED 't'O AS THE
',w^'l utt ACl'"j As AMUNDEI) t'R()M f IME 't'() 1'IMI.t.

Wlllrl{llAS }rou M/s. Loxim Induslrics l,ttl. is arc carrying out industrial activily at- PIot no
105/109/,{. V ill-l.lkalbara. liCI'}l, Itoad. 'l a-t)adra. l)ist-Vadodara.

A\l) \\'l lliRliAS. thc lloard has granlcd 1,oLr ('onsolidalcd Conscnt & Authorization (CCA)
un(lcr thc provisions of Walcr Acl-1974. Air Act-19{ll and I Iazardous Waste t{ulc-2016 by its
olrlcr rro. AWII-9t1695 datcd l0/01i2019 which is valid up to J0/09/202J fbr opcration ol'thc
inclLrstlial p lant.

.\\I) \\ Ill:l{l:AS. \oticc ol l)ircction Lrndcr scclion il-A ol'lhc Walcr (Prcvcntion and Control
ol l'ollution) Acl 1974 is issucd on 20/01/2011.

n Nl) \\'l llll{lrn S closurc ordcr was issucd undcr Scction i3-A of thc Watcr (Prcvcntion and
( orrrlrrl ol' l)ollution) Act. 1974. vidc lcltcr No. (jl'CI]/CCA-VRD- I 043(7ylD-22),991672598
rlatccl l7l05/1022 wirh immcdiatc cflccl.

,\\l) \\'lll.l{l:AS rcvocalior order was issrrcd Lrndcr scction i3-A ol thc Watcr (Prcvcntion and
( ontrol ol t'jollution) n c1. 197,1 vidc lcttcr No. (j l'C I}/CCA-VI{D- I 043(7)/lD-22199/6111894
datctl l5/07/2022 lbr'Onc months.

,\\l) Wlll-l{lrAS rcvocation ordcr was issucd Lrndcr scction J3-A of thc Water (Prevcnlion and
('orrtr()l ol l\rllLrtion) nct. 1974 vidc lcrtcr No. (il,CII/CCA-VI{D- I 043(8yII)-221991686280
riatcrl llt'10/l0ll lor lhrcc months.

'\\ l) \\ lllrltl:.AS last rcvocalior ordcr rras issucd undcr scction ii-A of the Watcr (Prcvcntion
irr(l ( ontrol ol't\rllution) Ac1. 1974 vidc lctlcr.\o. (il'(l l]/CCA-VItD- 1043(9)/l D-2219917 42227
dalcd l7l05r'l0l.i li)r thrcc months.

A\l) WI ll:l{l:n S. during rhc inspcction ol-r.our indLrstrial plant by thc olficcrs of thc l]oard on
22^l(r12\23. lbllor,' ing non-complianccs arc obscrvcd'

. Vl:(l- has discorncctcd dischargc pipclinc liorn prcnriscs Lo dischargc poinl into

Vlr('l- channcl ald suspcndctl rrrcnrl.rcrship liom VliCL.
. Al prcscrt you havc no any lcgal pcrmission lbr disposal ol-trcatcd wastcwalcr.

ol thc (irrj
t,NI)lilt 'l t ll, CII(Ct,rMS ln N(ll,S. I. l).P. Shah, Scnior llnvironmcntal Enginccr

arat I)ollrnion Control lloard rc-imDlcmcnt thc diroction issucd on 17.5.22 issuc
ur)dcr Scclion 33(A) ol' lhc Walcr (l)rcvcntion and (lonlrol of'l'ollution) Ac1-1974 as undcr:

l) lo plohibit you liom rranulacturing at vour illdLrstrial unil wilh immcdiatc clfcct
and to stop rr:nning batch in salc rnarrncr and thcn thc batch shall not rcmain in
opclation in thal *ar closcd tlown thc activit),

l) Illour produclion plant runs on captivc powcr planl or by'I).G. Set, thcn you shall
slop lhcr1r also u ith immcdiatc cll'cc(..l) lhal thc corccrDcd authorilics shall stop suppl)' ol'clcctricity 10 your plant wilh
immcdiatc cffccl till firrthcr orclcr issucd.

4) li) dircct subrnission ol'Rs.2,50,(XX) llank (iuarantcc rvilh revocalion applicalion.

Clean Gujarat Green Gujarat
(,1'(lll)llL.,e

Website : https://gpcb.guiarat. gov.in
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Il thc abovc cirr-clions zrrc not conrPlicLI. \orr atc liablc lirlrrr sccrrtrrrn un(lcr S,,ri ()n

4l(2) ollhc Walcr ( [)r( vcrrtior ard ( orrtlol ol l)ollrrlion) Acl-l()74 r'iri:h plL ridcs lrr]r,.j'rir. rr

rvilh intprisontncnt lbl a lcrnl not lcs\ llrirr orc rcar and six nron hs an(l rra\ c\tcr)(l l(, \ \
vcars altd u,itlr fiDc

"llanl pcrson aggricvcd h1 thc ulirrcsurtl clircction. \olr nla\ l'

llll ol' thc Walcr (l)fcvcnlron arcl ( orrlrol rrl l'ollLrtior) .1ct-i()-
lribrrnal rrrthin rhirt\ (la,s lionr thc datc ()l tiri\ (r(lcr "

I or- irrttl on lrt ltirll ol
(iujartt l'rrllLrtion ( onlrr)l li,xr(l

r- P l--"-A
(l).1'. \hrlr )

Scniol F trr irrrtmcnlal l.rrgirrccr

Nolc: 'l'hosc unils har.ing conlinuous proccss thrl can takc oul tlrci" balch sali'h ol ckrsr
tl0wn proccss safcll s0 thal accidcnt rlr pollutions ma_y not occul'. i r|t;uirc flulrillurlrr uI tl,
4Il hours this proccss can bc tlonc lntl lhtrs (loing so compl\ thc,rrnc(li lc closlrr( (lr'(l(r.
'l'he officcr lrorn Vig. Oompanl or ollicrr $ho wcnt to scal thc inrlrrslrr shall irlso
rcqucslcd to implcmrnl this inslruclion.

NO: (il'Clt/(lCA \rRD- 1043(9yl l)-2219el )a tc

Copl'l'o:
l. Ihc l)cprrt.r J:rrgrrccr.

Madhya (iuiarar ', i.j (iornpanr l.td..
Ilacc (loursc. \'ackrcara.

1. lhc I)1 . Lnlin,.r(O&\l)
Madhva (iu-iari t \ i1 ('trrtrperrr I ttl
SLrb-ilivisionaI ..'l icc. I)aillu.
Ial: I)adla I)rs \ arlorlrlr

lr: -rn apltcltl trrLlr't '.rl ,,r,

' rclL)lL \rlr(r lrl ( rr..rj

llr. l{.1'. \.1)

lior I]tottit<rr |! & \ lrilicillt()rl ()l

Issucd lo: -

, r.fits- l,orim lntluslrir,. l-ltl.
" l'lol no. 105/lll9/.1. \ ill-[:kalhar:r.

ll(ll'1, Road, I a-l)atl ra.
l)ist-Vadodara.

With a rcqucst 1o clr:cor.utcct thc srrppll ol l.lcctricily,(cxcc1.rt singc lhasc) ritlr iurrrrctlralc
cffccl lionr thc dalc ofissuc of tlris orilcl ol thc inclustrial planl of \4/s. Lorim ln(lustrics Lt(1.

is arc carrying out lnduilrial acli'vit\ at l'lol ro. I05/1091A. Vill Ika bara. 1:( l'l Ililrrl ll
I'adra. I)ist-Vadodani. ar d intinralc 1o trs accortlinrlr.

l ttr ltntl on ltt,ltall ol
Oujarat l'ollulion ( ontrol I oit rtl

1 l).1'. \h:rh1
Scnior l nr ironmrntill llngiDccr'

Copl,to:
l. 'l hc Iicgionai Olliccr. (il)( l:i. \ rrrirxlirr.;r

cornpliancc.
2. (Jn i1 - t2

(;l{'l} Il) t: lt9

lll (
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone ; (079) 23222425

(07 9) 232321 52
Fax : (079) 23232156

Website : www.gPcb. gov.in

By RP.A-D.
ln exerciss of the power conferred under section-2sof the Water (Prevention

and Control of Pollution) Act-1974, under section-2l of the Air (Prevention and

Conrol of Pollution) Act-1981 ard Authorization under rule 6(2) of thc Hazardous
And Other Waste (Management And Transboundary Movement) Rules-2016 framed
under the Environment (Protection) Act-l9E6.This Board is empowered to gmnt
CC&A.

And whereas Board has received consolidated consent application vide No.-
t41644 Dated:04/09/201E for the consolidated oonsent and authorization (CC & A-
Rene*'al) of this Board under the provisions / rules of the aforesaid Acs. Consent &
Authorization is hereby granted as under.

CONSENT AND AUTHORJSATION:
(Under the provisions / rules ofthe aforesaid environmental acts)

To,

,M/s. Mayur Dye Chcm ltrtermediates Ltd.
1-z' P:tot so.szl-334lA, ECP Road,

Vill: Ksral(hadi, T!l: Padra,
Dist:vsdodara-391450.

I
2

Consent Order no-: AWII-97406 Date of issue:29lt 1/2018.

The consent shall be valid \tp to 3010612023 for the use of outlet for the

discharge of treated effluent & air emission and to operate indrlstrial plant for
manufacture of the follow items /

vi I Sul
Su c Acid

3. SPECIFICCONDTTIONS:
3,1 Applicant shall not carq/ out any activity which atEacts Provisions of EIA

Notification 2006.
3.2. Applicanl shatl obtain prior permission of Ground Water Authority for

withdrawal of ground water/usc ofbore wells. (ifapplicable)
).3. Management of Solid Waste generated from industrial activities shall be as

per Solid Waste Management Rules-2016 (solid waste as dehned in Rule-
3(46).

3.4. As per p.ovision of Rule-18 of Solid Waste Malagement Rutes-2016 all
industrial rmits using tuel and located within 100 km ftom the refused derive.d

fuel (RDF) plant shall made an arrangement to replace at least five percent of

"*"Ji:;[u#f, .qHr:i,F,fjqt'*l,Hgl,f"r"*""pase,,.rI

QuantitySr- No. Product
200MTrMonth1 H-Acid
90oMT.MonthGlauber Salt (By product)2
l8oMT/Month3 Sodium Bi Sulphite (By Product)
l50MTA\4onth4
55MTMonth5
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4.
4.1

CONDITION LINDER T}IE WATER ACT 1974:

fn. 
"o.tin.a 

quantity of the industrial effluent from the H-acid plant & EO

".ia" "" 
from vs'planl shall not exceed l53M1day which shall- be

;6;;"d after ,"mou'ing Glauber's salt and the concentrated effluent shall

be completely taken into niw spray drycr lbr spray drying of elll'91 . .
ii" qri"tiayof o*,"r t.ade efliuent from the factory (other than H-acid plant

& co;centrated stream ) shall not excecd 27Mrlday'

ftre iotat quantity the domestic wastewatet (sewage) shall not exceed

30.2KLlDay.
The applicant shall provide adequate eflluent fcatment system in order to

actriere ttre quality oi the heated effluent as per norns mentioned in column

4.2.

4.3

4.4

No.3

Sr. No VECL lnlet Norms

1

2 T ture
Colour t.co.scal€ rn un(s

4 ed Solids

6.5 to 8.5

40" c
100 units
100

IO
I

5 Oil and Grease

6 Phenolic ounds
Cvanidcs7 0.2

8

9
Fluorides
s des

1.5
2

50m I10 Ammonical Ni en

Arsenic
12. Total Ckomium 2.0

13 Hexavclant Chromium 0.1

l4 c 3

1 5 l,ead
I6 Me

0.1 mg/l
0.01

l7 Nickle 3 I

l8 Zinc 5 I

Cadmium
20 BOD 5 days at 20oc)

COD
Chlorides

l00m I
2t 250

22. 600
1000 tl
5000 m

23 tupha! CS

Toral dissolved solids
Free Ammonia
Sodium a on ratio
lDs€cticides/Pesticides Absent

1t

19

24
25
26
27.

GPCB lD-22212 Page 2 of I
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(079\ 23232152
Fax : (079) 23232156

Website : www.gPcb.gov.in

3

Sr. No Parameters VECL Inlet Norms
90 % Sun'ival of fish after
96 hours in 10070 emuent

28 Bio-assay test

o All ellorts shall be made to remove color E unpleasant odor as far as

GPCB

4.5

4.6

,,

oracticable.
ii. 

"i*"'i 
n 

",.a 
eft)uent conlorming to the ahove standards shall be

ultimately discharged to Emuent Conveyance Ctannel (ECP) manageo Dy

v"al-" g""ito 6hannel Ltd. (fiCL) and shalt ultimately be conveyed to

estuary of rivcr Mahi for final disposal'

ierraee shall be trealed sepamtcly to Scwage l reatment Plant (STP) conlbrm

to th; follov'ing standards and utilLed on land lbr irrigatiorv planlatlon

within the fa

Prrrmeter Permissiblc Limit
ises

5

5.1
TCS tiv

Fuel

5.2 The applicant shall iflstall & op€rate air pollurion control system in order to

CONDITIONS UNDER A]R ACl' 1981:

ii" fofio*-g thaft Ue used as fuel in Boiler, TIiH & Waste IIeat Boiler

achieie norms Prescribed hercwith

5.1 'l-tte flue gas emission through slack attached to Boiler, fiH & Waste Heat

Boilcr shall coniorm to the followin standards

Stsck Attached
To

Fecal Coliform (FC)

Most Probable Number
l00mililiten. MPN/l 00ml

per

BOD 5 at 20oC )

6.5 to 9

< 1000

Less than 3

<100m

pH

Solidss

QuatrtitySr. No.
45MT/day _1

740oNMr/day
Conditional Coal

Natural Gas CPP 02 Nos2

Sr.
No.

Stack
Ueight

Parameter Permissible
LiEit

3 3Meter
(Common
stack Particulate

Matter
Soz
NO,

t50 mgNMr

100 ppm
50 ppm

I Boiler -l
Boiler-2

Thermic Fluid
Heater

l2Meter

3 waste Heat Boiler
anach to CPP- I

l2Meter

4 $/aste Heat lloiler
}q,h$el.ll,,'c,

l2Meter

GPCB ID22Eb-9001 2OO8 & ISO-14001 2004 Certifled Organisation
Pags 3 of 8
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5.4 1lrc process gas emission through staclJvent aftached to various rcactors'

vessel shal I conform to the follow standards

Chlorosulphon
ator (Thionyl
Chloride
Addn)

Neutralizer

SO:

6

7

8 Isolator 20meter

Stack moniloring facilities like port
provided uith stacks/venls ('himney in

platlormlladdet etc., shall be

to lacilitate sampling of gases

Water
Scrubber
Alkali
scrubber

+

5.5

5.6

4-s
hole,
order

being emitted into thc amosPhe.e.
The ioncentration of the following Parameters in tfre ambient air within the

premises of the industry and a distance of lometers from the source) other

than the stack/vent) shall not exceed the following levels. Applicant shalt

comply wirh rhe National Ambient Air Qualiq' Standards notified by Central

PrwlJJ
Strc
k No.

Stsck
Attrched To

Stack APCM
E t
30meler

30meter

30met Water
Scnrbber
followed by
alkali
scrubber

24meter Cyclone
Followed by
Alkali
Scrubber

Prrameter Permissible
Limil

I lncinerator - I

Incinerator -2
(H-acid)

Particulate
Matter
so2
HT
HCL
NOx
CO
Total
Dioxinas &
Furan

50mgNMl
200mg,NM3
4mgNMl
5OmgNM3
40OmgAIMl
I OOmgn IMr
0.1 ngTFQ,tll
M

3 Incinerator -3
(v.s.E.)

4 Spray Dryer

HCL
SOz
CLr

20mglNld
40mgNMr
9mgA.{Ml

5 Chlorosulphon
ator
(Acetanilide
Addn)

20meter Wate r
Scrubber
alkali
scrubber

+

4-
2ometer Water

Scrubber
alkali
scrubber

+

4-s

HCL
So,
CLr -2omgNr{'

40mg,NM3
gmgA.lMl

20meler Atkali
scrubber
4-

NOx 25 mg,NNf

40rngNlvt'

GPCR lD-22212 PEge il of E

2
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone . (079) 23222425

(079) 2323215?
Fax : (079) 23232156

Website : www.gPcb.gov. in
GPCB

Pollution Control Board, New Drlhi tirne to time under the provision of tlleEnvironment (Protection Act-l
Parameter

40Micro amlNMr5.'l T}e applicant shall provide ponlroles, ladder, plartbrm etc at chimney(s) formonitoring the air emissions and fie same shall be open for inspection to/andfor use of Board 's slaff. 'Ite chimney(s) vents attaohed to variqus sources ofemission shall be designed by numbers such as S-1. S-2, etc. and these shall
be painted,/ displayed to faciljtate identil-r cation

5.8

5.9

6.2
6.3

There^ shall no any fugitive cmission aad/or odorr pollution due tomaaufacturing activities and ancillary operations. Adequate'm"**". .fruff f.
taken thereof.
Thc Industry shall ta&e adequate mgasures for control of noise levels from its
own 

- 
sources withil the premises so as to maintain arnbient air quality

standards in respect of noise ro lcss thar 75 dB(A) during A"y tirn1 ia ZOdB(A) during night rime. Da),rime is reckoned i,ii*".^ E 
".r1. -a- ri'i.r.and nighttime is reckoned between l0 p.m. and 6 a-m.

GENERAL CONDIIIONS: -
Any change in personnel, equipment or working conditions as mentioned in
the conserts form/o.der should immediarely be inlimated to thi, So*d.
Applicant.shall also comply $,i$ thc general condirions given in annexure- L
lr the producrs/process talls in SCHEDIILE_I or II ofthe EnviroEnental Audit
Scheme, as specified in the order dared t3/3/gj of Hon. High Couft i; MCA
NO.326l97 in SCA No.770l95, the applicanr sha abo ;ide Uy ifr",uiA
scheme.

AUTHORIZATION TNDER HAZARDOUS AN'D OTHER WASI.E
(MANAGEMENT AND TRANSBOL,NDARY MOVEMENT) RUT-PS-ZOTT
!'ORM-2 (Sec rulc 6(2)).
Number ofauthorizadon and date ofissue: AWH-97406 dared :2g/ll/2018.
Reference of application No.l4 1644 Dare d.:04/09/20t8.
IvI/s. Mayur Dye Chem Intermediates t.rd. is hereby granted an authorizatioD
based on thc enclosed signed inspection report io; generation, collection,
treatment, storage, transport of hazardous wastes on the premises situated at_
Plot No.327-334lA, ECP Road, Vi : Karakhadi, Tat: padr+ Dist:V;;J;_
39r 450,
Details ol Authorization.

6
6

7

'7.1

'7.2

'1.3

7.4

Clean Guiarat Green Guiarat

Permissible Limit
Annual

Permissible Limit 24

Particulate maner- r olPM l0 |

5Particulate rnafter-25
l00Micro
6OMicro

,NM
/Ncrogram NM3

50Mic ,NM
40Mi
60Micro AIM

80Micro ,NM
Oxides ofN
Oxides ofSul

/NM

GPCB 1D-222',72

ISO-9001 2OO8 & ISO-14OOl - 2004 Certi{red Organisation Page 5 of 6

Hrs. Average

JoMicrogram
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Sr.
No

Catcgory of
Erzqrdous wastc ls

er the Schedules

Authorized Mode of disPosal

Disposat by selling to
registered re-refiners

QuaDtity

0.1 SKL,MonthI 5. !- Schedule-l
(Used /Spent Oil)

Oisposat ut authoriz€d TSDF
site of Nl/s. Nandesari
Environment Control Ltd.

ECL

l50MT/ Month35.3 - ScheduleJ
(Chemicat Sludge
from wastew&ter

treatment
33.1-Schedule-I
(Contaminated
Discarded
CaIboys/BaIrelstsag
s/I-iners

3 Decontamination
factory premises

within 0.2MT/Month

4 26.1-Schedule-l
(Process Gypsum
waste)

Disposal by sell
authorized
manufacturing units.

out to
cement

2l3oMTMonth

5 26.1 (Process Iron
Sludge)

Disposal by sell out to
authorized cement
man units

480MT/Month

6 37.2 - Schedule-I
(lncineration Ash)

26.3- Schedule-I
(Spent acid)

Disposal at l\,I,/s. Nandesari
Environment Contol Ltd
o'ECL) -TSDF

l50MT/Month

Captive reuse in H-acid & VS
plant.

l500MT/ Month

45oMT/Month37.2 Schedule-l
(Spray Dried Solid)

Disposal at M/s. Nandesari
Environment Cont ol Ltd

-TSDF

7

7.4.1 The Authorization shall be valid for a period of 3 0106/2023

7.4.2 The Authorization is subjec( to the following general and specilic conditions:

7.5 GENERAI CONDITIONS LNDER I]AZARDOUS AND OT}IER WASTES

(M&TM) Rrn-ES-2o16.
7.5.1 The Aufiorirtd person shall comply with the provisions of the Environment

(Protection) Act, 1986, and the rules made tiere under.

1.5.2 The Autho zation or its renewal shall be produced for inspection at the

request ofan officer Authorized by the state Pollution Contol Board.

7.5.3 The pe$on Authorized shall not rent. lend, sell. transfer or otherwise transport
the hazardous and othq wastes except what is permitted though this
authorization.

7,5.4 Anv unautho zed change in personnel, equipment or working conditions as

mentioned in the application by the pemon authorized shall constitute a breach

of his aulhorization.
cpcB tD-22272 Page 6 of 8

8
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 0'10
Phone : (079) 23222425

(079), 23232152
Fax : (079) 23232156

Website : www.gpcb.gov in

ffi\t7,
GPCB

7.5.5 The person authorized shall implement Emergency. Respon:",,1t"""dut"
' " - (ERPi-i;; ";i.h this authorizarion is being granted considering all site

lp"cli"- pottiur" scenarios such as spillages' ieakages' fire etc,€nd their

p'"ttilr" itpu"" -a also carry out mock drill in this regard al regulat interval

of time;
Z.S.O fn p..ron uuthorized shall comply with the provisions outlined inlhe Central

- " p"ff,i,i"" Contol Board guideiines on *Implementing Liabilities for
-g"ti-"^.",.f 

Damages duJ ro Handling and Disposal of Hazardous Waste

and PenaltY"
Z.S.l ft-it tn" ai,ry of *Ie authorized pe6on to takc prior permission of rhe Statc

Pollution Control Board to close down the facilit'v

? 5.8 il;;;;; hazardous and other wastes shall be tully insued for transit as

' - - *"ir ut'fo. -y accidental occurrence and its clean-up operation'

Z S S The fe"o.O of co,,,mption and fate of the imported hazardous and other

wastes shall be maintained'

f,5.tO ftre trazardots and other waste which gets generated during recycling or reuse
' "'" ;;r;;;;;.. pre-processing or utiliTation ol imponed !yar!31s or otner

,r"t* Jir b€ treated und disposet] ol as pir specific conditions of

authorization.
7.5.1I il;;;;;; or exporter shallbear the cost of import or expon and mitigation

of damages if anY

7.5.12 An appl"ication for the renewal of an authorization shall be made as laid down

under these Rules.

f.s.rf anii oit". 
"onditions 

for compliance as per the Guidelines issued by the
- ^- 

rrliiir,"y of Environment, Forest and Climate Change or Central Pollution

Control Board from time to time-

i.s.r+ n"ir"ii"tu shall be filed by June 30'h for the perio<I ensuring 3I'L March of

the Year.

.1.6 SPECIFIC CONDITIONS L]NDER IIAZARDOUS AND OTHER WASTES

(M&TNO Rrn.ES-2o16.
7.6.1 The authorized actrurl user of hazardous and other wastes shall maintain
' " ' *"Lat .i fr-ardous and olher wasles purchased in a passbook issued by the

State Pollution Control Roard along *ith the authoriiation 
-

7.6.2 ;;;i; ;"* of the hazardous ani other wastes to the authorized actual user
' - - ,i"iit J"rry 

"fter 
making the entry into the passbool of the actual user' - .

r.r.s ii 
"a."" 

of rene*al of aurhorizarion, a self-cenil-red compliance report rn
' " - ,"tp* "f "muent. 

emission standards and thc conditions specihed in the

autiori:ration lor hazardous and other wastes shall bc submittcd to SPCB'

?.6.4 il";;;pi". ot ttre ta"itilu shalt complr standard .operating.I,":**t/
gria"fin"t prUlished by MotrF&CC or CPCB or Gl'CB form time to trme'

7.6.5 tnit sharl comply proiisions of E-Wasle Manag'emcnt Rules-2016'

Clean Guiarat Green Guiarat
6p6s ; p-222721SO-900't -2008 & ISO-14001 - 20M Certifred Organtsation Page 7 of I
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7,6.6 The disPosat of Hazardous

Management hierarchY'

NO. GPCB/CCA- !'RD -321 (l 1) fi D t2227 2 t

Issued To:
tr[/s. Mayur Dyc Chem lntermedistes Ltd'
Plot No.327-334/A, ECP Road'
vill: Karakhtdi. Tal: Padrs'
Dist:Vadodara-391450.

wasrc sball be caried out as pff the waste

For rnd on behrlfof
Gujarat Pollution Control Board

ofA'*,^
(Smt' D'P' Shsh)

Environ mcntal Enginecr

cPcB lD-22272
Page 8 of E
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax :(079) 23232156
website' * spg?.fl.?-rl3

DTRECTTON T NDER SECTTON 33(A) OF THE WATER (PRE\TENTION Ar{D
CONTROL OF POLLUTION) ACT-1974 [HERETNAFTER REFERR.ED TO AS THE
(WATER ACT"I AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Mayur \e Chem Intermediates LLP, is having an industrial plant at-
PlotNo: 327-334/A, ECP Road, Vill: Karakhadi, Tal: Padra Dist: Vadodara-391450.

AND WHEREAS Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC&A) under Water Act-1974, Air Acr198l and Hazardous Ald other Waste
Rules-2016 for the operation of industry vide order No. AWH-97406 dated 29llll20l8 which is
valid up to 3010612023 for operation ofthe industrial plant.

AND WHEREAS closure order was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act, 1974 with immediate effect vide letter No. GPCB/CCA-VRD-
327 (12) lrD -2227 2 I 5 5 003 4 dated 0l I 0 I I 2020.

AND WHEREAS, in compliance to closure order you have submitted revocation application
with undertaking on starnp paper of Rs.300/- stating that you will comply the environmental
laws and submitted required documents. And submitted bank guarantee of Rs.10,00,000/- (On
Ten lac only) valid up to 2ll0ll202l.

AND WHEREAS, you have paid interim Environment Damage Compensation of
Rs.50,00,000/- to the board while Revocation.

AND WHEREAS revocation order was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act, 1974, vide letter No. GPCB/CCA-VRD-327(13)/ID-2227215$717;
dated 15/0212021.

AND WHEREAS, during the inspection of your industrial plant by the offrcers of the Board on
28103 12022 following non-compliances are observed:

1) Unit is taking production of H acid(62.5 %Hi$ret) and Vinyl Sulphone (175 %Higher)
at the rate much higher than the consented quantity. (H Acid CCA Quantity-200
MT,Month & VS CCA Quantity-l50 MT/Ir4onth).

2) Unit is taking production of Acetanilide for selling outside instead of reuse for which
unit has not obtained necessary permission of the Board.

3) Unit is not having flow measurement at source of generation and other strategic stages of
EMS and therefore no data at various stages are maintained.

4) Unit has not provided STP for treatment of domestic wastewater.
5) Unit has not obtained authorization for generation/disposal of Sodium bisulphite.
6) Unit has provided.OCMS for measuring quality of effluent being discharged into VECL,

however, flexible pipeline & open tray type arrangement connected to sensor box is
provided, which is not temper proof & false/misleading results might be shown by
dilutins effluent manuallv in ooen trav.

Clean Gijaiat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

GPCB ID:22272 I
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7) Unit has not provided OCMS facility before and after their discharge point into VECL as

per Directions ofthe Board.
8) Provided Auto sampler with OCMS was found idle during visit.
9) Ground water quality in the premises of the unit is highly contaminated after remediation

process and unit has not provided dedicated treatrnent system for contaminated ground
water.

10) Unit is not carryout proper investigation, assessment and development of method to
adopted for effective remediation.

ll)Unit is not using treated ground water from the contaminated wells from premises to

control the fresh water demand for process requirements in the units and still using fiesh
water into premises.

12) Unit has not submitted fresh progress report of remediation work to remove ground
water contamination.

AND WHEREAS, Unit has not provided flow meters at every stage of emuent conveyance
and treatment. Besides there are lots of effluent conveyance pipelines provided to and
from EMS without color coding, nomenclature and indication of flow direction. Also the
internal conveyance pipelines are not fully made above ground and passing beneath the
ground at places, which hampers tracking of eflluent conveyance system holistically.

AND WHEREAS, This indicates chances of arrangement made for surreptitious and
unauthorized discharge of untreated/partially treated ellluent. This is also reflected in the
huge pollution load added in ZONE-III as worked out from the RTOMs of VECL at
Karakhadi & Vedach during Dt. 1710312022 (restart of VECL after shutdown) to Dt.
2910312022 as below:

During period
17t03t2022
(restart of

VECL after
shutdown) to

29t03t2022

Contribution of COD in Zone-3

Addition of COD
load
(A-B)

MAX Average MAX Average MAX Average

649 321 213 2025 4362346

LTNDER THE CIRCUMSTANCES, I, D.P. Shah. Senior Environmental
Engineer of the Gujarat Pollution Control Board Re-Implement the direction of 0l/0112020
under Section 33(A) of The Water (Prevention and Control of Pollution) Act-197 4 as rmder:

D To prohibit you from operation of industrial Plant after 15 days, and after !!
davs stop operating industrial Plant safely and be ensure that then industrial shall
be stop operating.

D To prohibit you from operating industrial Plant if operated through Captive
Power Planr and./or D. G. Sets after Sjgp

) To direct the concemed authority to stop supply of electricity (except single
phase) and water with effect after 15 davs.

F To direct submission of Rs.!QQQ;QO0 (Ten Lakh Rupees only) Bank Guarantee
with revocation application.

) Unit is liable to pay Environment Damage Compensation (EDC) to the
Board.

2
GPCB tD 22212

RTOM at Vedach
(Downstream)

A

RTOM at
Karakhadi
(Upstream)

B
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If the above directions are not complied, you are liable for prosecution under
Section 41(2) of the Water (Prevention and Control of Pollution) Act-197 4 which provides
punishment with imprisonment for a term not less than one year and six months and may
extend to six years and with fine.

For and on behalf of
Gujarat Pollution Control Board

^, ,'Dt'r--
@.P. Shah)

Senior Environmental Engineer

NO: GPCB/CCA-VRD-327(13)|LD-222721 Date:

Issued to: -
M/ r \e Chem Intermediates LLP,

No: 327-334/A, ECP Road,
ill: Karakhadi, Tal: Padra,

Dist: Vadodara-391450.
By. R.P.A.D.

Copy To:

With a request to disconnect the supply of Electricity (except single phase) with 15 davs elfect
from the date of issue of this order of the industrial plant of IWs. Mayur Dye Chem
Intermediates LLP, is having an industrial plant at-Plot No: 327-334iA, ECP Road, Vill:
Karakhadi, Tal: Padr4 Dist: Vadodara-391450, and intimate to us accordingly.

For and on behalf of
Gujarat Pollution Control Board

-.,.-
(D.P. Shah)

Senior Environmental Engineer
Copy to:
l. The Regional Ofhcer, GPCB, Vadodara.........For monitorfurg & verifrcation of

the compliance.
2. Unit -12

l. The Deputy Engineer,
Madhya Gujarat Vij Company Ltd.,
Race Course, Vadodara.

2. The Dy. Engineer (O&M)
Madhya Gujarat Vij Company Ltd
Sub-divisional Offi ce, Padra,
Ta: Padr4 Dist: Vadodara.

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

3GPCB lD:22212
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DTRECTION UNDER SECTION 33(A) OF THE WATER (PREVENTION AND

CONTROL OF POLLUTTON) ACT-1974 [HEREINAFTER REFERRED TO AS THE

"WATER ACT"I AS AMENDED FROM TIME TO TIME.

WHEREAS you I\[/s. Mayur Dye Chem Intermediates Private Limited (Unit-[I), is having

an industrial plant at-Plot No: 327-3341A, ECP Road, Vill: Karakhadi, Tal: Padra, Dist:

Vadodara-3 91450.

AND WHEREAS Gujarat Pollution Control Board has granted Consolidated Consent and

Authorization (CC&A) under Water Act-1974, Air Act-1981 and Hazardous And other Waste

Rules-2016 for the operation of industry vide order No. AWH-97406 dated 29llll20l8 which is

valid up to 3010612023 fot operation of the industrial plant'

AND WHEREAS closure order was issued under Section 33-A of the Water (Prevention and

Control of pollution) Act, 1974 with 15 days effect vide letter No. GPCB/CCA-VRD-

327 (r3) lrD-2227 21 658503 dated 08 I 04 12022 -

AND WHEREAS your unit was inspected on 22104t2022 with reference to revocation

application and during inspection various non-compliances were observed'

Major Non-Compliances are:
1. Unit is taking production of selling acetanilide for selling outside instead of reuse within

premises.

2. Unit has provided additional generator with CPP without permission of the Board.

3. Unit has provided additional TFH without permission of the Board.

Based on non-compliances, Unit has submitted commitment letter with time limit for various

pending works anilalso mentioned about they witl submit undertaking for all applicable points

within l0 days on dated26l04l2022.

For COD load in Zone-lll,unit has mentioned about they are agree to contain production within

consented limits and they will carry out efficient treatment by way of ZLD, ETP & ground water

remediation as per the piescribed norms for maintaining the norrns of effluent in Zone-III'

LTNDER THE CIRCUMSTANCES, I, D.P. Shah, Senior Environmental

Engineer of the Gujarat pollution Control Board Extend the direction under Section 33(A) of

ThJwater (Preventi,on and Control of Pollution) Act-l974 dated0810412022 as under:

{4 stop operating induitrial Plant safely and be ensure that then industrial shall

be stoP oPerating.

Power Plant and/or D. G' Sets after 15 davs'

phase) and water with effect after !$4p
Clean Gujarat Green Guiarat

lso - 9oo1 - 2oo8 & lso - 14001 - 2oo4 certified organisation
GPCBID2227| 
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Unit shall manufacture acetanilide only as per reuse quantity at within premises
and not to selI outside to any other units.
Unit shall renlove additional generator with CPP and TFI{ from premises.
Unit shall submit legal undertaking within 7 days with proper time limit for
remaining wc,rk.
Unit shall coinply all the condition mentioned in Closure Direction issued under
section 33-A of the Water Act-1974 dated 08/0412022.

If the above directions are not complied, you are liable for prosecution under
Section 41(2) of the Water (Prevention and Control of Pollution) Act-1974 which provides
punishment with imprisonment for a term not less than one year and six months and may
extend to six years and with fine.

For and on behalf of
Gujarat Pollution Control Board

PP gl-c'-/\

(D.P. Shah)
Senior Environmental Engineer

NO : GPCB/CCA-V RD -327 (r 4) ttD-2227 2 I Date:

Issued to: -
MA. M/s. Mayur Dye Chem Intermediates Private Limited (Unit-[I),

,, Xot No:327-334/A, ECP Road,
- Vill: Karakhadi, Tal: Padra,

Dist: Vadodara-391 450.

By. R.P.A.D.
Copy To:

1. The Deputy Engineer,
Madhya Gujarat Vij Company Ltd.,
Race Course, Vadodara.

2. The Dy. Engineer (O&M)
Madhya Gujarat Vij Company Ltd.
Sub-divisional Office, Padra,
Ta: Padra, Dist: Vadodara.

With a request to disconnect the supply of Electricity (except single phase) after 15 days from
the date of issue of this order of the industrial plant of M/s. Mayur Dye Chem Intermediates
LLP, is having an industrial plant at-Plot No: 327-334lA,ECP Road, Vill: Karakhadi, Tal:
Padra, Dist: Vadodara-391450, and intimate to us accordingly.

For and on behalf of
Gujarat Pollution Control Board

(D.P. Shah)
Senior Environmental Engineer

Copy to:
l. The Regional Olficer, GPCB, Vadodara..

the compliance.
2. unit -12

2
GPCB lD22272

...For monitoring & verification of
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

ffi Sector-1O-A, Gandhinagar-382 010
\l7Z Phone (079) 23226295

cpcB Fax :(079) 23232156
Website : www.oocEt:B&A.D

DtRECTtoN UNDER sECTloN 33(A) oF THE wATER lnnnWNrldt nr,ro
CoNTROL OF POLLUTTON) ACT-1974 IHERETNAFTER REFERRED TO AS THE
(WATER ACT"I AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Mayur Dye Chem Intermediates Private Limited ([rnit-Ill). is having
an industrial plant at-Plot No: 327-3341,4, ECP Road, Vill: Karakhadi. Tal: Padra, Dist:
Vadodara-391450.

AND WHEREAS Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC&A) under Water Act-197 4, Air Act-1981 and Hazardous And other Waste
Rules-2016 for the operation of industry vide order No. AWH-97406 dated 29lll12018 which is
valid up to 301O612O23 for operation of the industrial plant.

AND WHEREAS closure order was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act, 1974 with 15 days cffect vide letter No. GPCII/CCA-VRI)-
327 (13) / lD -2227 2/ 658 503 dated 08 t 04 / 2022.

AND WHEREAS closure order was extended under Section 33-A ol'the Watcr (Prevcntion and
Control of Pollution) Act, 1974 with 15 days effect vide lelter No. GPCB/CCA-VRD-
327 (l 4) /tD -2227 2/ 660662 dated 28 / 04 / 2022.

AN D WHEREAS your unit was inspected on 2210412022 with reference to revocation
application and during inspection various non-compliances were observed.

Major Non-Compliances are:
l. Unit is taking production of selling acetanilide for selling outside instead ofreuse within

premises.

2. Unit has provided additional generator with CPP without permission of the Board.
3. Unit has provided additional I'FH without permission of the Board.

Based on non-compliances, Unit has submitled undcrtaking for all applicablc points on dated
02/05/2022.

UNDER THE CIRCUMSTANCES. I, D.P. Shah, Senior Environmental
Engineer of the Gujarat Pollution Control Board Deffer the direction under Section 33(A) of
The Water (Prevention and Control of Pollution) Ac! I 974 dated 2810412022 as under:

! To prohibit operation of industrial Plant after three months. and alter three months
stop operating industrial Plant safely and be ensure that then industrial shall be stop
operating.

D To prohibit operating industrial Plant if operated through Captive Power Planl
and/or D. G. Sets after three months.

} To direct the concemed authority to stop supply of electricilv (except single phase)
and water with effect after three months.

F Unit shall manufacture acetanilide only as per reuse quantity at within premises and
not to sell outside to any other units.

Clean Gujarat Green Gujarat
__ - l5A - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

CrcB lD:22212 ' 
I
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i l..lnit shall rcmovc additional gencrator rvilh (lPP and'l FI I liotn pr'!'nrlscs'

> Lhit shall compl,r., rri'iir.,'-riLi,i"" r.ner.rlioncd in sutrmit(cd lcgal untlt'rtaking tlaletl

O2l0512021& iomplctc thc rcnraining r'vork

z Ltnit shall conrpll. ,ii",n"'."rralii,)" nrentionetl rn Closurc [)irecti()ll isstrctl ttnder'

scction 33-A otthc water Act-197;1 datert 0llr()-l/1012 & 2l'li()4rl()ll

i 'l o dircct submission of additional Bank (Juarantce of Rs' l5 1"5 1i1 1|1g lloard

i Unit is liable to p"y n"'ltnnment Damage Oompcnsation (lll)C) to thc lloard'

If the above tlircctions ar.e not complietl. \'ou :.rrc liahlc li,r prrr\tctlll()ll tlndcr

Section4l(2lofthewatcrtp,"'.ntinnandContrtllrrIl\lllutitlrr)Act.l()T4rrllichprtlrirles
punishment with implisortrn"nt tb" ternl n()t less than onc )car irtrd six nronllts itnd rral'

extc'nd to six 1'ears and uith llnc 
For antl ,n hehalf of

(iujarat Pollution (lrtntrol I}rard

oPlle-L-
(D.P. Shah)

Stnior ['.nvironmcntal l'ingineer

N(): (iPCB/CCA-VRD-327( I 4)llD-222721

lssued to: -

Ulr. mnyr. Dyc Chem Intermcdiates Private Limitcd (tlnit-Ill)'

Date:

Ilot n-o: -127--1-1'l/A, ECP Road.

-,/ v ill Karakharti, Tal: Padra,

Dist: Vadodara-391450.

('opy To:
I. fhe DePutY Engineer.

Madhya Guiarat Vi.i Conrpany Ltd '
Race Course. Vadodara.

3. t hc l)1 . Iinginecr (( )&Ir4 )

Maclhya Citriarat Vii C'onrpany I-td

Strh-divisional ( ) lllcc. Padra'
'l'a: Patlra. Dist: Var.krda[a.

Br. R.P.t\.1).

ticr thrcc tnonths
avur l)vc Chcm
l;(.t, I{oad. Vill:

With a request to disconncct lht' suppll' ol'I;lectricitl (c'xcept srnglc phase) a

lionr tl.tc' dale of issue ol' this orilcr of thc industrial plant of M/s Nl

lntermcdiates LLP, is having an industrial plant al-Plot No: 327-ll'1/A'

irrr,khudi. I'al: Padra. Dist: Vtidodara-3g1450' and inlintate ttt tts accordinglr

For and on bchalf of
Oujarat Pollution ('1;n11111 $oarrl

(l).P. Shah)

Senior Ent'ironmental Enginccr

Copl'to: The Regional Offlcer. G'l'CIl' Vadodara' ..For rnonitoring & r'crillcation ol'thc

compliatrcc

l
(,t( ll 1D 221i:
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Shon Causc Noticc

\\ lll:ltl:n S 1ou M/s. Mayur l)lc ('hcm lntcrrncdiatcs l,td. is having un irrdustrial plant ut
l'ioL No. 327-.i.1.1rA. lr(ll'}Iload, Villagc-Karakhadi. la-l'adra. I)ist-Vadodala-191.150.

ANt) \\'l IlrltlrnS (iujarat l)ollution ('ontrol lloard has grantcd ('onsoliilatcd ( onscnt and
r\uthorization ((.(l&A) Llndcr Watcr nc1-197.1. Air Act-191{l and llazaxlous ,\rrd othcr
\\astc I{trlcs-2016 lbl thc opclation Lrl' jndLrstrr vidc ordcr No. ,\\\ ll-()71(16 datcd
19'11'20lli lhich is valid up to.10i06,r2023 lbropcration ol thc industrial plant.

A\t) \\,lllrlll.r\S. lloat'd lras alrcadr re implcmcntcd closulc dircction rrnclcr scction -ii(A)
ol thr.: \\atcr n ct-197.1 rrith cllect ol l5 dars on Olj.0.l.l0ll.

,\Nl) VvlllrRlrA\- Yorr havc subnrillcrl Lrndcrtaking rcgarding action plun lirl conrplctior ol
non-cornpliancc :rnd llank -guaranlcc ol \orlh 11s.25.00.000.

,\\l) \\''illrltlrAS. l}rrartl has crlcndcd [c-inrplcnrcntc(l c]osLrt'c dircclion Lintlcr scetion ii1..\1
oi thc Watcl Act-I97.1 rrith cllcct ol li davs on 0l,i 0,1.1021 r,idc lcttcl darcd.l8.0.l..l0ll.

\\l) \ lllrl{1..\S. l}rrarrl has dclcr|cC |c-inrplcnrcr'rtc(l cl(rsuIc dirccti()r'r rrntiel seeliorr ll(.\)
ol rhc \\lrcr \cr-197.1 rrithclll'ctol l5 dars on 0Ii.0-1.l0ll \i(lc lettrr darcd.0l.06.l0ll.

'\\l) U lll:l{lrr\S. Ilorr'blc \(il lras takcn n'rirttcr. b()ut thc gricrarrces ritiscll in the

applieutiort rcgarrlinl chenrical inciuslrics rn l)udru (ian. I)istrict Ilalr,rlu- (itr.iirrat rrc
dischar's.irrg highlr pollutcd arrri ilangcrrrus chcnricals nrixcd rralcr/cll'lLrcnts in l'adlir ( anal
throirth prpcline rritlroLrt rcrlLrisitc lrcatr'ncnt antl thcrcbt carrsing cnr,ir.onnrcrrtill dcgrilLl.rtrorl

\\l) \\'lll:l{lr.AS. Vidc ordcr drLrcd lll.01.l0ll. Ikrn hlc \(il has constilutcd a .loint
( onrrnitlec ci,lrprising ol'('l'('ll. ('(i\\/4. Statc P( ll and ( ollccto[. \'adodaur and dircctc,.l trr

srrbrurl lir.tuai arrtl action t kcn rcport uithin trro nronths.

\\i) \\ lll.i{l:,\S. lhc.loi11 ( ornrrritlcc has nronitorcd roLrr

2012 and .lLrrrr l0ll.

.\ \t) \.\' lrR l:,\s
rrndc: :

lhc .ioint conrnril.tcc has concludcd about _\1)Lrr indLrslrial plant hcrc

inclrrstria I piunt ilrrrnt \1ar'-

its

L nil ii x c()nsistclrl xll(l illlcrltional riollttor'. Ihc unit is nOl lrIrlr ri,rltilins thc
disclrargc nolrrrs bul alsrr llor,ling on aspccl\ ol clccss protlLrctioir an,.l rnise hicrLrti:lr
discharging unlrcatcd clilucnt (rrothcr liqLror) dircctll into Vl:( 1. charncl arrtl IhLrs

cirrrsi;tt rcrious (l. nilSc to lltc I Il\ tI nll'tcIl.
[.nit is locatcri in I)acira arca lnd not opcrating thc elllLrcrrt r]lilnllSCn'rcrl s\\lcnr
satisllctor\ anrj violrtins ,hc cn\ir()nnlu)tal nornrs dcspitc rlileetions ,.rl (il'( ll. It

shou,s tiral thc lndrrstrics arc n()l onlv violirting lhc cnvironmurlaI rrolms bLrt also noL

holisticallr cornpirinu \\ith (il)( tl dircctiorrs.

\\!) WIllrllAS. r\nal-rsis ltr.:prrr'1 ol'\Vastc\\a1cI sarnple collcctcd liorr Vl.('l ir lonc-ll
r',.rs lound r.r,ithin nurrns. anil Analysis llcPort alicr',/onc-lllal Vcdach I'rrnrpirrg. Strrion rras
iirirrt! hiqhcl as l)cI nonr)s. \'oLr lrc siluirlc(l irr /onc-lll: it is indicatcd that hiuhcr ir.rinrs alicr'
/'llrjc-l!l tilljjlc(l (lUe l.\ \,\Ur r t.

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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.\\l) \\'lll-ltl. \S. Ilr,r 1,. \(il hitsrrb:errcil in LrrLlct dalccl ll
opclirtini.l thc clllr.cnt ]lirrir-lcnrcnt sr stcnr sllisliicloIilr. arc
noflrs ilrd n()l corr )l\ in!, r' ith tlircctirrns ol (il'('l]

07.1|ll thlL \()LI unit is n()l

\ iolrl f! tlrc c11\ [()rlnrcnt l

ANI) \ /llllltlr.^S. I Ior'r,1,: \(i I has dircctc(l 1() (il'( l] lirr takc rcrrcjiitl xction including
issLritrrcc ol'ordcrs lirl rlo.,rrrc. 1'tlosccrrlion lrrd rtnltosilion ol-cttvitontttct'tlitl conrpcnsltiolr
auainst rorrr unil \\ rthin 1\\() r'n()nllr\

NO\\ llll.Rl l.OIlr. ltrxrrc llr()poscs lo rc-irnplcnrcrltcrl dircctions LrrrLcl Scction.ll-A ol thc

\\ alcr /\c1- I97-l issrrcil rrrr fr8.01.2011

Irr rrcrr ol thr aho\c- lrrLr are thcrelirrc elllcd url.xrn t() \lr()\\ causc rrntlcr rhc \\alcr,\ct 197+

& dircctcrl t(r subrril r,'l)l\ \\ilhin \c\cn da\s on issuing ol th;s !ro:rcc. i1 \()u alc nol
subnlittcd anr rcPlr or srbrritletl r.cf l) i\ n()t conr incint,'lrcccplablc. ncc:ssarl aclion \\ill hc

irritiatcd against )or irrd r\lr-ial plant scclion ii( \)ol thc \\alcr \ct l()7 I

I or lnrl ort hchall of
(iujarat l'ollulit)r ( ontrol l]oar(l

5 tr l--'"--)'-

( l ).|'}. Shah)
Scnior lirrvilonnrcntal l,)nginccr

\O: (il'( lli( ( .\-\'lll)-l.ll( 111 II):11172

Issucd 1o:

r)a1c

(r rcctors. )1,'s. \larur l)r'c ( hcm Inlcrmcdialcs Lt(|.
l)lot Nrr. 327 -3-lJ/,\.
ll(ll' ltoad.
Villagc-Karakhrrrli. I a-l)urlru.
l)ist-\'atltttlara--19 l -150

(2) \{/s. }larur l)rc ( hcm Inlcrmc(liirtcs
l)lot \o. 32 7--13J1 \.
U(-l'l{oad-
Yillagc-Karakhadi.'l a l)atlra.
l)ist-\'atkrdara--19 I 150

Ll(1.

Hnclosurc: (l) ( onrplair co;lr rcgislcrcil at Ilon blc \(il .

(2).loint ('onrrrit cc l{cporl lillcd in llon blc \(i I

('op_r'l o:- llcgiorral olllcer.llcsional ol-llcc.(i.l)(.lloard.Vudodara......l:rr\lonttolinq&
\crilication ol llrc conrltli,rr cc
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(r) 079-23232152

RI.]VoCATION OT- CLOSURE ORDER ISSUED UNDER SE,CTION 33-A OF
THII wA'IF)lt fl'REVENTION AND CONTIIOL OF POLLUTION) ACT-197,1.

WIIERITAS you M/s. Mayur l)ycchcm Intcrmcdiates Pvt. Ltd. arc carrling out
industrial actrvitl at- Plot No:i27-i3,1/A. I:CP road. Villagc-Karakhadi.'la-Padra. Dist-
Vadodara-3 9 I 450.

n Nl) WlllrRl',4S. thc []oard has granted you Consolidatcd Conscnl & n uthorization
(C( A) undcr thc provisions ol' Watcr Act-1974. n ir Act- | 981 and Hazardous and Othcr
WasLc I{ulc-2016 b1,its order no. AWH-97406 dated 29lll/2018 which is valid up to
30111612023 fbr operation ol the industrial plant.

ANI) WlllrRIAS ckrsurc ordcr was issucd undcr section 33(A) ol'thc Watcr (l'rcvcntion
and Control of Pollution) Act-1974 vidc lettcr No. (iPCIl/CCA-VItl)-i27(13)/ll)-
272721658503 datcd 08/04/2022 with l5 davs cfl'cct.

ANI) WllllRIlAS L.xtend closure ordcr was issued under section 33(A) of the Water
(l)rcvcntion and Corrtrol ol'Pollution) Act-1974 vide lctlcr No. GPCB/(]CA-VRI)-327
(14\llD-222721660662 datcd 2810412022 with l5 days cffect.

nNl) Wlll:li.l:AS dclIer thrcc months closure urdcr u'as issucd undcr scction -.13(n ) of
thc Water (Prcvcntion and Control ol'Pollution) Act-1974 vide lcncr No. GPCB/CCA-
VIit)-127( 1 4ylD -222721 67 4006 dated 02/0612072.

ANI) WIIllRl)AS. Shou, Causc Notisc issucd on 08/0812022

ANI) WIIlrltlrAS. in cornpliancc lo closurc order vou havc submittcd rcvocation
application ivith undcrtaking on stamp papcr ol lts.300/- stating that you rvill comply'the
cnvironmcntal laws and subrnittcd requircd documcnls. And submitlcd bank guarantce ol
lls. 25,00,000 (l u,cntv Lac IlLrpces onll) valid up to 06/05/2023.

.,\Nl) Wl IEI{EAS. vou havc paid intcrinr llnvironurcnt I)arnagc Compcnsation oI
Rs.25,00,000/- ( l'ucnty Five Lac Rupces only) to thc board.

nNI) WIIlrRlrAS. your industrial plant was visitcd on 30/0912022 by thc authorizcd
ol-llccrs ol thc lirard. il was obscrvcd that:

. [,nit is rrair]taining productiorr rccord and during inspcction. production dctails &
salcs dctails arc collcctcd (lionr Aug-2021 to Scp-1022) And liorn thc data it
rcvcalcd production data lirund u'ithin conscntcd.

. t.lnit has not scll Acctanilide in Aug-2022 and Scp-2t)22 to or.rtsidc.

. Unit has providcd comfiror] Mlrl: for Lrcallrcnt ol high conccntratcd strcam liotn
ll-Acid. Acctanilidc plant and VS-Plant.

. [,nit has providcd llo\\ mctcrs considcring stratcgic locaLion as inlet & oLrtlct.

. Unit has providcd S'l'P and it is obscrvcd in opcration.

. [Jnit has installed OCMS/I{'I'OM at bclorc and altcr thcir dischargc point into
VllCl- as pcr dircclion o['thc []oard. And now OCMS/l{ l()M arc in opcration.

I ol'2cP( lI [).]l2il

Website : https:/igpcb. gu1arat. gov.in
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ANI) WIIlrRIlnS. Analrsis Rcsult of rvastcrvater passing in VllCl. at Vi:dach Punrping
Station sho*,s irnprovcrrcnt & analysis rcport of the \\astc$'atcr sarrplc collcctcd liorr
auto samplcr bclcrc & alier thc unit shorrs improvcnrenl.

ANI) \\'lll:ltl,AS. rndrrstrial plant uas visited on 3010912022 and \\astc\\atct samplc
collcctcd liom llnal outlct ol'l: l l) arrd analr sis rcsult shou s rvithin n,rlnrs.

Irndcr Ihc circurnslanccs. I l).1'. Shah. Scnior E,nvironmcntal linginccr, (iLrjarat

Pollution ('onrro boarul is dircctcd to trial relocation lbr thrcc months li)r thc closurc
ordcr issucd on 08/04/l()12 rvith ftrllou ing conditions.

l. [rnit shall comply all thc condition rnentioncd in undcrtakinr datcd 30i0.11]021.
I L,nit shall pror rdc plant \\ isc stcam Ilo\\ rnctcr.
i. L,nit shall rnairrtain thc rccord sith allthc rcal timc data.
-l. [,nit shall liahlc to strictlr lirllo\ direction ol'llon'ble \(i'l ir thc rnartcr ol On

t'ro. 216,20)2.
lior anrl on hchalf of

Gujarat l)ollu tion Control lloard,
D p [_..,]._r-

(l).1'. Shah)
Scnior llnvironmcn taI l)nginccr

N(): (l l'Cll/CC A-VIll)-327( l,lyIl)-2221 2l l)a tc:

Issucd to: -
M/s. Mavur l)vcchcm lntcrmcdiatcs l'vt. Ltd
Illol \rt:327-33{/A. [.( l) roarl.

g,z- Villagc-Karakhadi. l :r-l'adra.
Dist-Vadodara-391 {51).

llr. l(.1'.r\.1)

Copl'to -

l. lhc l)cputy l.nuinccr
Madhla (iulrrrat Vi.i Cornpanl l.td..
I{acc Course. Vadodara

2. lhe I)y. llnginccr'(() &V)
Madhya GLr.iarat V ij Cornpanl
Sub Division olllcc. Padra
I'al: Padra. I)ist: ! adodara

Lrd..

Copr
L

With a requcst to llc-connccl the supply ol- clectricit\ lirr pcriod ,ll thrcc nronth ol
M/s. Mayur l)vcchenr Intcrntcdiatcs l,vt. Ltd. are carrying out induslrial aclivil) ar-
I'lot No:i27-i.l-l/A. L('P road. V illagc-Karakhad i. la-Padra. I)isr-Vadodara--191450,
and intimatc to us acct rdingly.

I,'or and on hchall'ol'
O ujarat l'ollution Control lloard,

.,.-
(l).1,. Shah)

Senior ll,nr i ronnrcntal l,nginccr

Io:
'l hc l{cgional ()lllccr. (lPCl}. Vadodara
com p liancc.
[,]nit - ll

Iior monitorinu & vcrilication ol'thc

2

(;P( B II) Ilrl 2ol 2

Ou
tw
ar
d 
No
:6
86
25
7,
14
/1
0/
20
22

491100



--

--

GUJARAT POLLUTION CONTROL BOARD
P'ARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 2322629s
Fax : (079) 2323215G
Website : www.gpcb.gov.in

Clean Gujarat Green Gujarat

6ry\t72
GPCB

BY RPAD

REVOCATION OF CLOSURE ORDER ISSUED UNDER SECTION 33-A OF
THE WATER (PREVENTION AND CONTROL OF POLLUTION) ACT_1974.

WHEREAS you Mls. Mayur Dyechem Intermediates Pvt. Ltd. are carrying out
industrial activity at- Plot No:327-334lA, ECP road, Village-Karakhadi, Ta-Padra. Dist-
Vadodara-3 91450.

AND WHEREAS, the Board has granted you'Consolidated Consent & Authorization
(CCA) under the provisions of Water Act-1974, Air Act-1987 andHazardous and Other
Waste Rule-2O16 by its order no. AWH-97406 dated 29llll20l8 which is valid up to
3010612023 for operation of the industrial plant.

AND WHEREAS closure order was issued under section 33(A) of the Water (Prevention
and Control of Pollution) Act-l974 vide leffer No. GPCB/CCA-VRD-327(I3yID-
222721658503 dated 0810412022 with l5 days effect.

AND WIIEREAS Extend closure order was issued under section 33(A) of the Water
(Prevention and Control of Pollution) Act-|974 vide letter No. GPCB/CCA-VRD-327
(14)lID-222721660662 dated 2810412022 with 15 days effect.

AND WHEREAS deffer three months closure order was issued under section 33(A) of
the Water (Prevention and Control of Pollution) Act-1974 vide letter No. GPCB/CCA-
V R D- 3 2 7 ( I 4) IID -2227 2 I 67 400 6 dated 02 I 0 6 I 2022.

AND WFIEREAS revocation order was issued under section 33-A of Water (Prevention
and Control of Pollution) Act-1974 vide letter No. GPCB/CCA-VRD-327(14)lID-
222721686257 dated 1411012022 for three months.

AND WHEREAS, in compliance to closure order you have submitted revocation
application with undertaking on stamp paper of Rs.300/- stating that you will comply the
environmental laws and submitted required documenls. And submitted bank guarantee of
Rs. 10,00,000 ('fen Lac Rupees only) valid up to 06/05/2023 and Rs. 15,00,000 (Fifleen
Lac Rupees only) valid up to 201612023 while first revocation.

AND WHEREAS, you havc paid interim Environment Damage Compensation of
Rs.25,00,000/- (Twenty Five Lac Rupees only) to the board while first revocation.

AND WHEREAS, your industrial plant was visitcd on 0710112023 by the authorized
officers of the Board, it was obscrved that:

. Unit is maintaining production record on 1'clly software. During inspection,
production details & sales details are collccted (from Oct-2022 to Dec-
2022) and looking to the production dctail it is found in lirnit of CCA
condition.

. Unil has provided STP. .l'rcated wlw from S'l'P is disposed on land for

GPCB ID:22272

ISO - 9001 - 2008 & ISO - 14001 -2004 Certified Organisation
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gardening within prcmises. During inspection, Sl'P is observcd in

operation.
VECI. has shifted the OCMS installed on final discharlle of unit to VECL
channel near its discharge points and outside the prernises of unit.

VECL has provided closed room for the whole system o1'OCMS & its
sensor, 3- way valve etc. and VECI- has control over this closed room"

Unit has installed OCMS/RTOM at before and after th,:ir discharge point
into VECL as per direction of the Board. And now OCMS/RTOM are in
operation.
Unit had issued work ordcr to M/s. Kadam Enviro Ccnsultancy for revised
ground water remediation scheme. Unit has submitted progress report -June
-2022 for ground water remediation as reported earlier
Unit has total 09 nos. of abstraction wells (30 metor depths: 03 nos. of
abstraction wells, 50 mctcr depths: 03 nos. of abst:'action wells and 80

meter depths: 03 nos. of abstraction wells).
Unit has provided additional total 9 nos. of flow met:r at each abstraction
well.
Unit has provided common storage tank for collection of water from 03 nos.

of abstraction wells having 30 meter depths. Unit has provided water flow
meter (Remediation-A) at pump out let of common wilter collection tank of
abstraction wells having 30 meter depths.

Unit has also provided common storage tank for collection of water from 06

nos. of abstraction wells having depths of 50 meter and 80 meter. Unit has

provided water flow meter (Remediation-B) at punp outlet of common
water collection tank of abstraction wells having 5 J lneter & 80 meter

depths.

Under the circumstances, I D.P. Shah, Senior Environmerttal Engineer, Gujaral
Pollution Control board is directed to revocation for threc months fbr the closure order
issued on 0810412022 with following conditions.
1. Unit shall comply all the condition mentioned in undertaking dated 3010412022

and complete remaining work as mentioned in time bound tnanner.

2. Unit shall provide plant wise steam flow meter.

3. Unit shallmaintain the record with allthe realtime data.

4. Unit shall liable to strictly follow direction of Hon'ble NCT in the matter of OA

no.27612022.

5. Unit shall submit extended bank guarantee within a one we:k.

For and on behalfof
Gujarat Pollution Control Board,

L p_L-,J^

(D.P. Shah)

Senior Environmental Engincer

a

a

a

a

a

a

a

a

NO : GPCB/CCA-\/RD -327 (l 5) llD -2227 2 I
Iyiued to: -

u,,lVlls. Mayur Dyechem Intermediatcs Pvt. Ltd.
Plot No:327-3341A, ECP road,
Village-Karakhadi. Ta-Padra,
Dist-Vadodara-391 450.

,1
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G UJARAT PoLLUTIoN coNTRfl-ts&no
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax : (079) 2323215o
Website : www.gpcb.gov.in

wry\t7z
GPCB

Copy to: -
1. The Deputy Engineer

Madhya Gujarat Vij Company Ltd.,
I{ace Course, Vadodara

Copy 1o:

L The Regional Officer, GPCB, Vadodara
compliance.

2. Unit -12

GPCB ID:22272

2. The Dy. Engineer (O &M)
Madhya Gujarat Vij Company Ltd.,
Sub Division office, Padra,
1'al: Padra, Dist: Vadodara

For monitoring & verification of the

With a request to Re-connect the supply of electricity for period of three month of M/s.
Mayur Dyechem Intermediates Pvt. Ltd. are carrying out industrial activity at- Plot
No:327-334lA, ECP road, village-Karakhadi, Ta-Padra, Dist-vadodara-391450, and
intimate to us accordingly.

For and on behalfof
Gujarat Pollution Control Board,

(D.P. Shah)
Scnior Environmcntal Engineer

Clean Gujarat Green, Gujarat
ISO - 9001 - 2008 & ISO - 14001 -2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR - 382010,

(T) 079-23232152

#\Z
GPCB

By R.P.A.D.
ln exercisc ofthe power conferred under section-25ofthe Water (Prevention and

Control of Pollution) Act-l974, under section-21 of thc Air (Prevention and Control of
Pollution) Acrl93l and Authorization under rule 6(2) oi the Ilazardous And Othcr
Waste (Management And 1'ransboundary Movement) Rules-2016 liamcd undcr thc
Environmcnt (Protecrion) Act-1986.'l'his Uoard is empowered to grant CC&A.

And whereas Board has reccivcd consolidated conscnt application vidc No.-
255859 Dated: 2110412022 lor the consolidated conscnl and aulhorizalion (CC & A-
Rencwal) of this Board undcr the provisions / rulcs of thc alorcsaid Acts. Consent &
Authorization is hcrcby granted as undcr.

CONSENT AND AU'I'HORISATION:
(Undcr thc provisions / rules ofthe aforesaid environmcntal acls)
-l'o,

M/s. Kiri Industrics Ltd. (Unit-II!
Plot No: 390 A&B, 391/A & 393,394 A&B,
396,399/A&C, 400,401,402,403, 104t A,
ECP Channcl Road,Vill: Dudhwada,
'fal: Padra, Dist: Vadodara- 391450.

Conscnt Ordcr no.: AWH-122016. Date of issuc: 1111012022.
'l'lre consent shall be valid up to 3111212026 lor thc usc of outlet lbr thc dischargc
ol'trcatcd cI'lh,rcnt & air cnrission and to opcratc industrial plant lbr rnanufacturc
of the lollowin roduols:

Product Quantity
(MT/Month)

1500Vinvl Sulphonc l..stcrs

Orlho Anisidinc basc Vinyl Sul honc (OAVS) trstcrs
Para Cresid ine base

I
2

items /
Sr.
No.

I

2

I

I

101)

100

ll
t2
l3
t4
l5

t
17

PCVS) Iistcrs
Di Mcthoxy Aniline base Vinyl Sulphonc
Istcrs
Sul ho VS Esters
Mcta VS I'lsters

Sulpho 2 Arnino
Amino Sullonc - E)

8 DN SA
9 NIIPA l,stcr
l0 MAI: Ustcr

(r)MAV S)
4

5

6

'7 75

500
50

25

Ro al Ulue 1l-FR ES'l'trlt
I I Acid
ACI,AP

75

500

30
l0

\f F -a"L

6- Ac IOAPSA
4 Sul ho Hvdrozone
K Acid

r6 Sul ho -fobias Acid
ho J Acid

350

150

75

l0
10

50

GPC]B ID-22I48
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lll VPI) i..\ l;rcc Acid
,)

0

l9

hc lbllowir g sh_a

Sr. No- I ucl

Acctr I \11)l)S.'\ (\\41'l)SA)
'I radc narnc : Kl)-.10lli Kt)0.l0ll
Si,diLrrn salt ( MPI)SA)
It It,r.cid
\,1.l.r .. \
Acctan ilirlc lr lakcs
O A I lakcs
Su lph an il

l0

20

ll
22

-)
24

2_s

25

l5
20

25

I 500
200
750

P('[rlakcs 50

S Pll,C IF- I C rlO NI)ITIONS :

Applicant shall not carr\ ouI anr aclivitY which attracts lr{)\i\t()ns ()l

lrnvironnrcn Impact Asscssmcnt Notilication 2006.
Applicant shall .rbtain thc pcrmission liom all the relevant Ascncics i ,\uthoritics
as applic.rbk.
Applicant shal obtain prior pcrnrission ol' Ground \\atcr Authorit\ Ibr
rr ilhdrau al (,l g"ound $atcrlrusc ol'borc rrclls. (ifapplicablc r

Managcncn ol Solid \\astc gcncratcd liorn industrial activilics shall bc as pcr
Solid \I'irstc Nlailagcmcnt Iiulcs-20I6 lsolid uastc as dcllncd in ItLrlc-3(-16).
As pcr pror,rsion ol' Ilulc-18 ol Solid Waste Managernent Rulcs-2016 all
rnch.rstria r.rrits using lucl and locatcci u'ithin 100 km lionr the rclirscd dcrivcd
lircl (lLl)l:) rlant shall rnadc an arranBclncnt to rcplacc at lcasr flvc perccnt ol
thcir lircl rcc uircnrcnl b1 rclirscd dclivcd llcl so produccd.
Applicant shall not dischargc wastcwatcr into VIrCL and nraintain Zl-[).
Applicant shall providc Scwagc I'rcatnrcnt I'lant (S-l't']) Ibr tlcatmcnl ol'gcncratcd
domestic wastc\\'ater.

CONI)I'TION L'NDE,R THE WA]'}.]IT ACT I974:'lhc total rluartitr of thc rndustlial clfluent to bc generatcd Il-orn thc
nranulaclurirrg proccss and othcr ancillarl industrial opcrations shall not excccd
961 KL/l)a1. [)ilLrtc cfflucnt strcarn and conccnlralcd \\.asrc\\alcr srrcan.l
gceDcratcd iol) proccss rrill bc cvaporatcd aftcr trcatment totall) throLtgh
MI:l:/MVI{, iprar drvcrs to achicvc Zcro l)ischargc.
'I hc total quantit\ thc domcstic \\ilstc\\atcr (seuragc) shall not c\cced 20
Kl,/l)a1
Sclagc shal bc disposcd of rhroLrgh \eptic tank/soak pit slsrcnt.

5. (]()NI)I'I'I0NS UNDEIT AIII AC'I' I9III

ic Acid

3

3.6

4
4

-l .4

1.5

4.-i

5.2

4.2

5.r. I ll bc used as lircl in va
I

C.oa l/l-ignile
I ISI)

rious-ut i I ities rcspcctil ely

Quantity
420 M'l'/day
I Kl./dav

-l'he 
apprlc2,'11 shall install & opcrarc air pollution conlrol systcl'n in order to

achicvc nornrs prcsclibcd hcrcn ith.
Ihc llLrc eas clnrssiolr tlrrouqh stack arlachcd to lollo*ing Lrtilities shall conlbrm
to the lirllori ins ilandards:

2

5.:l

( il,( II It)-tt lJ,t 2al8

I

l
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) 079-23232152

5.4

No.
Stack Attachcd
'I'o

Bag filtcr to
boiler and
dust collector
and ventury
scrubbcr to
I'Ft I

Electrostatic
Precipitators
+ Alkali
scrubbcr
Dust
Collcstor and
ventury
scrubbcr
Dusl
Collector and
vcntury
scrubbcr
Acou st ic
Measurc
Acoustic
Measure

'l'wo stage
water,
alkali
scrubbcr
'l'wo stagc

a lka li
scrubbcr
'l'wo stagc
alkali
scrubber
Water
Ventu

Sr.
No. To

i Stack Attached

Boilcr of 7 'lPH
and l'hcrmic
Fluid Heater of
10 lacs Kcal/hr

Boilcr of 12
'l'PH- I nos.

'['hcrmo pack
fluid I Icater of
25 l.acs Kcal/hr

Thermic
Fluid I lcatcr of
25I-acs Kcal/hr

DG set (600
KVA-2 Nos &
1010 KVA I no

Stack APCM
Hci ht

Parametcr

Particulate
Matter
SO:
NO,,

NOx

Parliculate
Matter

bP Les-L

I'crmissiblc
Limit

150

mg,4,,lMr

I 00 ppm
5O I'I)M

37.5
meter

2 60
meter

33
meter

20
metcr

3

1

5

6 25
mctcr

'I'he proccss gas cmission through stack/vent atlached to various reactors, process
vcsscl shall conlorm to the following slandards:

tack ciStack
Ucight
mctcr

20

APCM Pa ra mctcr Pcrmissibl
Limit

I

)

3

4

Chloro
Su lphonation
R caction vcssel
ol Old VS Plant
Isolator of I I-
Acid Plant

Neulralizer
Reactor of H-
Acid ant
Matcrial
handlin unit

SO:

sit
ItCl

40 rng/Nml
20 rrg,Nml

40 nrg/Nrrr

l50mg,AJm3

25 ppm

I)G scrs (500
KVA- 3 Nos.)

15

metcr

CPCB ID-22148 3of8
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scrubber

'l-wo 
stage

\\'atcr
scrubbef I

lbur stagc
alkali
scrubber +
graphitc
cooler
graphite
cond cnscr
installcd as

stand by
'l'wo stage
\\,atcr
scrubbcr
lollowed by
stagc alkali
scrubber
and dilule
su lph u lic

SO:

'xoxIICI

.10 ppm
25 pprn
20 mg,A{mi

acid
scru b bcr

giN
20 mg,l},Jmr

40 mg,t,Jml

150 rng/Nmi
I 00 ppm
50 pprr

I 50 mg/Nml
1 00 ppm
50 ppm

CI: 9rn ml
) +1;r*ni,,

Sulphon
20 I ICI

rio.aIt()n

6

rcac -ion vcsscl
of n,:u VS plant

(lh loro
Sul;- honation
rcacLion vcsscl
( S Lrlrhonator
rcac Lor) o1'VS

l) lan t

20 IICI
SO:

20 mg,rNml
40 rngNmr

SO: 40 rnglNirl1 Sul; horrator
Ilcaction Vcsscl
ol'll-acid p lant

2o

l)ircct c,ral llrcd l3
clT1LLcn1 sprav
dry'cr ( l2 lt'l l)

l)irccl coal fir'cd
cll)rLcn1 spray
drycr ( l2 'l PI t)

33

I \\ o stage
\vater
scrubbcr

It

9

lollorved by
stage alkali
scrubbcr
and dilute
su lphuric
a cid
scrubber
Cyclone ]
scparator +
alkali
scrubber
C.vclone
scparator +
alkali

;scrubber

I)aflicLlla te
Mattcr
SO:
NOx
Particu la [e

Malter
SO:
NOx

5.5

5.6

Stack monikrring lacilitics likc pon holc. platform/laddcr erc.. shall bc providcd
with stacks/\'en1s Chirnney in ordcr to lacilitate sampling oi gascs bcing emitted
into the atmc,sphere.
'l'he conccnlraLion of thc lollowing parameters in thc ambienr air rvithin the
premiscs of :hc industry and a distance of l0mclers lrorr thc sourcc) othcr than
thc slack, vcr t.) shall nol exceed thc lollorving lcvels. Applicant shall comply rvith
the National Ambicnr Air Quality Standards notified b), Ccnrral Pollution Control

GI'CI] II) 221'IIJ 4of8
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN SECTOB 1O-A,

GANDHINAGAB - 382010.

{) 079-23232152

lloard. Ncrv Dclhi timc to limc undcr thc provision of thc Ilnvironmcnt
(l)rotection Ac1- I 986

Parameler l.imit Permissiblc Limit 24
I lrs. Average

I'crm issib lc
Annual

Paniculate matter-to PM l0l 60Micro
Particu latc matter-2 s PM2.5 40Micro ram /ml 60Micro ram /ml
Sulphur Dioxide | 50Microgram /m 80Micro gram /ml

ram /m j l00Micro ram /rnl

5.7
Nitrogcn [)ioxide | 40Microgram /mr SOMicrogram /ml

'l'hcre shall no any fugitive emission and/or odour pollution due to manufacturing
activities and ancillary operations. Adcquatc mcasures shall be taken thcrcof.
'lhe Industrl'shall takc adcquatc mcasurcs Ibr control of noisc lcvcls frorn its
own sourccs rvithin the prcmiscs so as to nrainlain ambicnt air qualit) standards
in rcspect ol noise to less than 75 dB(A) during da1' timc and 70 dt3(A) during
night time. l)aytirnc is rcckoncd in bclwccn 6 a.rn. and l0 p.m. and nighttimc is

rcckoncd bctrrccn l0 p.m. and 6 a.m.

(;E,NEIIAL CONDITIONS: -
Any change in personnel. equipmcnl or working condilions as mcntioncd in thc
consents form/order should imrncdiatcly bc intirnatcd to this l]oard.
ll'thc products/proccss lalls in SCIIliDLJl-l:-l or ll ol'thc l-lnvironnrcnta I Audit
Schcmc, as spccificd in thc ordcr dated l3l3l97 oi Ilon. Iligh Court in MCA
NO.326l97 in SCA No.770l95, thc applicant shall also abidc by the said schcmc.

AUTHORIZATION UNDT]R HAZARDOUS AND OTHER WASTE
(MANAGEME,NT AND TRANSBOUNI)ARY MOVEMENT) RUI,ES-20I6
I.-OllM-2 (Scc rule 6(2)).
Numbcr of authorization and datc of issuc: AWII-122016 datcrl: 1411012022.

Itclcrcnce of application No. 255859 Datcd: 2110412022.
M/s. Kiri Industries Ltd. (Unit-III) is hcrcbl grantcd an authorization bascd on

thc enclosed signed inspection rcport lbr gcncration. collcction. trcatment.
sl.oragc. transport o1'hazardous \\,as1cs on thc prcrniscs situated at- I)lot No: 390

n&l]. 391/n & 393.394 A&ll. :i96.399/n&('. 400.401.,102.403. 404/4. trCP
Channcl Iload.Vill: Dudhwada.'l'al: I)adra. I)ist: Vadodara- 391450.
I)ctails of Authorization.

Auth0rizcd Modc ol disposal Quantity

5.8

6.2

6
6

7

7.t
'7.2

7.3

-l 
.4

Sr.
No

Catcgory of
Hazardous wastc as

cr thc Schcdulcs
5.1 Schcdu le-l
(t.lsed Spent Oil)

(lcncration, Collcction. Storage.
'l'ransportation and [)isposal by
sclling to rcgistcrcd /authorized
rcliner having valid CCA of GPCI]
& pcrmission undcr IIWM Rule-
2016 by usc ol (il'>S cnablc vchiclc
and rgn gcncratcd nran ilcst.

Di fu,-L-

26
KL/Ycar

(;P( tl II)-l2l { 8

Website : https://gpcb. gujarat. gov. in
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3 2(.1 Schcdu lc-l

Gcncration, Collcction. Storage.
'l'ransporlation and I)isposal b1

lsDl sitc ccmcnl indu\lr\ hirvinF
ralid ( CA ol CPCII & pcrrnissiort
under I IWM Rule-201 6 b1' usc of
(;PS cnablc vchicle and xgn

*ccncratcd manilcst
Gencration. Collcction. Sloragc.
lranspurtuliun and l)ispr"ll hr
sending to approvcd ar.rlhorizccl
'l-Sl)lrhaving valid CICA o1 (lt'(lll
by Lrsc ol'GI'S enabLc vchiclc and

!8r 3cnoratcd manilest
Gcncration. Collccrion. Sturagc.
'l'ransportation and [)isposal b1 rcrrsc

in ll-Acid planl and leliovcl quantitl
rvill scll to authorizcd cnd uscrs

having valid CCA ol'(it'>(ili by usc

of GI']S cnable vehiclc and xgn
generatcd mani[est.

2t.ll Schcrit,le-l
(Lon Sludge)

2t t70
N{ l /Ycar

4

((,y ps urn SlLrdgc,
ll'l P lrl'psum )

2(r.I Sc hcdu lc-l
(('laubhcr Salt)

,1708 5

M'l lYear

9 900
M'l-/Year

5 3i.I Schcdu lc-l
([)isclrdcd I]ags)

3l.I Schcdu lc- I

(l)iscrrrdcd l)ru rr s)

Gencralion. Collection. Storagc,
'l'ransporlation and I)isposal b1

sclling to rcgistercd/authorizcd rc-
cy'clcr having valid CCA ol'(,P(lll &
pcrmission under I IWM I{Lrle-2016
b1 usc ol' GPS enablc vchicle and

rg! 8cncratcd man ilcsl
Gcncration. Collcction. Storagc.
Iransporlalion and l)isposal by'

sclling to rcgistercd/aLrthorizcd rc-
c1'clcr having valid CCA olCP(lU &
pcrmission undcr IIWM l{ulc-2016
bv usc ol'GPS cnablc vchiclc and
xgn gcncraled manifcsr.

12600
1'\os.'/Ycar

6

35.3 Schedule-l
(C hcnical Sludge
lrom wastewater
lrcatnlcnl,t
(l) iokrgical)

1 Gencralion. Collcction. Storagc.
'l'ransportation and I)isposal b1,

sending to approvcd authorizcd
TSDIr having valid CCA ol GPCll
by Lrsc o1' GPS enablc vchiclc and
xgn gcncral.cd mani[est.

t22
Nos.,/Ycar

36

M'l'r'Ycar

8 100

M'l'i'Ycar

850
M'l'/Mont
h

8 31 .2 Schcdu lc-l
(Ash gcncratcd liom
incint ralors/spra1
dr1cr:,)

Gcncration. Collection. Sloragc.
-fransportatiorl and I)isposal b;'
scnding to approved aulhorizcd
'lSD| having valid CCA ol (rP(ltl
by usc o1' GPS cnablc vchicle anci

xgn gcncralcd manif'cst.
9 Il ,5 Schcdu lc-ll

(l lydLoc h oric Acid)
Captivc usc u'ithin prerriscs or salc
to Novcl Spent Acid Managcmenr
Facilitl'. Vatva/sale to othcr
authorized cnd users obta incd
permission ol GPCB by use oI GPS
enablc vchicle and xgn generatcd
manif'cst.

l

L
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) 079-23232152

Acctic Acid
B l5- Schedule-l I0

Bl5 Schcdulc-lt
(SpcnL Sulphuric
Acid)

Captivc use within prcmises

Captivc usc within prcmiscs/ sale to
Novcl Spent Acid Managemcnl
lracility. Vatva/ salc to other
authorizcd cnd uscrs obta ined
pcrmission of GPCII by use of GPS
cnablc vchiclc and xgn gcncrated
rnan i[cst.

1050 M't/
Month
t3850
M'I'/
Month

7 .5.2

7 .5.3

7.5. I

1.5.4

7.5 .5

7.5.7

'7 .5.6

7 .4.l .fhe 
Authorization shall bc valid for a period ol 3111212026

7.5 GENERAL CONDITIONS UNDER HAZAIIDOUS AIID OTHER WASTES
(M&TM) RULES-2016.
'l'hc Aulhorized person shall cornply with thc provisions of thc l:nvironrncnt
(l)rotection) Act, 1986. and thc rulcs made therc undcr.
'l'hc Authorization or its renewal shall bc produccd lbr inspcction at thc rcqucsl ol'
an officcr Authorized by the Srarc Pollution Control l]oard.
'l'hc pcrson Authorized shall not rcnt. lcnd, scll, transfer or othcrwisc transport
thc hazardous and other \\,as1cs cxccpt what is pcrmillcd through this
authorizal.ion.
Any unauthorizcd change in pcrsonncl. cquiprncnt or rvorking conditions as

rncntioned in the application by thc pcrson authorizcd shall constitutc a brcach of
his authorization..l'he 

person authorized shall implcmcnt limcrgcncy Rcsponsc Procedurc (IJRP)
lbr which this authorization is bcing grantcd considcring all sitc specific possiblc
sccnarios such as spillages- leakages, llrc ctc. and thcir possiblc impacl.s and also
carry out mock drill in this rcgard at rcgular intcrval oftime;
.l 

hc person authorized shall cornply with the provisions outlined in thc Central
I)ollution Control Board guidclincs on "lmplernenting Liabilitics lbr
I:-nvironmental Damages duc to llandling and l)isposal of Ilazardous Wastc and

Pcnalty"
It is thc dutl' of thc authorizcd pcrson to takc prior pcrmission of thc Statc

Pollution Control Iloard to closc down thc l'acilit1.
'l'hc importcd hazardous and othcr rvastcs shall bc lully insured lbr transit as wcll
as lor any accidcntal occurrcncc and its clcan-up opcration.
'l'hc rccord ol- consumption and latc ol'thc importcd hazardous and othcr wastcs
shall be maintained.
lhc hazardous and other wastc which gcts gcncratcd during recycling or rcusc or
rccovery or pre-processing or utilization ol'imponcd hazardous or othcr wastcs

shall he treatcd and disposed ol'as per spccilic conditions of authorization.
'l hc importer or exportcr shall bcar thc cost of import or cxporl and mitigation of
damagcs i[ an1 . 

I
Dl f\ !'v*

7.5 .8

7 .5.9

7.5. t0

7.5. I I

(iP( Il tt)-12 t-18

Website : https://gpcb. gujarat. gov.in
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7.5.12 An applicati rn lor thc rcnc\\al ol an authorizalion shall bc nradc as laid do\\n
Lrndcr thcsc Ilulcs.

7.5.13 Any othcr ccnclitions lirr compliancc as pcr thc (iuidclincs issLrcd hr thc \4inistrl
ol' Iin\ rr('nnrcnt. ljolcst and ('lirnatc ('hanec or Ccnlral [\rllution Control I]oard
lionl t inrc t0 t inrc.

7.5.1.1 AnnLral rcturr shall bc lilcd bl Junc .10'l' lbr thc pcriod cnsuring ll'' Valch ol'thc
)'car'

7.6 SPIiC I T IC I]O :{DITIONS UNDI.],II I IAZAITDOUS ANI) OTI] I.],It WAS]-I.]S
(M&'t'M) u Lrl. ES-2016.
lhc auth,rrizcd Jctual Lrscr ol'hazarckrLrs and othcr rvastcs shall maintain rccotcis

ol hazardou; a)rd othcr \\'astcs purchascd in a;lasshook issucd hr thc Statc

I)ollulion (lonlrrrl lJoard along rr ith thc authorization.
llanclirg oYi r ol- thc hazardoLrs and olhcr \\astcs [o thc authorizcd aclttal Ltscr

shall bc i'nl1 alicr making thc cntr\ into thc passbook ol thc acrLral Lrscr.

ln casc cl'rcncrial ol'autl'tnrization. u scll-ccrtillcd conrpliancc rcp,rrl in rc:,pl:(l
ol cl'llLrcnt. r:rni.sion standards arrd thc conditions s1.rcciliccL irr thc aLrthorization
lirr hazarJor.r. and othcr rrastcs shall bc subnrittcd to SI']C[].
lhc occLrpi,:r .rl' thc lacilitl shall cornplr Standard opcratiug ;lroccdLrrc,
gLriclclincs ptrblirhcd b1 Vol:li&('( or ('l)('l] or (il'CI] lblnr 1ir.nc to tirnc.
[.init shal l corrp r provisions ol' I i-\\ astc Managcmcnt I{ules-20 1 (r.

lhc dispos:l r,l llazardous Wastc shall bc carricd out as pcr thc \\,astc
Managcnrcnr hir:rarchr.

F-or and on bchall'ol'
Gujarat Pollution Control lloarrl

D P [-$--L-
(l).1'. Sha h)

Scnior Environmcntal Enginccr
NO. (il'('ll/('CA-v il)-792(20)rll):22 l.tti

Issucd lir:
M/s. Kiri Industrics Ltd. (UnicIII)
I'lot No: 390 A.tl].391/A & 393,39.1 A&li,
396,399/A&C, +00,{01.,102,403,.104/4,
ECI' Channcl lloarl. Vill: Dudhwada.
'l'al: l)adra, I)ist: Vadodara- 391,150.

7 .6.1

7 .6.2

1.6.3

7 .6..1

7.6.:
1 .6.6

( iP( ti )-ll I-Il 8of8
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone :(079) 23226295
Fax :(079) 23232156
Website : www.gpcb.gov.in

Bv R.P.A.D
DTRECTTON UNDER SECTTON 33(A) OF THE WATER (PREVENTTON AND
CoNTROL OF POLLUTTON) ACT-1974 IHERETNAFTER REFERRED TO AS THE
.WATER ACT'] AS AMEIIDED FROM TIME TO TIME.

WHEREAS you IWs. Kiri Industries Limited (Unit-[! are carrying out industrial activity at-
Plot no. 390 A & B,391/A, 393,394 A & B,396, 3991A& C,400,401, 4O2,403,4O4lA,ECP
Channel Road, Vill: Dudhwad4 Tal: Padr4 Dist: Vadodam.

AND WHEREAS, the Board has granted you Consolidated Consent & Authorization (CCA)
under the provisions of Water Act-197 4, Air Act-1981 and Hazardous and Other Waste Rule-
2016 by its order no. AWH-86967 dated, 0810412017, which is valid up to tlll2l202l for
operation of the industrial plant.

AND WHEREAS closure order was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act, 1974 with effect after l5days vide letter No. GPCB/CCA-VRD-
7 92(1 7 ) llD -22 1 48 I s 627 22 dated 22 I 0 6 / 2020.

AND WHEREAS, in compliance to closure order you have submitted revocation application
with undertaking on starnp paper of Rs.300/- stating that you will comply the environmental
laws and submitted required documents. And submitted bank guarantee of Rs.10,00,000/- (On
Ten lac only) validnp to 3010712O24.

AND WHEREAS, you have paid interim Environment Damage Compensation of
Rs.50,00,000/- to the board while Revocation.

AND WHEREAS revocation order was issued under Section 33-A of the Water (Prevention and

Control of Pollution) Act, 1974, vide letter No. GPCB/CCA-VRD-792(17)/ID-221481609176;
dated l8ll2l202l.

AND WHEREAS, during the inspection of your industrial plant by the officers of the Board on
2210312022 &. 24n3n022 following non-compliances are observed:

o Unit is taking production of H Acid-Average-584.37 MT/I4onth (CCA Quantity-500
MT,4\4onth) @ 16.87% higher than the consented quantity.

o Unit is manufacturing KD040B (Average 10.6 MT/Month) & KD-40 B (JW) (Average:

7.05 MT/tlonth) product without permission of the Board.
o Unit has provided flow meter only on NF reject line and reading was observed during

visitt 20584.927 KL, however unit has not provided meter after collection tank, RO
permeate line, RO reject line, therefore data was not received to fmd out exact ground
water remediation carried out by unit.

r Unit has 39Yo higher generation of spent HCI (Average 1 181 .62 MTA4onth) than
consented quantity. (CCA Quantity-850 MT/1r4onth)

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 20M Certified Organisation

GPCB ID 22I48
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o Unit is having much higher generation of SBS solution (Average-1470 MT/\4onth) than
consented quantity. (CCA Quantity- I 07. 3 3 MT/IvIonth)

o Gross discrepancy observed in recorded spent sulphuric acid as compared to consented
quantity. (CCA Quantity- 1 3 8 50 MT/Month, Generate-@ 4. I 8 5 MT/Month).

o Unit has not obtained authorization for generation of sodium sulphate.
o Unit has not provided OCMS facility before and after their discharge point into VECL as

per Directions of the Board.
o Auto sampler is provided with OCMS, however it is found idle during visit.
o IOT valve provided on final treated eflluent discharge line into VECL, is not observed to

be tamper proof and it can be operated/manipulated by member unit also.
r Unit is not using treated ground water from the contaminated wells from premises to

control the fresh water demand for process requirements in the units and still using fresh
water into premises.

o Unit has not submitted fresh progress report of remediation work to remove ground
water contarnination.

AND WHEREAS, Unit has not provided flow meters at every stage of ellluent conveyance
and treatment. Besides there are lots of elfluent conveyance pipelines provided to and
from EMS without color coding nomenclature and indication of flow direction. Also the
internal conveyance pipelines are not fully made above ground and passing beneath the
ground at places, which hampers tracking of eflluent conveyance system holistically.

Ai{D WHEREAS, This indicates chances of arrangement made for surrepfitious and
unauthorized discharge of untreated/partially treated efiluent. This is also reflected in the
huge pollution load added in ZONE-III as worked out from the RTOMs of YECL at
Karakhadi & Vedach during Dt. 1710312022 (restart of VECL after shutdown) to Dt.
2910312022 as below:

Contribution of COD in m Zore-3

Addition of COD
load
(A-B)

MAX

2025

UNDER THE CIRCUMSTANCES, I, D.P. Shah. Senior Environmental
Engineer of the Gujarat Pollution Control Board Re-Implement the Direction of 2210612020
under section 33(A) of rhe water (Prevention and control of Pollution) Act-1974 as under:

glgg stop operating industrial Plant safely and be ensure that then industrial shall
be stop operating.

) To prohibit you fiom operating industrial plant if operated through captive
Power Plart and/or D. G. Sets after 15 davs.

) To direct the concemed authority to stop supply of electricity (except single
phase) and water with effect after 15 davs.

RTOM at Yedach
(Downstream)

A

MAX Average

RTOM at
Karakhadi
(Upstream)

B

AverageMAX Average

During period
17103t2022
(restart of

VECL after
shutdown) to

29t03t2022

2346 649 321 213 436

GPCB ID:2214t

Ou
tw
ar
d 
No
:6
58
49
9,
08
/0
4/
20
22

621113



GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax :(079) 23232156
Website : www.gpcb.gov.in

To direct submission of Rs,fQQQ;QIQQ (Twenty Lakh Rupees only) Bank
Guarantee with revocation application.
Unit is liable to pay Environment Damage Compensatior (EDC) to the
Board.

ffi\t7z
GPCB

If the above directions are not complied, you are liable for prosecution under Section
4l(2) of the Water (Prevention and Control of Pollution) Act-1974 which provides
punishment with imprisonment for a term not less than one year and six months and may
extend to six years and with fine.

For and on behalf of
Gujarat Pollution Control Board

' D P,-s.f-
@.P. shah)

Senior Environmental Engineer

NO: GPCB/CCA-YRD-792(18){[D-221481 Date:

Issued to: -
IW Kiri Industries Limited (Unit-[!

ot no. 390 A & B, 391/A, 393, 394 A & B,
396,3991A & C, 400,401, 402,403,4041A,
ECP Channel Road, Vill: Dudhwada,
Tal: Padra, Dist: Vadodara.

By. RP.A.D.
Copy To:

l. The Deputy Engineer,
Madhya Gujarat Vij Company Ltd.,
Race Course, Vadodara.

2. The Dy. Engineer (O&M)
Madhya Gujarat Vij Company Ltd.
Sub-divisional Ofiice, Padra,
Ta: Padr4 Dist: Vadodara.

With a request to disconnect the supply of Electricity (except single phase) with 15 davs effect
from the date of issue of this order of the industrial plant of M/s. Kiri Industries Limited
(Unit-m) are carrying out industrial activity at- Plot no. 390 A & B, 391/4, )93, f94 A &.8,
396,3991A & C,400, 401,402,403,4041A, ECP Channel Road, Vill: Dudhwad4 Tal: Padrq
Dist: Vadodar4 and intimate to us accordingly.

For and on behalf of
Gujarat Pollution Control Board

<o.t-snanl
Senior Euvironmental Engineer

Copy to:
l. The Regional Officer, GPCB, Vadodara. . . ... . . .For monitoring & verification of

the compliance.

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-38z 01 0
Phone : (079) 23226295
Fax : (079) 23232156
website : www.spg9.fl.By",B

DIRECTION UNDER SECTION 33(A) OF THE WATER (PREVENTION AND

CONTROL OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE
.WATER ACT"I AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Kiri Industries Limited (Unit-[I) are carrying out industrial activity at-

Plot no. 390 A &,B,3gllA,3g3,3g4 A&8,396,3991A&.C,400,401,402,403,4041A' ECP

Channel Road, Vill: Dudhwada, Tal: Padra, Dist: Vadodara.

AND WHEREAS, the Board has granted you Consolidated Consent & Authorization (CCA)

under the provisions of Water Act-1974, Air Act-1981 and Hazardous and Other Waste Rule-

2016 by iis order no. AWH-86967 dated 08t0412017, which is valid up to 3lll2l202l for

operation of the industrial plant.

AND WHEREAS closure order was issued under Section 33-A of the Water (Prevention and

Control of Pollution) Act, 1974 with 15 days effect vide letter No. GPCB/CCA-VRD-

7 92(18) IID-22L 48 I 658499 dated 08 I 04 12022.

AND WHEREAS your unit was inspected this unit on22t04t2022 with reference to revocation

application and during inspection various non-compliances were observed'

Major Non-Compliance is:
1. Unit has provided additional Steam Boiler (cap. 20 TPH) without permission of the

Board.
2. Unit has not provided proper APCM with steam boiler & TFH as per solid fuel

guideline.

Based on non-compliances, Unit has submitted commitment letter with time limit for various

pending works andalso mentioned about they will submit undertaking for all applicable points

within 7 days on dated 2610412022.

For COD load in Zone-lll,unit has mentioned about they have already done work for ZLD from

l,t April and ensure Board to co-operate for checking of pipeline in their premises and already

surrendered their membership from VECL.

LTNDER THE CIRCUMSTANCES, I, D.P. Shah, senior Environmental Engineer of

the Gujarat pollution Control Board Extend the direction under Section 33(A) of The Water

(Prevention and Control of Poltution) Act-l974 dated0810412022 as under:

davs stop oplrating industrial Plant safely and be ensure that then industrial shall

be stoP oPerating.

Power Plant and/or D. G. Sets after 15 davs'

phase) and water with effect after 15 davs'

Clean Gujarat Green Guiarat
ISO - 9001 - 2008 & ISO - 14001 -2004 Certified Organisation

GPCB ID:22148
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Unit shall not use steam boiler (cap.20 TPH).
Unit shall submit legal undertaking within 7 days with proper time limit for
remaining work.
Unit shall comply all the condition mentioned in Closure Direction issued under
section 33-A of the Water Act-1974 dated 0810412022.

If the above directions are not complied, you are liable for prosecution under Section

4l(2) of the Water (Prevention and Control of Pollution) Act-1974 which provides

punishment with imprisonment for a term not less than one year and six months and may

extend to six years and with fine.
For and on behalf of

Gujarat Pollution Control Board

D P !^.!A
(D.P. Shah)

Senior Environmental Engineer

NO : GPCB/CCA-VRD -792(19)ttD-22148 I Date:

Issued to: -
I!4. Kiri Industries Limited (Unit-I[)

,zflotno. 390 A & B, 39ll A,, 393, 394 A & B,
' 396,3991A & C, 400, 401,402,403,4041A,

ECP Channel Road, Vill: Dudhwada,
Tal: Padra, Dist: Vadodara

By. R.P.A.D.
Copy To:

1. The Deputy Engineer,
Madhya Gujarat Vij Company Ltd.,
Race Course, Vadodara.

2. The Dy. Engineer (O&M)
Madhya Gujarat Vij Company Ltd
Sub-divisional Office, Padra,
Ta: Padra, Dist: Vadodara.

With a request to disconnect the supply of Electricity (except single phase) after 15 days effect
from the date of issue of this order of the industrial plant of M/s. Kiri Industries Limited
(Unit-[) are carrying out industrial activity at- Plot no. 390 A & B, 3911A.393,394 A & B,
396,3991A & C, 400, 401. 402, 403, 4041A. ECP Channel Road, Vill: Dudhwada, Tal: Padra,
Dist: Vadodara, and intimate to us accordingly.

For and on behalfof
Gujarat Pollution Control Board

.-
(D.P. Shah)

Senior Environmental Engineer
Copy to:
1. The Regional Officer, GPCB, Vadodara. .For monitoring & verification of

the compliance.
2. Unit -12

2
GPCB lD:22148
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax :(079) 23232156
Website : vuww.gpcb.gR.y]X.,

GPCB

DIRECTION UNDER SECTION .1.3(A) OF '[IIE WAI-I'R (PITEVF]NTION ANI)
CONTROL OF POLLT]TION) ACT-1974 [HE,REINATTT:R REFERRED TO AS'IHE
<WATIIR ACT"I AS AMEtr-DEl) FROM T'lME TO'l'IMll.

WIllrRI..AS -vou M/s. Kiri lndustries t,imitcd (tlnit-lll) arc can\ing out industrial acti\itl flt-
I'ltn uo. 390 A & B. 391/n.39-3. 394.A & B. 396, 399/A & (',400..101.102,40i. -10'l;'A. ECP

Channel Road. Vill: Dudhwada, 'l al: Padra. Dist: Vadodara.

AND WIIITRI--AS, the Board has grantcd y''orr Consolidatecl (lonscrtt & Authorizatiorl (('(',{)
under the provisions ol'Water n ct-1974. Air Act-1981 and I{azaldous cnd Other Wasle l{trle-
2016 tr1 its order no. AWII-86967 daled 08/04/2017. which is "llid up to 3lll2l2$21 li.rt

opcration ofthc industrial plant.

ANI) WtttiRUAS closurc ordcr was issued undcr Scction 33-A o1'thc Watcr lPrcvention and

Control of Pollution) Ac1. 1974 r.,,'ith l5 days ell'ect vide lettcr No. (iP(lBiCClA-VRI)-

7L)2(1 8)llD-221 48/658.199 datcd 08/04/2022.

An-l) WIIFIRFIAS closurc ordcr tas l--xtondcd turdcl Scclion li3-A of thc Watcr (Ptevcntion altd

Control of Pollution) Act. 1974 uith l5 days e[]i.cr ritlc letlcr No. (il'( Bi( c]n-vRD-
792( 1 89)llD-22148i 660656 datcd 28/04/2021.

AND WHEREAS your unit was inspecled this Lrnit on 2210112022 rrilh rel'ercnce to Ie\,oca(ion

application and during inspcction vatious tron-cotnpliances rvctc erbscn'ed.

Major Non-Compliance is:
l. Ilnit has provided addi(ior.ral Stcam Boiler (cap. 20 TPII) uithout pcltt.tission ol' the

Board.
2. tjnit has rlot provided proper APCM with sleam boilcr & 'flill as per solld Iirel

guidcline.

l]ascd on non-complianccs. Unit has subrnitled undcrtaking lol all applicablc poillts on claled

3010412022.

uNDFIR 1'1 IIl CIRC{.1MSl AN('l-.S. l. D.P. Shalr. Scnior linr,ironmcntal Dngineer ol'

thc Gujarat Pollution Control Floard l)effer thc dire ction unclct' Sectiotr -i31A ) ol 'l hc Watcr

(Prevention and Control of Pollution) Act- 1974 dated 08/04i 2022 as ttntlcr:

), To prohibit operation of induslrial Plant alicr three months, arld aller thrce

months ston operating industrial Pltnt salelyzurd be ensute thst then iudusttial

shall bc stoP ()l!'ral ing.

i To prohibit operating inclustrial l,lant if operated through coptivc Porrer l)lant

and/or D. G. Sets alicr threc months.
I-o dircct thc cottccrncd authoritl' to stop suppll ol clcctricitl' (e\ccpl slnr

and watcr with cf fcct aftcr hree months.t
Unit shall not use steam hoiler (cap' 20 'fPII).

Clean Gujarat Green Guiarat
(iPL'B lI)

ISO - 9OO1 - 2OO8 & ISO - 14001 - 2004 Certified Organisation
2l lJ8
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i Unit shall conrp[-v all the condition rnor]tion('d in submillccJ lcgal undcrtaking datc'rl
3010412022 & complete the rernaining rvork.

> Llnit shall compl.v all thc condition nrcnlioncd in ( losurc I)ir-cction issucd unclcr
sectiorr 3il-A olthe Water ,,\ct- I 97-l dal!.d 0tt.O4i202l & l8()4/2011.

i l'o clirect subnrission ol'additional Bank fiuaruntee of Rs. 5 lacs to tlic Boiird.
i flnit is liable to pay Environment Damagc (.ompensation (EDC-) 1o the Iioar<1.

lf the above directions are not colnpliecl. yorr are liable tirr pr()secuti()n und,rr Sr'ctiolr
4l(2) of the Water (l)revention ancl Cuntrol o1' Pollution) .\c1-197.{ s'hich proridcs
punishment with imprisrrnment for a temr not lqss than onc ycrr antl six nrcrnths lnd nrar
er.tcnd kr six yezus and rvith fine.

Por and on hehalf of
Gujarat Pollution Control lloard

DP&
(l).P. Shah)

Scnior Enr ironmcntal l.)nginccr

N0: GPCB/CCA-VRD-792(1 9llll\-221 181

Issued to: -
IlU2 Kiri Industrics l.inrited ( I nit-l I I )

, )lut no..190 A & 8.391,'.{,.193..'19.1 ,\ & ll.\-" 
-196. .rge/A & c, .100. {0 t, {02, .10.1. {0t/.{,
ECP Channel Road, Vill: Dudhwada,
Tal: Padra, Dist: Vadodara.

(iopv To:

l. I'hc l)epuly'Engineer.
lvladhya Gujarat Vij Companl' Lld..
Race Course- Vadodara.

1. l-he D1. I:ngin.:cr (()&\1)
\4adh1u (:iujunrt Vi.j ('onrpanr I ttl
Sub-diT'isional ()1llce. I)rrdr:r.

Ia: l'utlnt- l)irt: Vutl 'drlc

Datc:

Br,. R.l'.A.D.

With a request to discorrnect thc supplv ot' Elcctricitv (exccpt -single phasc) a tlcr thrce months
effect liom the date ol. issue ol this orrler ol thc induslrial plant ol- M/s. Kiri lntlustries l,imitetl
(tlnit-Ill) ale carn,ing out industrial actir itr at- I,kr1 no. 390 ,\ & Ii. -t9l ,,\. jql. lq4 A & B.
l9(r.399/4 & C.400. 401.402.40-l.40rtr\. lrCI) Chann,.-[ Road. Vrll: Dudhu,ada. ]at: padra.
I)ist: Vadodara, and intimalc to us accordinglv.

l'or and on behalf of
(iujarat Pollution Control Board

(D.p. Shah)
Scnior l.nr ironnrcntaI Enginrer

Copy to: The Regional Oflicer, Gp(-B. Vadodara
the contpliance.

(,P('B ID:ll1.18

..l or nronitoring & r crification of
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ffi\t7z
GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 0 1 0

Phone : (079) 23226295
Fax (079) 23232156
Website www.gpcb.govinShow Causc Noticc

\f'l llrl{lrAS vou M/s. Kiri lndustrics Ltd (tlnif lII). is having arr ittdustrial plant at I'lot no.

190 A & l]. 1911,\. .igi. i94 A & I]. i96. -.i99/A & (-. .100. l0l. +01. ,10.1. .10.+i A. l:(ll'('hanncl
lioad. Vill: l)utlhri'ada. 'lal: l)adra. l)ist: Vadodara.

/\Nl) UlllrRl:AS (iujarat [)ollution (]ontrol l]oard has qlantcd ('onsolidatcd ('onscnt and

Authorization (Cl(l&n ) undcr Watcr Act-197,1. n ir nct-l9tll and Ilazarctorrs nnd olhcr Wastc
llulcs-2016 lor thc opcration ol'induslr) vidc oldcr No. ,\\\ ll-ti(1967 datctl 0lJ,0l.l0l7 rrhich
is valid up to i l/ 1212021 lbropcrationol tlrc industrial plant

\NI) WIll.ltl:AS. lloard hasalrcaih rc-inrplcrncntcd closurc dircction Lrndcr scction i.l(A)ol
thc \\'atcr Act- I 97.1 u ith cllcct ol' I 5 dlr s on 0[.i.0.1.2011.

A\l) Wl llrltlrAS. You havc subrrittccl undcrtaking lcgarding action plan lirr eomplction ol'
nor-complilncc and llank guarantcc ol uorth I1s.15.00.000.

,\\l) U/lll.ltl:AS. lloatl has crtcndcd rc-inrplcnrcntccl closLrrc tlilcctit:n undcr 5uctior ,ll(.\)
ol'1hc Watcr.\ct-197.1 \\'ithclllctol l5darson0ti.04.2022vidclcttcrda1cd.28.() 1.1012.

,\lil) Wlllrltl;AS. lJoard has dclcrrcd rc-implcnrcnlcd closLrrc dircctior Lrndcr scclir,l ll( \)
ol'tlre Watcr n ct- 1974 $ ith clllct ol'l5 dats on 0lt.0{.2022 vidc Ictrcr darcd.02.0(i.l()l-1.

r\Nl) Wlllilf lrAS. llon'blc NG'l has takcn n'ral1cr about Lhc gricvanccs rriseil in thc
a1:rplical.iorr rcearding chcmical industrics in l'adra (ianr. I)istrict llaroda. (iLrlirlat arc
disr:hareing highly pollLrLcd and dangcrous chemicals rnixcd uatclclllucnts ir l)adra ('anal
lhroLrgh pipciinc rrithoLrt requisilc trcatrrcnt and thcrchy carrsing cnvironmcntal dcglarlutirrn

l\l) \\'lll-ltl.AS. Vidc ordcr dalcd 28.0+.2021. lkrn'hlc N(i l has constitutcd a .krrnt
( (ir rittcc conrl.rrising ol'(ll'}('ll. ( (i\\',A. Statc l)( ll antl ( ollcctor. Vadoda|a arrd dilccrccl to
sLrt;r:rit inctual and aclion takcn rcpon l ilhin trro nronths.

A\l) Wlllrl{lrnS. lhc.krirrt ('omrnittcc has nronitorccl voLrr industrial plant dLrling !1a1.-2022
antl .lLrnc-1021.

A\l) \\ lll:lll:r\S- Ilrc .joirrt corttrnittce hirs cont:lLrdccl ahoLrt )our irrdustrial plant lro', ;r.
rrnd cr:

- []rrit is a consistcrt and intcirtional violator. lhe ur.rit rs nol onl) violating thL: rlrschulsc
rror-rls buI also l'loulinq on aspccts ol crcc:;s prorluction arrd providinu illcral pipclirrc
lionr its prcmiscs to VIr( 1. charrncl which intcrrdcd lirl tlisclulging ulltrclLc(l clllucnr
Iiom its prcmiscs tlircctl; into Vl:('1. chanrrcl arrd thLrs causinq scri(rus Lllrnase r{) tne
linviroDntcnt.

- t)ctail srrbrrittcci lrrurrilsirr.rrrsthatlhcu\isl.ingll.l)srstcrnisinaclttluatci()rtrcatrllcnl
ol couccntratcd cl'llucnt gcnclalctl liom Vinr'l Sulplronc plarrt and rurii rs not ilrving
itl.l(\luill( lrcJltrle t e;tl[ruilr.

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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t. nit i: loe

sal islirckrrr
shorr s thlrt
ho list ica I lr

rlcJ in I)ailIa lrrclt antl 11qr1 lrPcrtrting thc cl'llrrcnt llanagcrlcnt s)stcnl
arrrl r i.rlatinr thc Jr\ir()nnrUrlul norrns dcs1.lilc ,liIct,rns ol (i]'('ll [t
ltc rtttltslrics a c rtrtt rrrlJ riolating the crrlirrlrnrcrrt:rl rtorlts hLIt ttlso not

-orrpll ng \ illr (,1'('ll tlircetions

ANI) WIIl.ltAS. A nalr:,is llcp()rt ol \\'astc\\atcr \anlplc collcclcd lionr 'v li( L in /orc-ll las
lound rrithin lrurrns. an,.l \nalrsis l{cport alicl lonc-lll at Vcdach l)urnping Stalion uas lbLrnd

highcr as pcr ronrls. \ orr a c sitLratcd in lrrnc-lll: it is indicatcd that hisl r:r nrlrnrs aljcr lonc-
Illrcllcctcd (luc to .. our irrit.

n \l) \l!'lll:l(l:AS. llon rlc N(i I has obscnctl rn olclcr datccl Zl.O1.)0:- thlt Jour unil is not
opcrating thc c I Iluc nt nr a n]ltclncn t s\ slcnr satis lactolilr . arc vio lat ing thc ,:nr ironrllcntul rrornr s

and rot conrplr inc rr itlr rlrr'(:clions ol (il'('ll.

,'\\l) UIIlrlil.AS. llrrn htc \(il lras rlilcctcrl trr (ll'( l] lol takc lcnrcrlral actirrrt inclttding
issLrancc ol ordcrs irr a ()s,rrc- prosccLrtion and inrposilir)n ol cn\ironnrcnlirl c()n'lpclrsatrorl

against)our rrnit rrithirr t\\( nr()ntlrs.

/\\l) \ 'l ll:lt l.,\S. r Llr hrrr r sLrhnrittcd Lrnclcrtaking rcgarding non-cotrpl anccs ltnrl lirllorr ing

non-cornplianccs arc slill ()hscr\c(l;

l. Kl)-scrics ol ploclrrcts alc lirLrncl to hc nranLrllcturc & sold rrndcr thc hcad o1 l)ispcrsc
I)rcs. r hrch lrc ni)t {i()nscnlc(l pr(rducl\.

l. lnlcrnrcdiatc plan: i., conlcrlcd to \c\\ ll-acid plant uhcrcin alclitional qt) lbund
rnaDulilclLrrc(. clrlicr

i. \ot plovidctl llr,u rn:1crs ()n stratccic locatiirrrs Iiorn sorrrcc 1o grrl p,rirrts.
.1. \ot srrbrrrittcil 1.rr',,[cr irrstilleation lor higher (!uanlit\ ol'\pcnr 1l( 1. SI]S & spcnl

lso+.
5. Not doinq prcpcr'(irr un(i \\'atcr Ilcnrcilialion.
(r. Not disconrrcctcrl Slernr IirilcI irl 20 ll'l I

7. l)rovidcd ncrr coal l.,lrscd II II ol l5 lac kcal.
li. Nol incrcasc capucitr ol ,/cro Iiclrritl l)ischalsc li)r lrcatlr(rt ,t tlisposal ol

colccntr ittcrl,,ttcnrn:.
9. \ot pror iclccl li I( )i\l bclirrc ancl alicr' prcnriscs

ANI) \\'lllrltr\S. obscrrc,.l rlrat. [,nit has rrot obtaincil (
rr ith pnrpcr tcchrricul ilctiril'

l'l .-n nlcndnrcnt lirr ll.l) proposal

ln r icu ol thc ab()\ c. \ ()r luc ihercli)re callcd rrpon t() sho\\ cuLrsc undcr llrc \\ atct' ,\ct l()7J &
dircctcd k) sLrbnrit rc1-.lr rrilh n scrcn durs on issuing ol this noticc. il r,rr arc not slrbrnillcd
an) rcpl) or sLrbnrittc-l Icplr is nol conrincirg acccplahlc. ncccssar\ acLi(irr \ill bc initiatcd
agzrinst r our indLrstrial lllrrf t s,-'ctiorl I l( .\ ) ol'1hc \\ atcr .,\ct- I 974.

Fol antl on bchall ol'
(iu.jarat I)ollution ( ontrol lJoard

D r [.,-L
tl).1,. Shah)

Scn ior l.nr iroumcntal t- nginccr
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax (079)23232156
Website : www gpcb.gov rn

ffi\t7z
GPCB

NO: (ll'('ll/C('A-VItl)-792( I 9) /ll):22 l -ltli

IssLrcd to:

l)atc

. {lLI}irccturs. l\l/s. Kiri Industrics Ltd (l nit-lll].
l-/ l'lrt no.390 A & 11,391/4,393,391 A & ti, 196,399/A & C, 100, 1(ll,;102,;103,

.10.1/4, tlCP (lhan ncl lload,
Vill: l)udhu'ada, 'l'al: Padra, l)ist: Vadodara.

(2) M/s. Kiri Industrics Lrd (tinit-III).
l)lot no. 390 A & ll, 391/,\, 393, 394 A & lt, 396, 399/A & C, {00, 401,,102, 403,
{0{/4, ECP (lhan ncl lload,
Vill: l)udhwada,'l'al: l'atlra, l)ist: Vadodara.

l-,rrclosu rc: ( I ) Oomplain copl rcgistercd at I Ion'blc NC'I .

(l) .loint ('onrmittcc Ilcport Illlcd in IIon'blc N(l'l

( opr lo:- llcsional ol'lico. Ilcgional ollicc. (i.I'.('.lloard. Vadodata
vclillcat ion ol thc corrpliancc.

lior Vonitoring &

Clean Guj arat Green Gui arat
ISO - 9OO1 - 2OO8 & ISO - 14001 - 2004 Certified Organisation
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.--
GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) 079-23232152

WP\Z
GPCB

BY RPAI)

REVOCATION OF- CI,OSURE ORDER ISSUI]I) UNDHR SECI'ION JJ-A OT- THT]
WATER (PREvENl.lON ANt) C()NTROL ()F' POLLUl'lON) ACI'-l97rl.

WI II',Rl:AS you M/s. Kiri Industries Ltd. (Unit-tll), arc carrving ou1 indusrrial aclivitv al-
Plot No: 390 A&l]. l9l n&ll. i93. 19,1 n &t]. i96.399 A&C.400.401.402.40i,404/n.
liCP Channcl Road- Vill: Dudhwada. 

.l 
a: I,adra. t)ist: Vadodara-391450.

nNI) WllElthAS. tlic lloard has grantcd r.ou Consolidarcd Conscnr & Aurhoriz-arion (CCA)
undcr the provisions ol' Watcr n ct- I 974. Air Act- I 981 and llazardous and Other Wastc
Rulc-2016 bf its order no. AWII-122016 datcd 281(lll2ll22 q,hich is valid lp to 3111212026
for opcration of thc industrial planl.

ANI) WHIIREAS closurc ordcr was issucd undcr :rection 33(A) of thc Watcr (l)rcvcntion
and Control of Pollution) Act-1914 vidc leucr No. GPCB/CCA-VI{D-792( l8ylD-
221481658499 dated 08/04/2022 with I 5 days clfect.

ANI) WI IERI'IAS l-.xlcnd closure order was issucd undcr scction l3(A) ol' thc Watcr
(Prcvention and Control ol lbllution) Act-1974 vidc lctler No. CPCB/CCA-VRI)-
192(19)/lD-221481660656 darcd 2810412022 with l> dals cflcct.

ANt) WIIL,RIIn S [)elcr rhrcc n]onths closurc ordcr was issrrcd undcr section 33(A) of thc
Watcr (l)rcvcntiotr and Control ol'l\rllLrtion) nct-1974 vidc lcrtcr No. (i I)C tl/(lCA-VR l)-
792( l9ylt)-22 148/674008 dalcd 0210612022 wirh l5 dal,s cllicr.

ANI) WllliRIrAS. Shou Causc \olicc issuc to thc Lrnil on 0lt/08/2022

ANI) WIIERI'ln S. in cornpliancc to closurc ordcr you havc suhrnitlcd rcvocariolr applicarion
wilh undcrtaking on stamp papcr of Ils.300/- statirlB that voLr will compll lhc cnvironmcnl.al
laws and subnrincd rcquircd docunrcnls. nnd subrriflcd bank guarantcc ol Rs. 25,00,00{)
('l wcnty ljivc [-ac Rupces onlv) valid up k) l0/04/202].

ANI) WIIEREAS. you havc paid intcrirr Invironmcnt Damagc Compcnsation of
I{s.25,00,000/- ('lwenty Fivc Lac Rupccs only) to thc board.

n NI) WIIIltliAS. yorrr industrial plant was visilcd on 3O1O912022 b_"- thc authorizcd olliccrs
ofthc lloard. it uas ob',cr\cd tlrirl:

o During inspcction. production dctails arc collcctcd lbr pcriod Aug-2011 1() Scpt-
2022. And liorrl ll)c dala it rcvcals that. plodLrcliotr arc vvithin conscntcd lirnit.

. [.]nit has providccl tlou rnclcrs on \l lccd. Nlr re-jcct. Nlr pcnncatc. RO rcjcct and
RO pcrmcatc linc.

. [Jnit has providcil total 25 nos. ol'I]ou rrrctcrs considcring stratcg.ic locations i.e.
inlct/rccciving and out lct/d isposa l.

. ljnit has installcd O(]MS/lt l'OM al bclirrc arrd alicr lhcir dischargc point inlo
Vl:CI- as pcr dircction ol thc Iloard. And now OCMS/lt IOM arc in opcration.

. tJnit has disrnanlled final lrcalcd clflLrcnt discharge linc into Vt'lCl-. []nit is

achieving ZLD.
o tJnit has provided color coding \ith llou dircclions On cfflucrtt convcrancc lines.

(;l'Cll lD:22118 I

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat. gov.in

Ou
tw
ar
d 
No
:6
86
23
9,
14
/1
0/
20
22

Annexure-21 711122



(.ndcr thc circurnslarccs. I l).1'. Shah. Scnior Environnrcutal Enginccr, Gujarat
l)ollutiorr Control hoar(l is tlircctccl 1o lrial rcvocatiolr lbr thrcc months tbr tllc closurc ordcr
issued or 08/01 '2011 rr ith lbllorvirru conrlilrons

1. tlnit shall corDply all thc condi(ion rncntioncd in undcnakiuq clarcd lll/0412022.
l. ( nit shirll rrarrtain thc rccord rrrth all thc rcal Iinrc dala.

3. tlnit shall carr) ou1 all thc prol.roscd irlrprovcrncnts /up gnrdalions in tinrc bounci

Itlartrcr it\ per tltcir rrthttti''iott
.,1 t.nit shrll rnaintain ll.l) irld n()l to rlrschargc gcncratcd rrrrlrrslrial wastcwatcr into

Vlr('l ..

5. L.nit shlrll lrablc to strictlr lirlltrrr dilcclror ol llor'trlc \(l I rrr thc rraltcl ol Or\ no.

I7 6it0: l.
I'irr and on bchalf of

(; u.ia rat l\)llution Control IJoarrl,

L'Ph-a-L
(l).l'. Shah)

Scnior l'lnr ironmcntal linginee r'

NO: (il'CB/C( A-Vl{l)-792(20y1lr-22l1rll l)alc:

lssued to: -
M/s. Kiri Induslrics t,td. (l-inil-III)

,PI6t N,,: Jql) A& ll. J9 I A& B, JqJ. J94 A& li,
_a\-z J96, J99 A&(-. {00. {01, {02,,10J, {04/l\.

tlCI' (lhanncl Roarl. \ ill: I)udhuada,
'l'a: Padra, l)ist: Vadoda ra-J91450.

(lopy k): -

J. lhc I)cputr l:ngirrcu
Madhla (iu jarat Vii Cor)rpan\ l.ld..
Racc Coursc. Vadod ara

Copl lo:
l. lhe Ilcgional Olliccr. (il'( ll. Vaclodara

compliancc.
L t,nit -ll

l. Ihc I)i. lrngincL r (O &\4)
Madhya OLrjar;rt Vij ( onrpanl l.td
SLrb l)ivision olllcc. I)adla-
-l al: Padra- Dist \/adodara

\\'ith a lcqucst ro lic-c jrrrcct thc srrpph ol'clcctricir) lbr pcriod ol lhrcc monlh ol M/s.
Kiri Industrics L1rl. (t.nit-llI), arc carrring out indLrstrial activit.! in- Pkrt r.r"o: -190 A&ll.
19l A&tl. 193. 194 A&U. ..196. 199 A&(1. 400. 401. 402. 403. 404i,\. lr( l) Channel lloacl.
Vill: I)Lrdhwada,'l-a l)adra. I)ist: Vadodara--i91450. and intirnatt: to Lrs accordingJl.

For and on hchalf of
(iujarat l)ollution Conlrol Boa rd,

(l).1'. Shah)

Scnior Enr ironmcntal Enginccr

I:or rnonitoring & r':r'ilication ol thc

2
( iPCB It) t1t8
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#\Z
GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) 079-23232152

sltow cAUSlt N() r'rCr

WIII:ltl.AS ]ou arc lraving industrial plant in namc ol'M/s. Kiri Inrlustrics Limitcd (tjnit-
III) locatcd at: I)lor no. -190 n & l).391/n. i93. l9l r\ & ll. i9(r. 199/n & (.. 100. l0l.
.101. -t0-1. +04/,A. L(ll' (lhanncl l{oad. Vill: l)udhrvuda. lal: l)adra. I)ist: Vadoriara 1or

ntanulircturing [)ycs and [)ycs lntcrrrrcdiatcs.

lhc Iloard ollicial has rronitorcd 
"our 

industrv on 06i01/2(123 it las obscrvcd th:rt

I)uring insl.lcction at lcatbr larnrs liotn yoLrl Lrnits. lcal.s ol crops obsclvccl drictl

and dusl dcposition also obscrvcd on lcal.s.

t,nit has )'ct not providcd rcmaining -l nos. ol ncrr stcaDr llo\\ r'l.lctcrs.

You havc rcndcrcd voursclfliablc to bc prosccLrtcd undcr 1hc provision of thc Air Act l9lll

ln vicu' ol thc abovc. rorr arc thcrclirrc callcd LrPon Lo slrorr catrsc urrdcr thc,\ir'
Act l9tll. rvithin l5 days whv lcgzrl acrion sholrld nol bc initiatcrl agztinsl \1)Lr industlial

unit and sLrbmit A'll{ along rvith sLrpporting docr.rmcnt abor-rt stcl.rs takcn. ln this rcgarding

lailLuc to rr hich lirrthcr aclion mav initiatc Lrndcr thc Ait r\ct l91l L

l.rlr and on bchall ol
( J u.ia rat l'ollulion (lonlrol llourrl

oekD'-L-
( l).1'. Shlh)

Scn ior l.lrrviron mcn ta I l,)nginccr

NO: ( I l'(l lli (lCz\-VIrl)-792(20)/l l):221181 | )a tc:

lssucd lo
II/s. Kiri lnrlustrics Limitcd (tJnit-IIl)

\ .N u(,. .l(r(l .\ & lt. Jglin, J93. J9{ A & ll,
- J')(,, J()')/,\ & ('. J00, t0 t. {02, {tJ, 4lt{/A.

l-Cl'(lhanrrcl lloatl, Vill: l)url hrvada.
'l'al: l)arlr:r. l)ist: Vadotlara.

Clean Gujarat Green Gujarat
Website : https://gpcb. guJarat. gov.in
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ffi\z
GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

I) 079-23232152

tJ Y K.P.A.IJ-
NOTICE OF DIRE,CTION UNDER SE,CTION 33-A OF THE WATER
(PnEVENTION ANt) CONTROL OF POLLUTION) ACT-I974 (HEREINAFTER
ITEFERRED TO AS THE WATE,R ACT) AS AMENDED FROM 'tIME TO TIME.

WHEREAS you M/s. Kiri lndustries Ltd. (Unit-III), is having an industrial planr at- Plot
No: 390 A&B, 391 n&B, 393. 394 A&B, 396,399 A&C, 400, 401,402,403, 404/A. ECP
Channel Road, Vill: Dudhwada, Ta: Padra, Dist: Vadodara-391450.

nND WHEI{I-IAS, thc Board has granted you Consolidated Consenl & Authorization (CCA)
undcr the provisions of Water Act-197 4. Air Act-l981 and Ilazardous and Other Waste
Itulc-2016 by its ordcr no. AWH-122016 datcd l4110/2022 which is valid up ro 3111212026
lbr opcration of the industrial plant.

AND WHEREAS closurc order was issucd undcr section 33-A of thc Watcr Act-1974 vide
lcltcr No. GPCB/CCA-VRD-792(18)|\D-221481658499 dated 0810412022 wilh 15 davs
cffect.

AND WHDI{LAS l(cvocation Order was issucd under 33-A of thc Watcr Acr1974 vide
Icttcr No. GPCB/CCA-VI{D-792(20)1ID-221481686239 dated,1411012022 tbr three months.

AND WHEREAS during thc inspection ol' your industrial plant on 2010212023 &
0110312023 by thc officcrs ol the Board. it was noticcd following advcrsc rcmarks:

. During inspection on 2010212023. MEti (Cap-9 KL,&r) feed and condensate meter ls
found faulty,

. During inspection on 2010212023. notiocd that almost all the slorm walcr drain is full
with wastewatcr.

. During inspcction on 2010212023. in thc intcrmediatc planr2 wastcwatcr is storcd in
the Nutch fltcr and storagc tank arca ol intcrmediate plant2 also lllled with the
wastcwater.

. During survcillance round of Zonc-lll l)adra on 0110312023, onc suspcctcd HDPE
(Size: 2") pipclinc is lbund laid on opcn land (land area is @ 2300 sq. m.) at the back
side ofthc plant from outside of thc unit.

. During inspeclion on 0110312023. lookir.rg to thc land. lhc wastcwalcr discharge does
not seem to bc of tcated sewagc. It sccrns that tho sowago/clllucnt is being
discharged without treatment leading to thc cntire area gctting contaminated.

o The entirc opon land of40 mtr X 50 m1r (a1 the back sidc of this unit) is lbund having
black contaminatcd soil and lhe arca at lhc time of inspcction is still spong.,- with
excess watcr. 'l'rccs fbund plantcd in thc arca have all dried up owing to contaminatcd
wastewatcr dischargc.

. During inspcction on0110312023, soil was observed in colour with fbul smell.

ANI) WHEREAS, why your closurc ordcr no. GPCII/CCA-VRD-792(18)/ID-
221481658499 datcd 0tl/04/2022 is not rc-implcmcnt?

Clean Gujarat Green Gujarat
Website : https://gpcb. gujarat. gov. in
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NOW TIII'IREFOI{II if you are not complying abovc points. Boirrd will proposc to issuc

directions under Scction 33-A of thc Walcr (Prcvcntion and Conlr()l rrl'Pollution) Act-1974
as under:

'l o closc thc opcration ol'your industrial plant on thc above mcntioned sitc till
compliancc o1'abovc advclsc rcmarks.
'l'o direct thc conccrned authority to stop supply ofclcctricity arnd watcr till that time.
'l'o removc *'astcwater from land and disposed it as Dnvirr,nmcnt Sound Manner and
informcd to the Iloard with proper cvidence.

YOU ARE I IFIREIIY directcd to rcply u'ithin I 5 da-vs on reccipt of this noticc. if you arc not
submitted any reply or submittcd rcpll. is not convincing/acccptablc. nccessar) actions will
bc initiatcd against your industrial plant undcr section 33 -A of the lVater Ac1-1974.

For and on bchalf of
Gujarat'l'ollution Control Iloard

".> 
P Ao.l

(D.P. Shah)
Scnior I -nvironmcntal Enginccr

NO: GPCI]/CCA-VI{D-792(20yID:221 48t

Issucd to:
M/s. Kiri Industrics Ltd. (Unit-III),
Plot No: 390 A&B,.l9l A&|i.39.r.394 A&ll.

y'tt, lts A&c. {00. -l0 r . {02. 403, r04/A.
ECP Channcl Road, Vill: I)udhwada,
Ta: Padra, Dist: Vadod ara-391450.

Copy To:-
1. Regional o1ficcr. I{cgional olllce. G.['.C.Board. Vadodara

verillcation ol' the compliancc
2. Unit-l2

Iror Monitoring &

2

3
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVANffi sector-1,-A, Gandhinagar-3g2 010\t7zcpcB Fll," ;[3rSi ZSZZZ?ZZ

Website : tannn oneh rr^\, 'wwvxgruh.#ov.in
REVOCATION OF CLOSURE ORDER ISSUED UNDER SECTION 33-A OF THEWATER (PREVENTION AND CONTROL OF POLLUTION) ACT-1,74.
WFIEREAS you lws" Kiri Indu-stries Ltd. (Unit-ilr), are carrying out industriar activity at-plot No: 390 A&8, 391 A&B, 3g3,3g4,qi.e,lq;, 

??9.A!.C,400,401, 402,403, 404/A,ECp channer Road, vilr: Dudhw ada, Ta: padra, oirt vuaoo ara-391450.

AND wrlElttjAS' the Board has granted you consolidaled consent & Author ization(ccA)under the provisions of water Act-1974', air act-iqgl and Hazaraou, a.ro other wasteI(ulc-2016 by its order no' AwI{-122016 dated tiJlotzozz which i, uuria up b 3r/12/2026for operation of the industrial plant.

AND WHEREAS closure order was issued,under section 33(A) of the water (preventionand control of poilution) Act-r974 vide retter xo. 
-c'pcn/ccA_vRD 

_7gz(r8)/rD_22148/658499 dated 08/0412022 with l5 days effect.

AND WHEREAS Extend closure order was issued under section 33(A) of the water(Prevention and c.:jlo] .of 
poilution) Act-1974 vide tetter No. GpcB/ccA_vRD_192(19)/ID-2214B1660656 dated zsto+tzlzzwith 15 ary. 

"n "i
AND WHEREAS deffer three months closure order was issued under section 33(A) of thewater (Prevention and control of Pollution) Act-t 974 vide i"tt", No. GpcB/ccA-vRD-7 92(19)llD-221 4Bt 67 4008 dated 02tO6tZ0Z2.

AND wllllREAS' in compliance to closure order you have submitted revocation applicationwith undertaking on stamp paper of Its.300/- s.tating tt-,ur you *iil 
"ompty 

the environmentallarvs and subnritled rcquired docurnenrs. 4.n,1^s^lbmitcd irnt 
'guu.untee 

of Rs. 20,00,000

tlffiltJ.t?)iff;:."''r) valid up to t0t04/2023 andn..i,oo,o'oo (Five Lac Rrffionryy

AND wlIEIilrAS, you have paid inrerim Environment Damage compensation ofI{s.25,00,0001- (1'wenty Five I_ac Rupees only) to the board.

AND wl llll{ljAs, your induslrial plant was visited on 12/04/2023 by the authorized olticersof the Board, it was observed that:

' Unit has submitled underaking dated 30104/2022 regarding not to carry outproduction rnore than CCA.
' Unit has provided flow meters on NF feed. NF reject, NIr permeate, Ro reject andRC) pcrmcate linc.

' unit has appointed Kadam Environment consultanl for ground water remediation

;;;\" 
they wilr subrnit ground water rcmcdiation rcportluring :ro *""t oitvtuy_

o Unit has hire M/s. S R Rotary Instilute of chcmical fechnology, Ankleshwar forpreparalion of report which is undcr process and they will subm"it tt 
" 

,"fo.i u.ro."15t05t2023.
o Unit has installed ocMs/RToM on vECL channel before and after their dischargepoinr into VIICL as per direction of the lloard.
' unit has discontinucd their effluent dischargc into vECI- and also dismantledischarge faciliry i.e. pipeline. discharge chambJr etc.GPCBTD,2'\lean 

Gujarat Green Gujarat I

lso - 9001 - 2008 & tso - 14001 -zoucertified organisation
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oUnithasprovidedoneNlr(cap:ZIKL/hr)andRo(cap:35Klihr)havingability
which i. "up'tUf" 

to trcat o'-'ty +OO fl-O g'ound water' whereas E'RM has

recommended io extract ground water a1 rate of 845 KLD'

o Unit has provirled 
"olo, 

iding with flow direclions on effluent conveyance lines'

Under the circumstances, I D.1,. Shah, Senior f,.,nvironmental Enginecr, Gujarat

po[ution Control b"";:;'i;i;;;;"a t" trlut.,*otution for three monthq fbr the closure order

iil;J;; osio+tzozz with following conditions'

l. unit shall comply all the cordition mentioned in undertaking dated 30/0412022 and

complete remaining work as mentiorred in time bound manncr'

2. Unit shall maintain the record with all the real time data'

3.Unitshallcarryoutallthcproposedimprovements/upgradat,ionsintimcbound
manner as Per their submission'

UnitshallliabletostrictlyfollowdirectionofHon,bleNGTinthemattero[oAno'
27612022..

Unit shall sutrmit extendcd bank guarantee within a one week'
For and on behalfof

N O : GPCB/C CA-VRD -7 92(20) I lD -221 48 I

Guj arat po uution .r*ll r#L
(D.l'. Shah)

Senior Iitrvironmcntal F)nginecr

l)atc:

4

5

Issued to: -
\,rfi1.. Kiri Industries Ltd. (Unit-III)

Plot No: 390 A&8,391 A&It, 393'394 A&I]'
396,399 A&c, 400,, 401, 402,403,4041A'

ECi Channel Roatl' Vill: Dudhwada'

Ta: Padra, Dist: Vadodara-391450'

Copy to: -

1. The DePutY Engrineer

MadhYa Gujarat Vij ComPanY ['td''

Race Course, Va.dodara

2. The DY' Engineer (O &M)
MadhYa Gujarrt Vi-j CornPanY Ltd''

Sub Division c'ffice, Padra,

Tal: Padra, Dirrt: Vadodara

with a request to I(e-connecl the supply of electricity for period ol'threc months of M/s'

Kiri Industries Ltd. (Unit-Il!, ur. 
"urry,ng 

out industriai.activ.it'y at- Plot No: 390 A&B'

391 A&B, 393,3g'4A&8, 396,3gg A&C, i00, 401', 402', 403', 4041A', ECP Channel Road'

Vill: Dudhwada, Tir: Padra, Dist: Vadod ara-397450, and intimate to rrs accordingly"

For and on behalfof

Gujarat I'ollution a,tt:'rBs}'-

(D.P. Shah)

Senior Cnvironmental Engineer

Copy To:

1. The Regional Officer, GPCB, Vadodara

comPliance.
2. Unit -12

2
GPCB ID:22148

For monitorinli & verification of the
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6ry\Z
GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) 079-23232152

I}Y R.P.A.D.
NOTICE, OF DIRECTION UNI)E,R SECI'ION 33-A OF TIIE WA'IER O'RI,]VE,NTION
AND CONTROL OF POLLUTION) AC'r'-1974 (IIEREINAFTER lu,tFElulnl) TO AS
THE WATER ACT) AS AMENDED FROM TIME TO TIME.

WllL-l(lrAS you M/s. Kiri Industrics Ltd. (UniFIII), arc carrying out industrial activity at-
Plot No: 390 A&8, 391 A&B, 393, 394 A&8, 396,399 n&C, 400, 401.402,403. 404/4, ECP
Channel Road, Vill: Dudhwada, 'l'a: Padra, Dist: Vadodara-391450.

AND WIIITRITAS, rhe lloard has granted you Consolidatcd Conscnt & Authorization (CCA)
undcr thc provisions of Water Act-1974. Air Acrl98l and Hazardous and Other Waste Rule-
2016 by its ordcr no. AWH-122016 datcd 1411012022 which is valid up to 3111212026 for
opcration of the industrial plant.

AND Wl IERLAS your industrial plant was inspccted on 3010612023 and ncccssary written
remarks were issued lor observation of non-complianccs.

AND WHEREAS during the inspection of your industrial plant on 30106/2023 by thc ofliccrs of
the Board, it was noticed following adverse remarks:

l) I)uring inspcction Vl-lCL channel inspcctcd along thc boundary wall of M/s. Kiri
Industrics Limitcd-Unit-lll (PCB TII 22148) and thcrc is sccpagc lrom beneath thc

boundary wall observcd and accumulation ovcr thc VIiCL channcl obscrvcd.

2) I)uring inspection samplc was collcctcd from Contaminatcd clflucnt observed

sccpcd/dischargcd through boundary wall bcsidcs VIlCL channcl and analysis report

shows pl'l-7. 18, Colour-20,000 Pt.Co.Sc., COD-879 mg/I.

3) I)uring inspection accumulation/ponding olcontaminatcd cfllucnt obscrvcd adjacent to

boundary wall along thc VECL channcl.

4) During inspcction samplc was collectcd lrom Contaminatcd clflucnt ponding obscrved

adjaccnt to boundary wall towards VllCL channcl analysis rcport shows pll-6.97,
Colour-20,000 Pt.Co.Sc., COD-746 mg/1.

5) During inspection, huge amount olcontaminatcd cfTlucnt ponding obscrvcd in all plant

arca i.c. ll acid plant (old), VS plant (old & ncw), Acctanilidc plant, IIW storage area,

Intermediate Planl I & 2 and neulralization arca.

6) During inspection sample was collcclcd lrom Conlaminatcd cl'flucnt ponding observed

in Intermediatc Plant I (Ncw FI-Acid Plant) and analysis rcporl shows pl l-6.39,

Colour-80 Pt.Co.Sc., COD-3652 mg/I, NIl3-N-92.68 mg/l.
7) t)uring inspection, shed provided ovcr llW storagc yard bcsidcs acctanilide plant

obscrvcd collapscd duc to which rain watcr comcs into thc contact with IIW stored in

this yard and form leachate which ultirnately accumulatcd ovcr opcn arca besides

boundary wall.

Clean Gujarat Green Guiarat
Website : https://gpcb.guiarat.gov.in
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8) [)uring inspcctr, n sarnplc collcctccl liorrr (irntarninatccl clil rr:nt porrding obscr,cil in

acctanilidc plant ard IIW storrgc vard and analvsis rcpolt slrolrs pl l-7.16. ('oloLrr-

10.000 t'l.('o.Sc. ( OI)-103.1 rrgil.
9) Lnit has not donc any prc monsoon actil'itl and not irnplcmcntcd thc nronsoorr

action plan.

NOW 'l'lllrltlrl;OIll. i1' 1,ru arc no1 compIing ahovc points. I]()i lri rlill proposc to issuc

dircctions undcr Scction lj (A) ol'thc \[ntcr (l'rcrcntion lnd ( ontrir] (,1 I)()|Ii|Ii()rr) \ct i()7-l .rs

undcr:
1. Io closc lhc opcration ol'rour irrdustrral plant on thc aborc rrcntioncd silc till

compliancc , l uhovc adrcrsc rcrnarks
2. lo dircct thc conccrncd authorilr to stop suppll ol clcctlic t\ and \\J1cr lill Ihat rin'r..

YOt-r nRIr lll-ltlrllY dilcctcd 1o rcplr riithin l5 dars on rcccil;t ol'llr s rot cc il \()Lr irri rrol

submittcd anr rcplr or srrlmitlcd lcplr is not conr incinu,'acccptablc. rr.ccssarr .rctir,rrr s ill ire

initiatcd against 1,.lul inclus rial plant undcr scction l-l -n of lhc Watcr'.\,:t-l9l1.

l'or antl on hchalf ol'
(i rr.ia rat I\rllutior (lontrol lloarrl

oPl.--A
1l).1'. Shah I

Scnir) r I.. n virr)n rncn ta I l.ingincc r
NO: (il'( l]1(-C A -\r I( I)- ''91(20)/ll):21 I .l u

lssued to:

MlStKiri Ind ust rics Lrrl. {I-nir-lll ),

/fot No: 390 A& li. 3() I \& B, 393. 39{ \& ll.-/'- J96,399 A&C, {00, {0t. {02.403. {0{/A,
ECP Channcl Road. Vill: l)udhrvada.
Ta: l'adra. l)ist: \'atl orl ara-391450.

Copy To:-
1. Rcgronal o1ficcr. llcgional of'ficc. (i.l'.('.lloard. Vadodara

vcrillcation of thii compliancc
2. t.Jnit-12

lr,r \4orritoring,t

:ol :
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s#\Z
GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN. SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) 079-232321s2

By R.P.A.D.
ln excrcisc ol'the power conlbrrcd under section-25of the Watcr (l)rcvcntion and

Control of Pollution) Acl-1974, under section-21 of the Air (Prcvcntion and Control of
Pollution) Act-1981 and Authorization undcr rulc 6(2) of thc I Iazardous And Othcr Wastc
(Managcmcnt And l rarrsboundary Movcmcnt) I{ulcs-2016 lramcd undcr thc l:nvironment
(Protection) Act-l9tl6. lhis lloard is cnr1rowcrcd to grant CC&A.

And whercas lloard has receivcd consolidaled conscnt application vidc No.259920
Dated: 1510E12022 lirr thc consolidatcd corrsclrt and authorizatior (CC & A- I{crcwal) ol'this
Board under thc provisions / rules oflhc aforcsaid Acts. Conscnt & Aurhorization is hcrcby
grantcd as undcr.

COi\-SENT ANI) Al..r'l'l IORISATION:
(Undcr thc provisions / rules of thc alorcsaid cnvironmcnral acts)
To-

M/s Bodal Chcmicals Ltd. (Unit-VII)
P t No. 804, 822,824,825, 826, 827, 82E and 829,
Vill: Dudhwada, Tal: l'adra,
Dist. Vadodara-3941 16.

Consent Ordcr no.: AWH-122014. Datc o[ issue: l4ll0l2l22.
-fhe conscnt shall bc valid up to 3l/03/2027 for thc use of outlct lirr thc dischargc of
treated cfllucnt & air cmission ard to opcratc industrial plant lirr manulactrrrc oflhc
fbllowin r tcr roducts

I
2

rls /
Sr. No. l'roduct
l

2

l
4

5

6

7

8

9

Qu3frtit)
ll-acid 150 M'l /Monlh
tlcta Napthol 500 M I'/Month
Acctan ilidc 650 M'l /Month
Acctanilide ChloroSulphonated nrass 500 M I /Month

100 M I /Month)
Vin lSul hone ASC bascd 300 M'l /Month
Ilcactivc black dycs IRarna.:rol dycs] 1250 M'l /Month
Ilcactive red, ycllow and othcr I 5oo M't/Monrh
l)ircct acid dycs 1250 M I /Month

eneration Powcr I)lanl

(Captive

5MW
'I'otal 5200 M'l /Month

SPECI}'IC CONDITIONS:
Applicant shall not carry out any activity which attracts provisions ol' liDvironmenl
Impact Asscssmcnt Notifi cation 2006.
Applicant shall obtain prior pcrrnission ol'(lround Watcr Authority lirr withdrawal ol
ground watcr/usc of borc wells. (il'applicablc)
Managcnrcnt ol Solid Wastc gcncratcd from industrial activilics shall bc as pcr Solid
Wastc Managcnrcnt Rulcs-2O16 (solid waslc as dcfined in ILulc--i(46).
As pcr provision of ltulc-18 ol'Solid Waste Managemcnt I(ulcs-2016 all industrial
units using lucl and locatcd rvithin 100 km lrorr thc rcluscd dcrivcd lircl (RDIr) plant

shall madc arr arrargsrnent to rcplacc at lcast llvc pcrccrt ol thcir lircl requiremenl
by reluscd dcrivcd fucl so produccd.

Co

3
3.1

3.2

i.4

oi\ k\ -,\-CPCB ID-2I752

Website : https://gpcb.guiarat.gov.in
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4.2

4
4.1

4.3

4.4

5

5.1

CONI)11'IO]\ T]NI)I'R TIIE WATER ACT I974:
(]cncratcd 230 KL/Dal conccntrate(l rvastcwatcr liom process is disposc as

Zcro Dischargc Systcm and dilule waslewaler ,152 Kl,/l)ay (Induslrial + 25

KL/l)ay- Dorncslic) along rvith 175 KL/Da-v efflucnt rcccilcd bv purnping liorn
sislcr conccnr Lrnil nanrely []odal Chcrnicals Ltd tinil-VII (SLrll'Lrr divrsion). locatcd

at Survc) Nc. 525.532.555,556,560/l- 795-800, Villagc: I)udhwada. 'fal: Padra,

[)is1.: Vadodrra i82340 having CCA No. AWH: lll]08 shall bc rcccivcd in final
tleatcd clllucnl srrmp o1'l ) l'P & tlisposc inlo VECL channcl alicl adequate lrcatmcnt
and shall ult rrarcly bc conveyed to cstuary ol rivcr Mahi for linal disposal aftcr
conlirmin g pr'cscribcd standards.
'l'hc applicant shall provide adcquate ellluent treatmcnt systcrn in order to achievc
the thu trcatcd cfllucnt as DCr r]oflns menli()ncd in corun

2 i3
rn No.3ualitv o1

Pflramctcrs VECL Inlct Norms

lr1
6.5 to 8.5

Icrnpcralurc

lr , C,.r]o11Q119.scalc) in units

4. SLrspended Solids

ltil and Grcasc

2 40" c
I00 units

I
6

1

tt
()

t1

l2
13

['lrcnolic Cornpounds

100 mg/l
l 0 mg/l
Irng/l
0.2 rn

S ulphidcs
l0 A nr rnou ical Nitrogc

C'ranidcs
li lr ii,r,d".

l-)

Alscnic
l otal C hrorniLrtn

C'o

1.5 mdl

50 !c4
-q,2-lug/L
i20mg/l

0. I mg/l
t4 pcr lm
l5 l,cad
16. \4crcLrrv

11 N icklc 3 mB/l

i 5 rng/l

0.lrn
0.01 m cll

l8 /.ti\c

tl

I()l) (5 da) s ar 20oC)
COI)
ahii,r,da.;
Srrlphatcs 

-
lirtal rl issolvcd solicls

, lQqg4
j._21,0_'!s/l

600 rn
I 000 rn sll
5000 rnc/l

19

T

20.
21 .

22

All cllbns slrall be madc to rcmovc color'& unplcasant odor as Ihr as practicable.
-l-hc Ilnal 1r.atc(l cmucl'11 conlornring to thc abovc standards shall bc ultirratcly
discharged to lr.l'flucnt Convevancc Ohanncl (liCP) managed by Vadodara IJnviro
Chanrrcl [.td. (VIICI-) and shall ultirnatcly bc convcycd to cstuary olr.ivcr Mahi for
final disposal.
Scwagc shall bc disposed ofthrough tiCP Channel with indusrrial el[hrent.

CONI)I]'IO \S I.INDER AIR ACT I98I:
Thc lbllowin: shall be used as fucl in various utilities rcspcctivel)

Sr. No. l-ucl
l-ign itc/coal (Boilcr l)

2

3

I - igr itc/coal (lloilcr 2) I .25 M'l /hr

0.5 M',l'/hr

Quantity
1 .25 MT/hr

GPCR ID-2]752

l.igrite/coal ( l'F lJ- I )

2ol8

Sr. No.
1.

2m

:rr"; r;
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PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010.

I) 07e-23232152

It

4

5

6

7

Coal (tloilcr - 3) 100 M17r)

Coal ( I IAG ior Dvcs l0 MtTt)
l-ignitc/coal ( l l:l l I I 5 Lac kcal/hr.l) M I7I)

l-ignitc/coal ('l l;H I6 Lac kcal/hr.l)

Coal (lllR steam boilcr- lbr MEE ol'dycs) [6'l'PII] I MT/Day

20 M I7I)

Coal/l-ignilc (lBR stcam boiler)

8

9 Coal (llot air generator 2)

l0 6.t26 t /hr

5.2

5.3

2 Kl-/hr
5jql{q.
5 50 kg/hrs.

'l'hc applicant shall install & operale air pollution control syslem in ordcr to achicvc
norms prcscribed hercwith.
'l-he fluc gas crnission through stack attached to fbllowing utilitics shall conli)rrn to
the followin standards

Sr. Stack Attachcd'I'o
No.

Illl( stcarn boiler
rt8Mllll
I[]IL stearn bo ilcr
2 l8 l/hr. 

I.l 
hermic lluid

hcarcr u5 [.ac kcal
/ha

lllll stcarn boilcr
3No l5 l/hr
I lA(i for Dvcs
35 l-ac kcal/hr

,I'ITII 
II5I,AC

kcal/hr. I

APCM

Mulli cyc lonc

Multi cyclonc

Multi cyc lonc
+ []aB lriltcr '
Alkali Wcl
scrubbcr
ESP systcnr,
Wet scrubbcr
Multi cyclonc
+B filtcr
Multi cyclonc
+ Bag Filtcr +

Alkali Wct
scrubber
Multi cvclonc
+ Alkali wct
scrubbcr
Multi cyclorc
+ []ag Filtcr -
Alkali Wct

Stack
Ileight

Paramc(cr

I)articu latc
Mancr
SO:
NO.

Partioulatc
Mattcr
SO:
NO,

Pcrmissiblc
Limit

2

3

,l
rnclcr

i0
mc(cr

4

5
30
meter

Stand-by
Quenching
followcd bv
vcntur

t -50

rng,rl'.lMr

100 pprn

50 ppm

r50
rng,NMr

I 00 ppnr
50 ppm

6

.l'Fl 
I [6 l.ac

7 kcal/hr. I

30
t-nctcr

30
mctcr

8

l[]R stcaln boilcr-
lbr Ml:[ ol-dycs -
l6.il,rr I

IIot air Bcrlcrator -
2 nos. 135 l-ac
kcal/hr. I

scrubbcr
30
l-t-lctcr

Multi cyclon;l
I

O i h-r-l--

i.5 M',r7r)

CPCB I D-2I752

Website : https://gpcb. gujarat. gov.in
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lp

scrLlbber
lollowcd by

ray 'l owcr
IlllL:,tcarr bo ilcr
lliO I /hr l:or 5

rt \\' cogcncration

V,'ast: stcam
t.il)crltcd b\ onc
Lr rit o 1' thc

4 stage ESP I

Auto l,imc
dosing systeln

70
tneletl0

li

VCSSC

i0
lrctcr

Multi
c1-clonc+
tlag lrilter+
A lkali Wet
sclubber

captr'/c powcr planl

I 1o1 a il gi:ncralor

, . tl r.- I t J0 litcs
Kcal Irr'.1 thr sprar

cr),nf iln)

d rJ9r !t! -

d no. -2

I 3 }iot z ir generator
no.-2 (20 lacs
K calr hr) 1br spral

(commo
n stack)

rYcr

5.4. Thc proccss gas cmission through slack/\'ent attached 1o rlriotrs reactors. proccss
Ishal

Stack A ttachcd
'l'o
(lhlt,r'o

! ulp lonator &
I)ccornposilion

ng -standards

APCM

['ackcd colurnn
lbllowed by
two venturi
scrLrbbcrs
Ibllowcd by
alkali scrubber

l)ara mctcr Pcrmissiblc
Limit

lc:rnlirrm to thc fbllowi
Stack
H"!g1,1

ltlcter

Stack

llq.
I I ICI

SO,
20 rngi'Nmr
.10 mg/Nm'

)

4

Ncu ralizcr
less:l oI l I-acid
Illant

V c nluri
scrubber
tbllowcd by
two-stagc
caustic soda
scrubber
Iour vcnturi
scrubber
lbllowed by
thrce stage

alkali scrubbers

25 mgAlrl
metc r

l5
meler

NOx

lsolz tion vcsscl
of I I-acid plant

SO:

'l'wo stagc
cy'cJonc

scparal.or
lbllowed by
wc1 scrubber

PM

Alkaliscrubber SO,

40 rr.rg,Nrr.ri

25rngiNm3

I 50 rng/Nmr

40 mg/Nm

20 mg/Nrn3
40 rng,Nm3

I NOx

Sprar clrycr- I
Spral drycr - 2
Spral dryer - 3

Spra_r, dr.yer - 4

25
mctcr

fllachl

5 l)rocess vcnt
lion llsion
r css:l
(lhlc ro
sulplronator &
[)ecomposition

6

15

rncler

I'ackcd column
lollowed by
1wo venturi
scrubbers
lollowed by
alkali scrubber

i

GPCB ID-2I752

l5
rneter

IICI
so.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN SECTOR 1O-A,

GANDHINAGAR - 382010,

I) 079-232321s2

1 Spray l)ryer -l A
Spray l)ryer -2A
Spray l)rycr -3A
Spra1, I)rycr -4A
S ra l)r er -5A

'l wo stage

cyclonc
scparator
Ibllowed b_v

wct scrubber
Cyclonc
lbllowed by
alkaliscrubbcr

t-
I )t)
mgAim3

t50
rng,Aim3

Pcrmissiblc Limit 24
IIrs. Avcragc
I00Microerarn /m'
60Microgram /m'

30m
mctcr

Ieachl

PM

PM8
I

30
mclcr

5.5 Stack rnonitoring facilitics like port holc, platlbrm/ladder etc.. shall bc provided with
stacks/vents Chirnney in order to lacilitatc sampling ol'gascs bcing cmittcd into the
atmosphcrc.
Thc conccntration ofthc fbllowing paramctcrs in the ambicnt air rvithin lhc premises
ol'the induslry' and a distancc of l0mctcrs liom thc sourcc) othcr tlran thc stack/vcnt)
shall not cxcccd the follorving Icvcls. Applicant shall corrpll with thc National
Ambicnt Air QLrality Standards nolillcd by Ccntral Pollutiorr (lontrol Board. New
Delhi timc to tilllc under the rovision ol'thc Lnvironmcnt Protcclior'l Act- 1986

Paramctcr

5.6

I)crmissiblc
Annual

Lirrit

Particulalc rnaller- r olPM I 0l 60M icrograrn /ml
Particulatc rnatler-: s[PM2.5] 1 40Microgram /rr'

Spray t)ryer- I

Sulphur I)iox rde

Nitrogcn I)iox ide

I 5oMicrosra,l, /'rr' ll0M icroglarn /rn'
80M icrograrr /rnl

5.7
0Mirrogram /rn'

'Iherc shall no anv fugitive cmission and/or odour pollution duc to nranufacruring
activitics and ancillary operations. ndequate mcasurcs shall bc takcn thcrcof.
The Industry shall take adequate measurcs for control of noisc lcvcls from ils own
sourccs wi(lrin thc premises so as to maintain ambient air quality standards in respect
ol'noisc to lcss than 75 dB(A) during day timc and 70 dI](A) dLrring night timc.
[)avtimc is rcckonsd in betwccn 6 a,rn. and )0 p.rn. and nighttinrc is reckoned
bctwccn l0 p.rn. and 6 a.nr.

GENERAI, CONDITIONS: -

Any' changc in pcrsonnel. equiprncnl or working corrditions as nrcrlioncd in the

consenls lbnn/ordcr should irnrncdiatcll bc intirratcd to this lloard.
If lhc products/ploccss thlls in S(llll:l)Lll.l:-l or ll ol' thc l:nvironnrcntal Audit
Sclrcnrc. as spccil'icd in thc ordcr dalcd l3/3191 ol' llon. IIrgh Coun in MCA
NO.l26197 in SCA No.770195. thc applicant shall also abidc by rhc said schernc.

AU'I'IIORIZA'I-ION UNDER IIAZAIIDoTJS ANI) O'I'IIER WAS'TE
(MANA(;EMI]N'|' AND TRANSITOUNDARY MOvr.rMEN'l') RULES-20r6
FORM-2 (Scc rulc 6(2)).
Numbcr ol'aulhorization and dale ol'issuc: AWH-122014 datctl. 1411012022.

Rcfcrcncc ol'application No. 259920 t)atcd: 15/0812022.
M/s Bodal Chcmicals Ltd. (UnicVII) is hereby granted an authorization bascd on
the encloscd signcd inspection rcport for generation. collcction. lrcalmcnt, slorage.
transporl ol'hazardous wasles or thc prcmiscs situated al- Plot No.tl04. 822.824-
825. 1126. tt27, tl2tl and 829, Vill: Dudhwada, 'l'al: Padra. I)ist. Vadodara-3941 16.

5.8

6.2

6
6

1

1.1

7.2
1.3

f- il Ar."-L(iPCB ID-2I 752

Website : https://gpcb. gujarat. gov. in
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7.4. Dctails ol Authorizat ion

Sr.
No

Quanlity

F
1 2.6.1 Schedulc-[

(l)<rcc ss -s ludge liom
fi l'-ralron and
ncutru lizat ion)

Gcncratjon. Collcction, Storagc.
-l-ranspoflation and Disposal by
scn(ling lo approvcd authorrzcd ISDIr
having valid CCA ol'Gt'CIl by usc of
(iPS cnablc vehiclc arrd xgn gcncratcd
rnanil'cs1 and/or aulhorirc(l ccrncnl
malu lhcluring uni1s.

1350
M'l /Month

a 26.1 Schcdulc-l (lron
s lrrdgr )

l -5.3 Schcdule-l
(Chenrical Sludge from
wastc.ualcl trcalmcnt)

Gcncration. Collection. Sloragc.
'l'ranspollation and I)isposal a1

autlrorizcd ISl)li sitc oI autlrorizcd
ccrncrrl manu lhcluring units haling
valid CCA ol GPCII by use oI GPS
cnablc vchiclc and rgn gcncratcd
maniltst and/or aulhorized cement
manu !'u.lulg-ltlrls
Ccncration- Collection. Storage,
'Iransportalion and I)isposal by

i15
M l /Morxh

sending to approvcd authorrzcd I'SDI"
having valid CCA ol GI'CB by usc of
Gt'}S cnablc vchiclc and xgn gencrated
rrarilest.

400-425
M'l'/Month

24 -i
M'l/Month

4 I7.2 Schcdulc-l
(lncin :ration ash /Spray
drvini I

l(r.l Schcdulc-l
( Disti lation rcsidues)

(icncration. Collcction. Storagc.
llanspol'taliou and [)isposal by

scncling ti, approvcd autholrzcd'l'SDIr
having valid CCA ol'(ll'Ctl bl rrsc of
(i[)S cnablc vcl.riclc and xgn gcncratcd
rranil'cst.
( icrrerat i,rrt- ( ('liceli,rn. St.,r.tt..
lrarsporlation and Disposal by
incincraliou to approvcd CI lWllr
having valid CCA ol- GI'CIliscnt to
prc-proccsscr having valid CCn o1'

Gt'CIl by usc of GI'S enable vehicle
and xgn generated manifcst and/or
autlrorizcd ccrncnt rnanu lhcturin s units

l

1.5 2

M'l-/Month

firr co-processing
6 -s. S chcdule I

(t. scd o il'l

(icncralion. Collccr ion. Storage.
lrirrrslrunation and I)i\iloscl hr rcrrsc
for lubricalion of plant rnachinery
and or 'cllirrg to rcp,istcrc,.1 authorizcd
rclincr having valid CCA ol (il'CU &
permission undcr HWM Ru lc-20 I 6 by
usc ol' CPS cnablc vchiclc antl
gereraled manifcsl.

150 Lir/Y
( Max)

-\gn

1 ll.l lichcdu le-l
(l)iscr rdccl containers /
lir crs'

Gcncration. Collect ion. Sloragc,
'I'r'ansponation and l)isposal by sclling
to rcgistered /aulhorizcd rc-cyclcr
having valid CCA of GPCB &
pcrmission under llWM Rule-20 L6 by
usc ol' GPS enable vchiclc and xgn
gencratcd manifest.

I 7.000 nos. /
Month

GPCB ID-: I 752 6of8
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PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR - 382010,

I) 079-23232152

r8 Ill5 ofSchcdulc- Il
(Spcnt Su lphuric Acid)

Captivc consurncd in I l-acid
manulhcturing /scll to actual uscrs who
obtaincd permission Lrndcr [.Lulc-9 ol'
I Iazardous I(ulc-201 6.

I{cusc for captivc consumption lor
dycs manulacturing and/or Scll to
aclual potcnlial cnd Lrscrs who
oblaincd pcrrnrssion undcr l{u lc-9
ttndcr llazardotrs wilstc rranagcrlrcnl
Rulcs-2016
Collection. Storagc. rcused as captive
consumption A 430 M'['/Month lor
VS Manufacturing and balancc lri 370
M'l/Month will bc sold ou1 to
authorizcd potcntial uscrs undcr Ilulc-9
tundcr I laz. wastc rulcs-2016
(laptivc consumpt ion within prcrniscs

Captivc consumpl ion wilhin prcrnrscs

9 []15 ol-Schcdulc- Il
(l Iydroch loric acid)

l] I 5 of Schcdule- tl
(SBS Solution)

lll5 ofSchcdulc- II
(Sodium su llitc)
tll5 ofSchedulc- II
(SolLrtion ol' Sodium
n itratc and Sodium

2r00-2100
M lTMonth

810-975
M'IiM

800.00
M I/Month

l0

ll

12

3 85- 450
M'l'/Month

100- t20
M'f/Month

n itritc

'7.4.1 The Authorization shall bc valid lor a period ofJl/03/2027.

7.5 GENERAL CONDITIONS UNDI.]R HAZAIIDoUS ANI) o'I'III.]R WASI'ES
(M&TM) RULES-2016.

7.5.1 'lhe Authorized pcrson shall cornply with the provisions ol- thc Environment
(Protection) AcL. 1986, and thc rulcs made therc undcr.

7.5.2 The Authorization or its renewal shall be produccd lirr inspection at the request ofan
officcr Authorized by thc State Pollution Control lloard.

'7.5.3 'l'hc pcrson Authorizcd shall not rcnt. lend. scll. transl'cr or othcrwisc transpofi thc
hazardous and othcr wasl.cs exccpl whal is peflnitlcd lhrough this authoriralior.

'1.5.4 Any unauthorizcd change in pcrsonnel. equipmcnt or working conditions as

mentioncd in thc application b) thc pcrson aulhorizcd shall constitr.rtc a breach ol-his
authorization.

7.5.5 -l-hc pcrson authorizcd shall implcnrcnt l}nergcncy llcspotrsc Proccdure (lrltP) lirr
which this authorization is bcing granted considcring all sitc spccilic possiblc
sccnarios such as spillagcs. leakagcs- tirc c1c. and thcir possiblc inrpacts and als<r

carry ou1 rnock drill in this regard at rcgular inlerval ol timc:
1.5.6 1-hc pcrson authorizcd shall corrply with thc provisiorls outlincd in thc Ccntral

Pollution Control Iloard guidelincs on ''lrnplemcnting l.iabilitics lirr lhvironrncntal
Damagcs duc to I landling and Disposal of Hazardous Wastc and [)cnalt]"

7.5.7 It is thc dutl'ol thc authorizcd pcrson to takc prior pcnnission ol'llrc Slate Pollution
Control []oard to closc down the facility.

7.5.8 1te irnported hazardous and other wastes shall bc lully insured for transit as well as

for any accidcntal occurrcncc and ils clcan-up opcration.

(iPCBID-2|752 i-r h-*l 7 of I
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7.5 .9

7.-s.l0

7.5. I r

1.5.12

7.5. I l

7 5. t4

lhc rccorrl ()l carnsLlnplror) and latc ol thc inrportcd hazardous anrl olhct sastcs shall

bc nrainlaincrl.
lhc lraza"dorr' arrd olhcr uaslc rrhiclr qcts ucncralcd during rcclcling or tcusc r)r
rccovcr) .)r prc-proccssing or ulilizatiorr ol inrportcd hazardous or othcr \\aslcs shall
bc tlcatcd ar<l disposcd o1'as per spccilic conditions ol-aLrthori/atioll
.l 

hc impc,ncr or .xportcr shall bcar thc cost ol' impon ol export and mitigalion ol'
darnagcs L1'ar y.

An applicaticn lor thc rcnoval o1'an aulhorization shall bc rnade as laid dorvn undcr
thcsc ILulcs.

n rv olhc" conditions lbr cornpliancc as pcr thc (iuidclrncs issucd bv the Ministry ol'
lr.nvironrrenl l:olcsl and Climatc Changc or Ccrrtral I)ollutiorr (lontrcl []oard liorn
tinlc 10 tiDrc.
Annull r(rtrrrr shell bc lllcd b\ .lnnc l0'r'Iirr thc pcriod cnsLrling 3)'' March ol thc
vc:r r.

1.6 SPI](]IT'IC :]O\DII'IO:\IS U\I)ER IIAT-ARIX)T]S ANI) OTHIR WAS'fES
(M&l'M) Rl- l.t-S-2016.

1.6.1 lhc aLrth,rriz,:d actual Lrscr ol'lrazarclorrs ard othcr rvaslcs shall rraintain records ol-
hazartlou: ard othcl uaslcs prrlchascrl in a passbnok issrrcd b1 (hc Slatc i']ollution
Control l.loarl along u ith thc aLrthorization.

1 6.2 Ilandinu .rvcr ol'thc hazardoLrs arrd other \\astcs to thc aLrthorizcd actual usel shall bc

orrh alicr making the cntry into thc passbook ol'thc aclual uscr
1.6.3 ln casc ol'rcrcrral oI aulhorization. a scll:ccrtified compliancc rcporl in respcct ol'

cfllucnl. cmission standards and thc conditions spccificd in the authorization lbr
hazardou'; anl othcr wastcs shall bc sLrbrnitrcd to SPCII.

1.6.4 lhc occupicr ol'the facilitl shall cornply Standard opcrating 1;roccdr.rrc,/ guidclincs
pLrblishcd by Molilj&CC or Cl'CIl or (il'('ll lbrrn timc Lo tilrc

7.6.5 t.,nit shal cornplr provisions ol'1.-Wastc Managcrncnl t{ulcs 2()l(j.
7 6.6 lhc disposal ()l'I lazardous Wastc shall bc carricd our as pcr tlrc \\'astc Managcrncnl

hicrarchr.
For and on bchalf ol

(iujarat I'olluliolr Conlrol llrtartl

-.. i r"-!-J-
(l).P. Sha h)

Scnior Enr ironmcntal Enginccr
NO. (il)('lli('(ln VIi t) e05( I I)/ll): I1712,'

lssLrcd lir:
M/s llodal Chcnricals Ltd. (Unit-VII)
l'lnt No.804, 822, 82 1, 825, 826, 827, 828 and 1129,

Vill: Dudhwada, 'l'al: l'adra,
I)ist. Vadodara-J94 1 16.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone :(079) 23226295
Fax : (079) 23232156
Website, rrr*.gpB?.fl?yl3

ffi\t7z
GPCB

DIRECTION UNDER SECTTON 33(A) OF TIm WATER (PREVENTION AND
CoNTROL OF',POLLUTION) ACT-1974 IHEREINAFTER REFERRED TO AS THE
*WATER ACT'I AS AI}IENDED FROM TIME TO TIME.

WHEREAS you lWs. Bodal Chemical Ltd. (Unit-7) are carrying out industrial activity at- plot
no. 804, Village-Dudhwada" Ta-Padra, Dist-Vadodara-394l I 6.

AND WHEREAS, the Board has granted you Consolidated Consent & Authorization (CCA)
under the provisions of Water Act-1974, Air Act.l98l and Hazardous and Other Waste Rule-
2016 by its order no. AWH-E8988 dated 2610712017, which is valid up to 3010612022 for
operation of the industrial plant.

AND WHEREAS closure order was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act, 1974 with effect after l5days vide letter No. GPCB/CCA-VRD-
905(8ylD-217 521568010 dated 18109/2020.

AND WHEREAS, in compliance to closure order you have submitted revocation application
with rurdertaking on starnp paper of Rs.300/- stating that you will comply the environmental
laws and submitted required documents. And submitted bank guarantee of Rs.10,00,000/- (On
Ten lac only) valid up to 2510912021.

AND WHEREAS, you have paid interim Environment Damage Compensation of
Rs.12,60,0001 (Twelve lacs sixty thousand rupees only) to the board.

AND WHEREAS revocation order was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act, 1974, vide letter No. GPCB/CCA-VRD-905(9)/ID-217521602676;
dated 04/1012021.

AND WHEREAS, during the inspection of your industrial plant by the oflicers of the Board on
24n3n022 & 2510312022, following non-compliances are observed:

o Unit is not having flow measurement at source of effluent generation and strategic stages

of EMS and therefore no data at various stages are maintained.
o Gap of 1214.65 Kl-lmonth observed in eflluent generation recorded. This indicates that

aboti 44oh of effluent generation is not recorded.
o Gap of 72.63 Kl/month observed in emuent generation recorded from VS manufacturing.

This indicates that about 2.87o of effluent generation is not recorded.
o Unit is not having flow measurement at feed of spray dryer hence exact quantity of

concentrated ML spray dried could not be calculated.
o Unit is not having flow measurement at intermediate effluent storage tank to MEE feed

line, hence exact quantity of B-Napthol emuent teatment could not be calculated.
o Unit has discharged more effluent than the consented quantity in month of OCT-2021-

13891 KL, NOV-2021-14487 KL and DEC-2021-15517 KL. (CCA Quantity-452 WlDay
i'e' rzs6ffiMonth) 

Guj arat Green Guj arat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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o

o

3 way valve system provided at OCMS to retum back non-conforming effluent is having
pipe connected to final disposal tank of treated effluent, '*'hich should actually be

connected to collection tank for retreating such effluent.
Unit has provided OCMS for measuring quality of effluent being discharged into VECL,
however, flexible pipeli,ne & open tray R?e arrangement connected to sensor box is
provided, which is not temper proof & false/misleading results might be shown by diluting
eflluent manually in open tray.

Unit has not provided OCMS facility before and after their discharge point into VECL as

per Directions ofthe Iloard.
Provided Auto sampler with OCMS was found idle during visit.
IOT valve provided on final treated effluent discharge line into VF.CL, is not observed to
be tamper proof and il can be operated/manipulated by member unit also.

a

a

a

AND WHEREAS, Unit has not provided flow meters at every stage of effluent conveyance
and trertment. Besides there are lots of effluent conveyance pipelines provided to and
from EMS without color coding, nomenclature and indication of flow direction. Also the
internal conveyence pipelines are not fully made above ground and passing beneath the
ground at places, which hampers tracking of elfluent conyeyance system holistically.

AND WHEREAS, This indicates chances of arrangement made for surreptitious and
unauthorized discharge of untreated/partially treated effluent. This is also reflected in the
huge pollution load added in ZONE-III as worked out from the RTOMs of VECL at
Karakhadi & Vedach during Dt. 1710312022 (restart of VECL after shutdown) to Dt.
2910312022 as below:

Contribution of COD in Zone-3

During period
17to3t2022
(restart of

VECL after
shutdown) to

29t03t2022

RTOM at Vedach
(Downstream)

A

RTOM at
Karakhadi
(Upstream)

B

Addition of COD
load
(A-B)

MAX Average MAX Average MAX Average

2025 4362346 649 321 213

UNDER THE CIRCUMSTANCES, I, D.P. Shah, Senior Environmental
Engineer of the Gujnat Pollution Control Board Re-Implement the direction of 1810912020

under Section 33(A) of The Water (Prevention and Control of Pollution) Act-1974 as under:
) To prohibit you from operation of industrial Plant after 15 davs, and after !!

davs stop operating industrial Plant safely and be ensure that then industrial shall
be stop operating.

D To prohibit you from operating industrial Plant if operated through Captive
Power Plant and/or D. G. Sets after !!_g!gp

D To direct the concemed authority to stop supply of electricity (except single
phase) and water with effect after 15 davs.

D To direct submission of Rs.IQQQiQ@ (Twenty Lakh Rupees only) Bank
Guarantee witl revocation application.

) Unit is liable to pay Environment Damage Compensation (EDC) to the
Board.

2
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone :(079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

ffi\t7z
GPCB

If the above directions are not complied, you are liable for prosecution under
Section 4l(2) of the Water (Prevention and Control of Pollution) Act-1974 which provides
punishment with imprisonment for a term not less than one year and six months and may
extend to six years and with fine.

For and on behalf of
Gujarat Pollution Control Boerd

o Pt-,-L
(D.P. Shah)

Senior Environmental En#neer

NO: GPCB/CCA-VRD-905(9) IrD-217 s2t Date:

Issued to: -
M/s. dal Chemical Ltd. (Unit-7)
P no. 804, Village-Dudhwada,

a-Padra, Dist-Vadodara-39 4116.

By. RP.A.D.
Copy To:

With a request to disconnect the supply of Electricity (except single phase) with 15 davs effect
from the date of issue of this order of the industrial plant of lWs. Bodal Chemical Ltd. (Unit-7)
are carrying out industrial activity at- plot no. 804, Village-Dudhwada, Ta-Padr4 Dist-
Vadodara-3941 16, and intimate to us accordingly.

For and on behalf of
Gujarat Pollution Control Board

@.P. Shah)
Senior Environmental Engineer

Copy to:
1. The Regional Offrcer, GPCB, Vadodara... . . . . ..For monitoring & verification of

the compliance.
2. Unir -12

l. The Deputy Engineer,
Madhya Gujarat Vij Company Ltd.,
Race Course, Vadodara.

2. The Dy. Engineer (O&M)
Madhya Gujarat Vij Company Ltd.
Sub-divisional Office, Padra
Ta: Padr4 Dist: Vadodara.

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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- GUJARAT POLLUTION CONTROL BOARD

DIRECTIoNUNDERSECTIoN33(A)oFTHEwATER(PREvEN,ffiB
coNTRoL oF 

-Pgl,LUTroN) ,.cr-.,ta urnnniNaFTER REFERRED To AS THE.,WATER ACT"J AS AMENDED FROM TrME TO TrME.

WHEREAS you l\tus' Bodal chemical-lrd: (Unit-7) are carrying out industriar activity at- plotno. 804, Village-Dudhwada, Ta_padra, Dist_Vadod ara_39 4l I 6.

AND WHEREAS' the Board has granted you consolidated consent & Authori zation(ccA)under the provisions of water Act]1g74, Air Act-r981 and Hazardous and other waste Rule-2016 bv its order no' AWH-88988 dated 26/07t2017, *rri"t, is valid up to 30106t2022 foroperation of the industrial plant. ' ' v'.rv. rr vo,Lr ur)

AND WHEREAS closure order was issued under Section 33-A of the water (prevention andcontrol of Pollution) Act, 1974 with-:r"t urt.r isJuv, vide letter No. GpcB/ccA-vRD-905(9yID-217 52/ 6s8506 dated 0g/04/2022.

AND WHEREAS 
Yo,I unit was inspected this unit on 22/04t2022 withreference to revocationapplication and during inspection r*ior. non-compliances were observed.

Based on non-compliances, unit has submitted commitment letter with time limit for various

lrlf#iJr":T#H:T#itl;;;;.^oout thev wil submit undertaking ror ar appricabre points

For coD load in Zone-lrr, unit has mentioned about they are agree to contain production withinconsented limits and they will carry out efficient treatment by way of 7yp,ETp & ground waterremediation as per the prescribed norms for maintainirrg-ih" norns of effluent in Zone-III.

LTNDER THE CIRCUMSTANCES, I, D.P. Shah, Senior Environmental Engineerof the Gujarat Pollution control Board Extend the direction under section 33(A) of The water(Prevention and control of pollution) Act-l9 74 dated, og/04/2o22as under:

davs stop operating industrial Plant safely and be ;;*;ffifiil;.*ir;"1,
be stop operating.

\- low3r 
plant and/or D. G. Sets after 15 days.

phase) and water with effect after i5 davs.-

remaining work.

section 33-A of the water Act-rgT4dated 0g/04/2022.

Cl,ean Gujorat Green Gujclrat
lso - 9001 - 2008 & \so - 14001 - 2004 Gertrfred organ\sation

---ffi\t7z
GPCB

PARYAVARAN BHAVAN
Sector-1 0-A, GanOtrinajar_3C2 

0 1 0phone : (0791 2o2a6ze5Fax : (079i 2s2s21s6
Website : wr,vw.gpcb.gov.in

1

GPCB lD:21752

Ou
tw
ar
d 
No
:6
60
66
1,
28
/0
4/
20
22

Annexure-28 911142



Iftheabovedirectionsarenotcomplied,Yluareliableforprosecutionunder
section 4r(2)"f th"-w; fpreventior'rrJc"rrror 

oi pori,riion) act-tqi+ *t'i"t' provides

punishment *itt i*pri*"*ir, fo. u t"r- not less tf'* o'" V" ar a..d six months and may

i*t..ra to six years and with fine' For and on behalf of

Guiarat Pollution Control Board

PPM

NO : GPCB/C CA-VRD-905(1 O)/ID -217 52 I

Issued to: -
IWs. Chemical Ltd' (Unit-7)

no.804' Village-Dudhwada'
Ta-Padra, Dist-Vadodara-39411 6.

(D.P. Shah)

Senior Environmental Engineer

Date:

By. R.P.A.D.

Copy To:

l. The DePutY Engineer

MadhYa Gujarat Vij ComPanY t-to''

Race Course, Vadodara'

The DY. Engineer (O&M)

ftf"O,tV" GuJarat Vij Company Ltd'

Sub-divisio4al Offi ce, Padra'

Ta: Padra, Dist: Vadodara'

2

with a request to disconnect rhe supply of Electricity (except single pha19) after 15@ effect

from the date of irr.r. oiit is order "i,t ""irarririur 
piurrt or'rv,.. iodal chemical Ltd' (unit-7)

are carrying out industrial activity ;;;* ;o. 804, village-Dudhwada' Ta-Padra' Dist-

Vadodara-3 g4ll6,and intimate to us accordingly

For and on behalf of

Gujarat Pollution Control Board

.--
(D.P. Shah)

Senior Environmental Engineer

For monitoring & verification ofCopy to:
The Regional Officer' GPCB' Vadodara'

the comPliance.
Unit -122

2
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone (079) 23226295
Fax :(079) 23232156
Website , *** gp"B,gf.I.[.,

ffi\t7z
GPCB

DIRECTION UNDER SECTION 33(A) OF TIIE WATER (PREVENT|ON AND
CoNTROL OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE
.WATER ACT"I AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Bodal Chemical Ltd. (Unit-7) are carrying out industrial acrivity a! plot
no. 804, Village-Dudhwada, Ta-Padra. Dist-Vadodara-3941 I 6.

AND WHEREAS, the Board has granted you Consolidated Consent & Authorization (CCA)
under the provisions of Water Act-1974, Air Act- l 98 I and Hazardous and C)ther Waste Rule-
2016 by its order no. AWH-88988 dated 261O712017, which is valid up to 3010612022 for
operation of the industrial plant.

AND WHEREAS closure order was issued under Section 33-A of the Water (Prevenlion and
Control of Pollution) Ac| 1974 with effect after I 5days vide letter No. GPCB/CCIA-VRD-
905(9)/lD-217 52/ 658506 dated 08/04/2022.

AND WHEREAS closure order was extended under Section 33-A of the Water (Prevention and
Control of Pollution) Act, 1974 with effect after I 5days vide letter No. GPCB/CCA-VRD-
905(10)/lD-217 521 66066t dated 281 04 12022.

AND WI{EREAS your unit was inspected this unit on 2210412022 with reference to revocation
application and during inspection various non-compliances were observed.

Based on non-compliances, Unit has submitted undertaking for all applicahle points on dated
0410512022.

UNDER THE CIRCUMSTANCE,S, I, D.P. Shah. Senior Environmental Engineer
of the Gujarat Pollution Control Board Delfer the direction under Section 33(A) ol- Ihe Water
(Prevention and Control of Pollution) Act-I974 dated 2810412022 as under:

D To prohibit opera tion of industrial Plant after three months. and after three months
stop operating industrial Plant safely and be ensure that then industrial shall be stop
operating.

D To prohibit operating industrial Plant if operated through Captive Power Planl
and/or D. G. Sets after three months.

D To direct the concerned authority to stop supply of electricity (except single phase)
and water with effect after three months.

D Unit shall comply all the condition mentioned in submitted legal unde(aking dated
04/0512022 & complete the remaining work.

> Unit shall comply all the condition mentioned in Closure Direction issued under
section 33-A of the Warer Act-1974 dated 0810412o22 & 28/04/2022.

F To direct submission of additional Bank Guarantee of Rs, 5 lacs to the Board.
) Unit is liable to pay Environment Damage Compensation (EDC) to the Board.

Cleon Gujarat Green Gujarat
..^^.-..- ^1.5-Q 

- 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation(}PCB ) 2 r752
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If the above directions are not complied, you are liable tbr prosecutionunder Section 4r(2) of the warer (p..d;;; a.iri.r of pollution) Act_r974 whichprovides punishment with imprisonment fo. a t..il Ini r... ,n* onc year and six months an.may extend to six years and with fine.

For and on behalf of
Gujarat Pollution Controt Boar<t

oPh;-A
(D.p. Shah)

Scnior Environmental Engineer
NO: GPCB/CCA-VRD-905(I 

0 )trD_217 Szt Date:

Isgued to: -

4., ". 
Bod-at Chemicat Ltd. ( Unir_7)

- Plor no. 80{, Village-Dudhwada,
Ta-Padra, Dist-Vadodara_3941 16.

Copy To:
l. The Deputy Engineer,

Madhya Gujarat Vij Company Ltd.,
Race Course, Vadodara.

By. R.P.A.D.

1 'fhe Dy. Engineer (O&M)
Madhya (iujarat Vij ('omrranv Lrd
Sub-divisional Offi ce. padra.
Ta: Padra. Dist: Vadodara.

with a request to disconnect the suppry of Erectricity lexcept singre phasc) after (hree monthselfect from the date of issue of this ;.4.; ";;;'il'r*ii nr"r, or.M/s. Bodar c;".i"rr Ltd.(unit-7) are carrying our industrial activity at- ptoi';;l;i, Vilrage_Dudhwada. .r.a_padra. 
I)ist_vadodara-3941 16. and intimate to u. u..odingiy ' v t I rdEc-r'-,,uonwada' la-Padr

For and on hehalf of
Gujarat Pollution Control Board

Copy to:-The Regional Officer, GpCB, Vadodara....... ..the compliance.

- (D.p. Shah)
Senior Environmental Engineer

F-or monitoring & verification of.

-t
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-'1 0-A, Gandhinagar-382 01 0

Phone : (079) 23226295
Fax (079) 23232156
Website : www.gpcb.gov.in

Show Cause Noticc

\\'lll:ltl:;\S roLr M/s. l}rdnl ('hcmicals Lkl (tlnit-\'l) is har ing an indLrstrial piant at l)lot \o
1,101. Vrll: I)udhrrada. la: l)adra. l)ist Vadodara-l9.lll6.

ANI) Wl Ilrltl:n S (iu.iarat Pollution ('ontrol lloard has grantcd (lonsolidatcd ('onscnl and
Authorization (('(l&,\) undcr \\'atcr Ac1- I 97.1. r\ir ,\ct- I 98 I and I lazardous And othcr \L astc
I(ulcs-l0l6lirrthc opcration oI indLrstlr vidc oldcl No. A\\'ll-lJIl9lJ8 datcd 26]07i2017 rrhich
is r'alid up to -i0/06il0ll lirr opclation ol'thc industrial plant.

ANI) WI llll{llAS. lloard has alrcadl,rc-implcme nled closurc dircclion undcr scction 33(A) ol
thc Watcr Acr I 974 wirh clhct ol' I 5 davs on 0tt.04.1021.

\\l) WlllrltlrAS. You havc sLrbnrittcd undcltaking rcgarding action plan lirr conrplclion ol
nor cornpliancc itnd Ilank guaranlcc ol u orth lls.l5-00.000.

ANI) WIIlrltlrAS. lloard has cxtcndcd lc-implcrrcntcd closulc dircction undcr scction l:l(n )
ol rhc Watct Act- I 974 rr irh cl'lcct ol l 5 davs on 0ti.0,{.2022 vidc lcncr datcd.2 ti.04.2022.

,\\l) \\'l ll:l{l:AS. Iloard has tlclcrrcd rc-inrplcmcntcd closLrrc dircction untlcr scction 3-11.\)
()l lhc Urtcr,^ct-197.1 rrith cllcct ol li dars on 0tl.01.l0ll \idc letlcr darctl.0l.06.l0ll.

.\Nl) Wlllrl{l:.\S. Ikrn'blc N(i l has takcn nrallcr about thc gricvanccs laiscd rn thc
application rc3arding chcrrical industrics in l'adra (ianr. I)istrict Ilaroda. (iu!arat arc
dischargirrg lrighll pollutcd and dangcrous clrcrricals mircd watclclllucnts in I'adra ('anal

throLrgh pipclinc rr ithout rcqui:itc lrcatnrcrlt and thcrchr causing cnvironrncntal dcgradation

.\\l) \f lllrltlr\S. Vidc ortlcr dalcd 18.04.1011. Ilon'blc \(il has constitutcd it .l()inl
( onrnrirtcc corrrprisinu ol ( l'('ll. ('(i\\',\. Statc l'('ll and ( ollcctor'. Vadodala and dircclctl lrr
.u'nrnit iirctual antl action taLr.:n rcpor'[ \\ithin tu'o rnonths.

'\\l) \\'llt,l{lrAS. lhc Jornt ( orlrrittcc has nronil.orcd roul irrdustrial pl:rnt durinu \1ur l0ll
lnd J Lrnc-l ()l l.

,\\l; 11r 1 llr lt lr.\ S;

u n( leI:
lhc jrrini colnnri!1cc lras corrclutlcd about \(rur irrdLrsLIial lllanl l.lc|c as

[.nit is not opcr-aling thc cl-i']ucrrt nlilnagcrncnI srstcm propcrlr itnd ltas lrcen lt

co,rsislcnt antl intcrrtioDai \ iolator ol cnVironrncntal nnrnrr.
l-nit is locatcd in l'rtlnr nrea unil n()t opcraling thc clllLrurt nlll)agcnrcnl \\stcrn
s'rtrsJ)rct,rIr and viollrting 1hc cir\ lronnrcr'l1al nrrrnrs dcsl.litc dilceli0rrs ol (jl'('l] l1

shous thal thc industrics alc not r-,n!1 r,iolatinq thc cnvironmcntal nornrs blrt xlso not
holisticall-r compl.r ing u,ith (il)('Il dircctions.

.^\l) \.\'llHlAS. Analrsis Iieport ()l r\.rstc\\atcr sarrplc collcclctl liorn Vl:('l- irr ltrnc-ll uas
lilLrnd l ithin rorrns. and Anall sis Iicl-.olt a llcr hnc-lil ur Vedlch l)rrnrprng Slation uas lirund
hiuhcl as pcr rronls. Yorr arc sitLnlctl in /lrnc-lll: it is indicatcrl th:rt highcl rrolrrs lrlicr lrrrc-
lll rcllcctcd dr.rc lo lour u:rit.

Clean Gujarat Green Gujarot
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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ANI) \\lll.ltl-^S. Ilor'blc N(il hasol,scrrcd in ordcr datcd 11.07.1021 tlrtt \()ur unil is not

opcrating thc cl llu cnr nrilragcrrcnt s\ stcnr \a1is lactorill. arc violatin.l thi cnlrronn'lcntltI norr'r'rs

and no1 corrpl\ inl \\ il.h dircction\ ol (il'('ll

,\NI) \.'lllrlt[\S. Jlon f lc \(il has dircctc(l t(r (it']('l] lirr takc rerncdial ilc(ion irrclLrding
issrtancc ol ordcr' li,r Ll{)\Lrc. ]rf(r\cculi,rn and inrpositir)n ()l' cn\ ironn'rcn1:rl corllpcnsation
tgainsl \our rrnrt r,ill:il t\',o nr()n1h5

ANI) \\ lll.Rl.,,\S. )(rLr ha!c suhnrillcd undcrlaking rcgarding non-corll)lianccs and lirlkruing
rlon-cot'tlplraltccs arc strll obscr!ccl:

l. t;nit has rlol prlr\ r( cd llorr nrclcr': orr slralcgic locatiors lionr so.rrct: t() cnd p()in1s.

2. I nit hls nol lrrLlciLsc caplrcitr ol ,/cro I iqLrid l)ischalgc li)r u(llnrcnt & tlisposal ol
conccnt[llcd \Lf( llr]rs

l. llnit has 111,1 [11,.111gil Ill()\l he lirrc at]J xlicr prcrniscs.

ln vicrr ol thc abor J- r oLr lrc tllcrcli)rc callc(l ul)(rn lo slr()\\ causc undcr Ihc \\'a',cr'\ct l97l &
dircctcd to sLrbrnit cp r rr thin scrcn rlar' Lrn issLring ol this nolicc. ir .rlr lrrc nol srrbnittcd
an) rcpl\ or srrl.tnrtlcLl LI.l\ i\ rot c(rn\ inLinS aeccptablc. nccc\silr\ il(rion \\ill be initiatcd
ilgainsl ) orrr inrlrrstr ill p Lant scction I l(. \ ) ()l thc \\ atcr' ,\cL- I 

()7-1.

lior antl un bchall ol'
(iu.ia rat l'ollrrtion (lontrol lloard

Dil-.]^
( l ).1'. Shah )

Scnior llnr iron rncntal Engincrr

\O: (il'('llr( (',\ Vl{l) 905( 10) 'll):l l75l

Issrrcd 1o:

- (l)_Dircct0r\. \l/s. Ilodill ('ht.nrieals l.t(l (t nit-\'l)
l-.-tt'tut \o: lillJ.

Vill: l)ud hu lda.
'l a: l)adra. l)ist. \ arlotlara-39J1 16.

I)att

(2) M/s. llotlal ( hcnricals l,l(l (l,nil-\ l)
l'lot No: 80.1.

Vill: l)utlhu ada.
'l a: I)adra. I)ist. \'atlotlara-39.1I 16.

Enclosurc: (l)( ornIlain ,r()l)\ rcllislcrc.l at llon blc \(i l.
(1).loirr1 ('onlrirtcc I{cport llllcd in llon blc \(l I

('op.' Iir:-

l. Ilcsronal olllccr. Il,:lional olllcc. (l.l).(
\\. ll(.lli(,r\,,1 tlr.. ..,rr Iliilrrcc

Iloard. Vadodara.. .. . l.or'vlonrttrrirle &
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GUJARAT POLLUTION CONTROL BOARD

6#\Z
GPCB

PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(r) o79-2s232152
llv Dt, a Il

I{HVoCATION OF CLOSUII,E ORDI.]R ISSUED UNI)ER SECTION 33-A OF
]'Ulr wATEIa (PlltsVENTION AND CONt'llOl, Ot'pOLLUTION) ACT-1974.

WIllrl{[AS vou M/s. I]odal Chcmicals l,td. (tJnit-VII) are carrying out industrial
activity at- Plot No:804, Village-t)udhwada. 'l'a-Padra. I)isrVadodara-l91450.

ANI) WIlllltEAS. the Board has grantcd you Consolidatcd Consent & Aulhorization
(CCA) under thc provisions of Water Act-197 4, n ir Act- l98l and Hazardous and Othcr
Wastc llulc-2016 by its ordcr no. AWH-122014 darcd 1411012022 which is valid up to
3110312021 lbr opcration of the industrial plant.

ANI) WllhlthAS closure ordcr sas issucd undcr scction 3l(A) ol'the Watcr (Prcvcntion
and ('ontrol ol Pollution) nct-1974 vidc lcttcr )'lo. GPCB/CCA-VI{t)-905(9yll)-
2 |7521658506 datcd 08/04/2022 ivith I5 dars cllcct.

ANI) Wlll:ltl:AS l:xtcnd closurc ordcr rras issucd undcr scctior.r 33(A) ol thc Watcr
(l)rcvcnrion and Conrrol ol- PollLrtion) Acl-1974 vidc lcttcr No. GPCI]/CCA-VILD-
905( l0yll)-217521660661 datcd 281041)022 with l5 da1,s cl1'ect.

ANI) WIlliRlrn S Deler closure order was issucd undcr scction 33(A) of the Watcr
(Prcvcntion and Control of I'ollution) Act-1974 vidc lcttcr No. Gl']CII/CCA-Vltt)-
905( I ()yll)-217521674003 dat cd 0210612022 lirr thrcc rnonths.

ANI) Wl IERLAS. Show Cause Noticc issuc lo thc unit on 08/08/2022

ANI) WI IEI{EAS, in compliancc to closurc ordcr you havc submiftcd rcvocation
application with undertaking on stamp papcr ol- I1.s.300/- stating that you will comply thc
cnvilonrncntal larvs and subrrittcd rcquircd documcnts. And subrnitted bank guaranlcc ol-
lls. 25,00,000 ( l\\cnl.\' I"ivc l-ac Rupccs only ) valid up to ]l710412023.

ANI) WllllRI-.4S. 1'ou havc paid intcrirn Ilnvironmcnt Damagc Compcnsation ol'
Rs.25,00,0001 ('h'"entv l:ivc [.ac l(upccs on])) k) thc l]oard.

n Nl) \\'f llilt[AS. Iour industrial plant rlas visitcd on 3010912022 b1, thc authorized
olliccrs ol thc lloard. it was obscrvcd thal:
. tinit has providcd total 25 ncu llor llrclcr lirr clllucnt managcment wilhin prcrriscs.
. Unit has providcd llow mctcr at lccd linc ol spray drycr. intermediatc storaBc tank

providcd a1 MEII plant and l)-naphthol plant as rcquircd.
o [Jnit has providcd rcturn linc ol' 3-ivay valvc to collcction tank altcr sccondary

e luri llcr hc Iorc rc-dosing trcal.rncnt units.
. (X-MS installcd on final dischargc ol- unit to VllCL channel near its discharge points

lnd outsidc thc prcmiscs ol- un it.
. I)rovidcd closed room fbr thc rvholc s1'stcrn ol'OCMS & its scnsor. auto sarnplcr. 3-

rvar' valvc ctc. and V[:CL has control ovcr this ckrscd room.
. [,nit has providcd OCMS Iacility on VI:( 1. channcl bclbrc and altcr thc prcrniscs ol'

LIt It.

( il'( ll ll):l I 75l

Website : https://gpcb.gujarat. gov. in
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[,nit has providctl (r nos rll'stcan'r lt'rctct

3. lhc t)1. [ngrnccr 1O &1!l)
Madhya Gu.iarat \ ij ( ornpanr
Sub Division olllcc. I'adra.
Ial: Padra. [)ist: \'artodara

n NI) WIII:ltlr.\S. Analysis l(esu11 ol u'aslcwatcr passing in Vl:( I et Vcdach l)Lrmping
Station shou's rrprovcmcnt & analy'sis rcporl ol'thc wasle\\atcr \arlplc collcctcd liom
aulo samplcr ht lilrc & altcr thc unit sh0rr s inrplovcrncnt.

A\l) \\ lll.ltlr.\S. inrlLrstrial plant rras risitcd on 301[912022 altl lrsturltcr sanrplc
collcctcd lionr Ircatc(l \\astc\\atcr oLrtlct to Vl:CL channcl at oLrtsiclc thc prcnriscs and

anallsis rcsLrlt shorrs u ilhin norrrs.

Undcr thc circumstanccs. I l).1'. Shah. Scnior Environmcntal l)nginecr,
Gujarat [)ollution (]ontrol board is dircctcd to trial revocation lbr thrcq lqqqlltr! lor thc
closurc rrrdcr issucd on 01110412022 u,ith lollou,ing conditions.

L ttnit shall conrply allthc condition nrcntioncd in undcrtaking datcd 04t0j/2022.
2. Ljnit sh:rll carrr ou1 all thc proposcd il'nprovcmcnts/upgradrrlions in linrc bound

rnanncr.l\ pcl tlrc ir subrnissions.
l. t.nit shall install \on-contacl t)pc opcn channel 1'lorr mctcr (: r'ro\).
+. I.,nit shrtll ilisclrarqc thcir trcatcd clllucnt into VECL channcl at dat-tirnc onl]

(i.c.6 A\4 to (r i)M)
5. tinit shall providc additional storagc lacilitr Ibr generatcd e()nccntlatcd indLrstrial

clllucnt in casc ol'brcak down or maintcnance of Zl-D systcnt.
6. tinit shall Iiahlc to strictly lolloir. dircction of Ilon'blc N(l I rn ihc nrattcr ofOA

no. ?76t).02).

N0: (il'Clt/C( lA- vlt l)-905(11)/Il)-21752/

Iior anrl on bchalf of
Gujarat Pollu tion (lontrol lloard,

D P [..-o.'r\
( l).1,. Shah)

Senior Enr ironrncn tal F)rtginccr
l)rtc:

Issucd to: -
s. llodal Chemicals l,td. (Unit-Vll)

lot \o:t104. \'illagc- l)ud hrr ada.
Ta-Padra. l)ist-Vadorla ra-391 450.

llr. ll.l'..\.1)
Copl to: -
l . 

'l hc I)cputy I:nrirrccr
Madhla (iu.j.uat Vi. ('ornpanr I.td
Racc ( oursc. Vudodala

1.1d..

With r rcqLrcst to I(c-connccl thc suppl). ol electricit] lirr pcriod ol' thrcc
month ol- M/s. llodal Chcmicals Ltd. (Unit-VII) arc carrving our irrdLrstrial acrivil\ ar-
PIot No:804. V illagc-l)udhivada. la-Padra. I)ist-Vadodara-39 1.15 0. and rntimalc ro us
accord ingh'.

l or and on bchalf of
Gujarat l)ollu tion ('ontrol Board,

(l).1,. Shah)
Scnior llnvironmcn tal l)nginccr

Copl' Io: 'l'hc Ilcgional Olllccr. (iPCl]. Vadodara
thc comp liancc.

lror monitolrnq & rcrilication ol

(iPCB tD:l lr5l 2 ol' 2

Ou
tw
ar
d 
No
:6
86
24
1,
14
/1
0/
20
22

981149



GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHTNAGAR - 382010,

(T) 079-23232152
GPCB

RY RPAD

REVOCATIONoFCLoSURE0RDERISSUEDUNDERSECTIoN33-AoFTHE
WATER(PREVENTIoNANDCONTROLoFPOLLUTION)ACT-1a974.

WHEREASyouM/S.BodalChemicalsLtd.(Unit-VIl)T"-".Tyingoutindustrialactivityat-
Pl ot No :804, Village-Oudhwada' Ta-Padra' Di st-Vadodara-39 1 45 0'

AND WHEREAS, the Board has granted you consolidated consent & Authorization (ccA)

under the provisions "f 
w]i"'. A;;tgl+,AirAct1981 andHazatdous and other Waste Rule-

2Ot6 by its order "".'lwrl-r2,014 
a*"a- iiiionO22 which is valid up to 31/0312021 for

operation ofthe industrial plant'

AND WIJEREAS closure order was issued under section 33(A) of the water (Prevention and

Control of pollution) i"r-tglqvide letter N"' CpcelcCA-VRD-gg 5(gyID-217521658506 dated

O8lO4l2O22 with 15 daYs effect'

AND WHEREAS Extend closure order was issued under section 33(A) of the water (Prevention

and control of Pollution) AcI'19'74vide letter No' cpcelcce-vRD-905(10)lID-217521660661

dated 281 04 12022 with 15 days effect'

AND WHEREAS deffer closure order was issued under section 33(A) of the water (Prevention

and Control of Pollution) Act-1974vi4" tett"r"i'lo' CpcelccA-VRD-905(10ylD-217521674003

dated 0210612022 w\lh three months'

AND WHE,REAS revocation order was issued under section 33-A of Water (Prevention and

Control of Potlution) i"t-tglq vide letter No' CpCSICCA-VRD-905(11)1ID-217521686241

dated 14/10/2022 for three months'

ANDWHE,REAS,incompliancetoc|gyleorderyouhave.submittedrevocationapplication
with undertaking on stamp paper of Rs.300/--s#i'g ti'"' you will comply the environmental laws

and submitteA ..qrir"J ioiuments. And submitt.i u"nt guarantee of Rs' 25'00'000 (Twenty

Five Lac Rupees only) valid up to 11104120;; ;hii" first rlevocation & also submitted extended

B.G. valid uPro 1010412024'

ANDWHEREAS,youhavepaidinterimEnvironmentDamageCompensationofRs.25,00,000/.
ii*"nty Five Lac liup""t oniy; to the board while first revocation'

ANDWHE,REAS,yourindustrialplantwasvisitedonllll2023bytheauthorizedofficersofthe
Board, it was observed that:

oUnitl.,usp,o,idedtotal58nos.offlowmeterincluding25nos.ofnewflowmeterfor
effl uent management within premises'

.Unithasprovidedflowmeteratfeedlineofspraydryer,intermediatestoragetank
provided ut NAEE' plant and B-na^phthol plant as required'

e Unit has provided retum line 
"f 

3-;;y ';lve 
to ctllection tank after secondary clarifier

before re-dosing treatment units'

r vECL has shifted the ocMS installed on final discharge of unit to VECL channel near

its discharge points and outside the premises of unit'

. vECL has provided closed .oo* io. the whole system of ocMS & its sensor' auto

sampler, : *uy uufu" etc' and VECL has control over this closed room'

o Unit has provided ocMS facility on vEct- channel before and after the premises of unit'

Clean Guiarat Green Gujarat
GPCB ID:21752

Website : https://gpcb'gularat'gov'tn
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' unit has provided efflucnl conveyance above ground level an,l carry out color coding ,flow direction and nomenclature as required.
' Unit has pro'rided 7 nos. of ground water abstraction well and its treatment plant.

under the circumstances, I D.p. Shah, Senior Environm,entar Engineer, GujaratPollution control board is directed to trial revocation for three mon(fu for the closure orderissued on 08t04/2022 with following 
"onJlrionr.1' Unit shall comply all the condition mentioned in undertaking dated 04105/2022 andcomprete remaining work as mcntioned in time bound manrer.2' Unit sharll carry ou1 all the proposed improvements/up gradations in time boundmanner as per their submissions.

3' unit shalrr insta, Non-contact type open channel flow meter (2 nos).4' Unit shall discharge their treated effluent into vECL channt:l at day-time only (i.c. 6AM to 6 pM)

5' Unit shalt provide additional storage facility for generaterr concentrated industrialeffluent irr case of break down or maintenancl of ZiOsysteln.6" Unit shall Iiable to strictly follow direction of Hon,ble NGT in the matler of oA no.276t2022.

NO: GPCB/CCA-VRD-90 s(l t)ilD_2| 7 s2 /

Issued to: -

. X,t..PdllChemicatsLtd.(Unit_Vrr)
\./ ?lot No:804, Viilagc-Dudhrvada,v Ta-Padra,Dist_Vadodara_J91450.

Copy to: -
l. The Deputy Engineer

Madhya Gujarat Vij Company Ltd.,
Race Course, Vadodara

Copy To:

1. The Regional Officer, GPCB, Vadodara
compliance.

2. Unit -12

For and on behalfof
Gujarat Prrllution Control Board,

D ir,L--,t\
(D.P. Shah)

Senior Errvironmental Engineer
Datc:

By. R.P.A.D.

For and on behalfof
Gujarat Pollution Control Board,

tlil [^."s^r\
(D.P. Shah)

Senior Environmental Engineer

2" The Dy. Engineer (O &M)
ll{hya Gujarat Vij Company.Lrd.,
Sub Division offic:, I)adra,
Tal: Padra, Dist: Vadodara

with a request to Re-connect the supply of electricity for period of three month of M/s. Bodalchemicals Ltd' (Unit-vI-I) r: .#fing out,industriai ,.il,,y at- r,rot No:804, Vlrage_Dudhwada, Ta-padra. Dist-Vadodaru-zglq'so, und intimate to us acioraingly.

GPCBID:21752

For monitoring & verif ication of the
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ffi\72
GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) 079-23232152

t, Y K.r.A.lJ.
NOTICE OI.'DIRECTION UNDT,R SI,CTION 33-A OF THE WA'TT,R O'IIT]VENTION
AND CON'r'ROL OF POLLUTION) ACT-1974 (HEREINAF'r',EII nEFElrnED TO AS
l'rrE wATElt ACT) AS AMENDED FROM TIME TO TrME.

WIIEREAS you M/s. Bodal Chemicals Ltd. (Unit-VII) are carrying out industrial activity at-
I)lot No: 804. 822,825,826, 827,828 and 829, Village-Dudhwada, 'l a-Padra, Dist-Vadodara-
394 I 16.

nND WllIiRIlAS. the lloard has granted you Consolidatcd Consent & Authorization (CCA)
undcr the provisions of Watcr Act-1974, Air Act-I981 and Hazardous and Othcr Waste Rule-
2016 by its order no. AWH-122014 dated 1411012022 which is valid up to 3110312027 for
()pcration ol thc industrial plant.

rcmarks wcrc issued for observation of non-compliances.

n ND WllEIilrAS during thc inspection of your industrial plant on 3010612023 by thc officers of
the Board, it was noliced lollowing adverse remarks:

. During inspection, accumulation of contaminated effluent observcd on RCC road between
I1 acid plant and VS plant.

. I)uring inspection sample was collected lrom contaminated efflucnt observcd accumulated
in spacc bcrween lI plant and VS plant and analysis report shows pH-8.77, Colour-1200
Pt.Co.Sc.. COD-605 mg/I, Phcnolic Compound-2.2 mg/|.

o Unit has not donc any prc monsoon activity and not implcmcntcd thc monsoon
action plan.

NOW TIIIaIIIiFORE if you arc not complying abovc points, Iloard will proposc to issuc
dircctions undcr Section-33(A) of the Water (Prcvention and Control oI I'ollution) Act-1974 as

undcr:
l. 'l'o close thc operation of your industrial plant on thc abovc mcntioned site till

compliancc of above advcrse remarks.
2. 'l o direct thc concerned authority 10 stop supply of elecrricity and watcr till that timc.

YOIJ ARI'I lllrREBY dirccted to rcply within l5 days on rcccipt of' this noticc. if you are not
submittcd any reply or submitted rcply is not convincing/acccptable, ncccssary actions will be

initiated against your industrial plant under section 33 -A ofthe Water Act-1974.

For and on bchalf of
Gujarat Pollution Control Board

EP
(D.P. Shah)

Senior Environmcntal Engincer

Clean Gujarat Green Gujarat
Website : https://gpcb.guiarat.gov.in
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NO; Gl'Cll/C('n -VItl) r0i( I l )/ll):21752

lssucd to
M/s. al Chcmicals Ltrl. (Unit-\'II)

o: 80.1, 1122, tt2 l. 1125. 1126,827, tl28 and 829,P
illagc-l)udhrvada,'l'a -Prrdra,

Dist-Vadoda ra-39I {50

Copy'lir:-
l. Rcgional olliccr Ilcgional olficc. (l.P.C.Board. Vadodara

rcrillcalion ol 1l- c compliancc
2. tlnit- l 2

Ir,rr Monitorinc &

2ol 2
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